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LEGISLATIVE ASSEMBLY. 

Wednesday, 16th July, 1930. 

The Ass(,lllbly met in the " e l~  Chamber at Eleven of the Clock, 
:Mr. President in the Chair. 

QUESTIONS AKD ANSWERS. 

REFUSAL OF POST:lIEN IN BENGAL TO DELIVER LETTERS TO "CNTOUCHABLES. 

171. *Mr. S. O. Mitra.: (a) Will Government please state if they are 
aware that any postmen refused to deliver letters to untouchables in the 
Presidency of Bengal ? 

(b) If the reply to part (a) be in the affirmative, where, when, in how 
many cases, and: what are the· castes of the addressees of those letters ? 

Mr. H. A. SaIns: (a) Ko. 

(b) Does . not arise. 

Mr. S. O. Mitra: Will the IIollourahl,c Member please refer to the 
Simon Report, Yblume I. page 3!). lines' 13' 1Ina 14-; and enquire, where-
from t e~  got thi!:; fantastie iriformation ? 

:Mr. H. A. 8ams:' Yf"S, Sir.' 

OWNERSHIP OF SALT AT DHARSANA. 

172. ·Mr. S. O. Mitra: (a) Will Government please explain why, in 
thp. Government communique, they declared diat salt at Dharsana was not 
Government propert~ , while in the ,latest" Report on the .A.dnHnistration 
of Salt Department of the Bombay Presidency" for the rear 1928·29 at 
:page 2, paragraph 7, it is stated " The factories at Dharsana and Chlwr-
wada at the southern end of the Gujerat Coast near Bulsar are both Gov· 
ernment propert;l' and worked' departmentally" ? 

The Honourable Sir George Schuster: The salt manufactured at 
Dharsana is the propert~  of the agarialS or salt workers, though the works 
are the property of the Government. Thesf" works were described as 
departmentally worked in the Administration Report evidently in order 
to distinguish them from private works and works leased out as a whole 
by the GQvernmpnt. The Dcpartm.'>nt control the output and the sale 
price at DharsanR. 'rhey also coBert the prie(' of the salt from pur-
chasers and pay it to the agarias. . 

" MURABIT" PATh'T AND VARNISH. 

173. *Mr. B.O. Mitra: (a) Will Goyernment please state if it is 1\ 
fact tha.t the Alipore Government Test House ~ ,ued a circular leilt,er 
No. 12588, dated the 16th March, 1927, to all the dealers lind manufacturers 

( 475 ) 
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of paints and varnishes in India, asking fOT' the supply of samples of 
bituminous paint for two year'S exposure test? 

CIJ) If so. is it a fact that bituminous paint" l\Iurabit " of Messrs. 
the :;\lurarka Paint .and Varnish Works, lAd.. 137, Canning Street. 
Calcntta, was supplied to the Alipore Goyernment Test House for two 
years' exposure test under coyer of their letter No. 1458. dated the 5th 
April. 1927 ? 

(c) If the ans"I>er to part (b) be in the afil rll1 at ive , will Goyernment 
be pleased to state "'hether any record of the examination of the test wa" 
maintained in the Alipore Government Test House j if itO, is it a fact that 
Messrs. the )Iurarka Paint and Varni"h 'Vorks, Ltd., ; akcd for a copy of 
such I:"port and offered Rs. 500 to the o ern ent~or a copy of such 
Report? 

(d) Is it a fact that such a copy of the Report was refused to them 
even after a period of two years when the exposure test was over ? 

(e) Is it a fact that the Government purchased a sufficient quantity 
of bituminous paint "Murabit" from Messrs. the Murarka Paint and 
Varnish Works, Ltd., 137, Canning Street, Calcutta, for the three years, 
viz., 1928-29, 1929-30 and 1930-31 j if so, will Government be pleased to 
state the reasons for their such purchases? 

(f) Are Government prepared to give a certificate to Messrs. the 
Murarka Paint and Varnish Works, Ltd. j if not, why not? 

The Honourable Sir Joseph Bhore: (a), (b), (c) and (d). The Super-
intendent, Government Test· House, Alipore, addressed various. manu-
facturers and importers of Paints in India, including Messrs. the Murarka 
Paint and Varnish Works, Ltd., Calcutta, asking them to submit staMard 
samples of their products for test against the Indian Stores Department 
specifications. The firms were informed that the standard samples would 
. be registered and that the test results w,auld constitute a permanent basis 
of reference when they were invited to tender f<>i' Indian Stores Depart-
ment orders. They were further informed that detailed results of tests 
on standard samples would not be communicated to them, but that they 
would be informed in due course whether or not their samples satisfied 
the respective specifications, and if they failed to do so the respect or 
respects in which such samples failed would also be indicated. 

In development of this scheme, samples of revised grades of 
bituminous solutions were invited in March, 1927, and Messrs. the 
Murarka Paint and Varnish Works, Ltd., among others, submitted a 
sample of their solution in that connection in April, 1927. 

A record has been maintained at the Government Test House of the 
examination of the samples and the general results obtained were com-
municated to the firms concerned, including the Murarka Paint and 
Varnish Works, Ltd., in terms of the arrangelllentunder which the 
samples were invited. The latter firm asked to be furnished with a copy 
of the complete report stating that they were willing to pay "  a fancy 
price, say Rs. 500. to secure the recommendatory report." They were 
told in reply that the sample ~ad been examine.d for. purelr d~rt ental 

purposes, that they had been mformed before It was receIved that a de-
tailed report would not be supplied, and that their request .could not, 
therf'fore, be acceded to, in fairness to the other firms who had sent 
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samples at the same time and under the same conditions. They were 
furtherinformoo·t¥ol,tit waS open to them to submit another sample and 
obtain a detailed test certifieate on payment of the prescribed fee. 

. ~  4ave.not done up to now. 

'«(t) Over, the' pet'iod in question the Indian Stores Departmentha8 
purchased three different makes of bituminous paints and included 
among these three was the Murarka Paint and Varnish Works brand 
'.' ~ura t" .. ,Their tender for" Murabit " bituminQUs paint ,was accept-
ed, e au~ the price and quality were acceptable. 

(f) '1'hat a contract was placed with the MurarkaPaint and 
Varnish Works for" Murabit " bituminous paint indicates that the price 
and quality were considel'ed to. be satisfactory. In such cases where 
price and quality 3l"e acceptable, contracts are placed to cover current 
demands and the question of .. granting certificates does not arise. The 
award of the contraet is in itself u ent~ den e that the particular 
products are AOllsi<i.ered to. be comparatively satisfactory . 

Mr. B. a. IJitra,; May I ask ,the lI()llourable Member what stands in 
the way of the Govern:pwnt Test House disclosing the result when they 
are prepared to pay the charges and when a test. again means another 
two years' time f 

The BOn.cHU"&ble Bir Joseph Bhora: My llonourable friend has 
evidently not listened to my reply. I have pointed out that under the 
rQle.s in force if this Company is prepared to pay the nor~al charges for 
such' teSts; the tests will be carried out and' a certificate given. The 
~p'an ' a  So informed, but up to the preSent time the Company has 
n'ot asked for a cer,tifica,te under those, conditions. . . 

Mr. B. a. Mitra: It seems the HOQourable .Member has.not followed 
my question. Does he take'into consideration that it will take another 
two years to get the same result, while this Test House is meant only 
to help indigenous indm;tries 1 

TheBODOurable' Bir Joseph mmte: I am not aware that it 'Win take 
two years. . :. . 

:Mr. B. a: Mitra : Will the' HOnol1rableMember please' enquire abont 
this matter whether it will take another two, years to o~e to' a conclu-
sion ? . 

'Ph. Honoura.bJe Bir JOieph Bhore.: It is open to the firm in question 
to make representations on that basis. 

TENDERS FOR WHITE LEAD. 

1~ . *Mr. B. a.Mitra: (a) Will Government please. state if it is a 
fact that the Indian Stores Department called for tenders for the supplY' 
of" White Lead Dry" and " White Lead Stiff " in the Tender No. 1I.-
6040, dated the 11th N()vem.ber, 1929 , 

. (b) Is it. ,a fact that Messrs. the Murarka Paint and. V ~rn  Works. 
Ltd., quoted Rs. 31, and Rs. 32 pel" cwt. f. o. r .. Calcntta for" White Lead 
DrY. " and" White Lead Stiff ", respectively Y 
" (c} Is it a ~ t that Messrs. Martin and Company, Calcntta,. the 

Managing Agents of Messrs. the Bangalore Syndieatt', originally quoted. 
... 2 
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Rs.32-4..o and &<34 per owt. f. v.I'. Ba..Qgaiore, re pe t ~l , for t~ same 
articles, ¥ : i 

(il) Is it a fact that the tenders were opened by 1\1r. C. ~ Wiitiatils 
of the Indian store.s.,Departmentand the respectiveraU'.s mentioned above 
w(;'rcread out in the presence of all the repre entat ~ of diffel'entfirms 
on 20th December, J929 ! 

(6) Will (fflvenrment ,be pleased to state the reasons why the lower 
original quotations of e ~.t e Murarka Paint and Varnish Works, Lul, 
were refused ~ 

(f) Is ita fact 'that Messrs. l\lartin and Company, Calcutta; Manag-
ingAgentsof Messrs. the BangaloreSyndicatewere requested by the 
Indian Stores Department to resubm'it'tlieir tender owing to their ,'Certain 
omissions in ~ e r original teIider;if '~" ll Government be pleased to 
b1:af-e ,the' reliSbns 'whyt'he Indian 'Sfures Dep'artment' requested them' to 
resubmit their tender byquotmg lower rates than their original rates! 

(g) Is it a fact that, asiler the rules! for thtrsubmlsslon of: t~der : 
11 tender is liab!e to be rejected for miy dmission {)h:tllepart Of the tenderer, 
and jf so, why this rule 'was not' rapplied in the case efMesSI's.MaTtiiland' 
Company, Calcutta? " I ii" 

(h) o' o'~ 'n~entpl'opo e'~~' enqu,ire into :t e~ tt  ; it nM,Twhy 
110t t'" ,", ,I; ,. ,'," -,I ' , ': ,", -, .' \  , !;' '.' "! 

.:, (i) 1 ~o en ~nt e ple~ ed t~ tatetl ~ ~ n tJ ::~ '~~~~ ' .~~ 
ll1 11l1 ' ~~~~1l e~d~e  ,: e:~ i ~e. ~e ted to ", re~u t , ,t ond~,:r  ~Jn~ 

a (~ount of certam omISSIOns III tlielfOI"lgmaltenders 0J,l the, pa~t of' the 
t~~llrl rer  since the creation of the Iridian Stores Department" T' ,"\, ,,, 

-,The Honourable Sir Joseph BhOre: (a) ,Yes. ,'-' "": '~,~"
(b) The Murarka Paint and Varnish Works, Limited,quoted "as 

follows: 

For imported ,,-bite )eai! dry:&. 31: per ' cwt;. n:~ cwt. etl ~  

For imported white lead stiff Rs. 32 per cwt. in 56 lbl;!.. ,;drums. 

The delivery t~r  were ~ .0. r.. Calcutta n, ~ ~a e ' '  

(c) Messrs; Martin' and Company, Cgiftutta, the Managing" .Agents 
of the Bangalore White Lead Syndicate, originally quoted as follows :  - , 

For white lead drynwde in I",llia]'rim,lrldial1 Diaterial&)RS<i·OO!l!O 
per cwt. in 2 cwt. casks; , 

For "hite lead stiff made in India from Indian materials Rs. 34 per 
cwt. in 56 lbs. 'di>ums. 

,: The deliveryter,ms ip QQtb c.af:!tls ~ ere f. o. r.: ~u ta an~ 1ot ,J;.-J). r. 
Bangalor!'l. '. "-" " "') " ," "  , '  " 

(d) The t~nd('r  -were oPened" by 'Mr; C.' Ai ll ~  -and t e'rat~ 
read out were those mentioned at (b) 'aDd (c) i a o e~ !;, r f ,,- i " ,'), 

(e) The re'a~()n' why the rates quoted by the Murarka Paint and 
Varnish 'Works were not 'a(lcepted' is e~au e -ilieirs'w&s,not the lowest 
satisfactory tender. Moreover, under the rule!! for t' e~ .ppl  of articles 
required for the publie service. the Ghief Controller of, "Stores gave pre-
ference to the Indian made white lead tendered by Messrs. Martin anq 
Company on bphalf of the Bangalore White Lead Syndicate, 
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(n Messrs. Martin and Company were not asked 1'0 resubmit their 
tender. Illtheitoriginal tender they quoted prices f. o. r. Calcutta and 
in these prices railway JreigIlt from Banga,lore to Calcutta was' calculated 
by the firm at public tariff rates. . 

. , " . 

The white. lead stiff was purchased for the use of State Railwavs and 
wou:d, therefore, be despatched at railway material rates; In· order, 
therefor{\, to ascertain the aetualeost to Government at destination, 
.M:essrs. Martin and Company were asked to quote their price f. o. r. 
Bangl).l.ore. . 

(g) The liability to rejection for omission of any tender would 
naturally depend upon the nature and importance of the omission. The 
rejection of the tender submitted by Messrs. Martin and Company would 
not have been justifiable. 

(h ) The answer is in the :aegative and the reason is self-evident. 

, (i) The . Government have no information of any such cases. 

REPOBTED ~O  ~  IN THE NOBTH WEST FBONTIEB PRoVINCE. 

175. -Mr. Gaya Prasad Singh: (a) Has the attention of the G;overn-
ment been drawn to the statement of Jamiat-ur-Ulema, Hind, published in 
the Tribune, dated the 2nd Ju1Yi1930, in which it 'is stated that in Bannu, 
North West Frontier Province, " Thc present activities of the Ja at~ul

mema have resulted in the wholesale arrests of not only volunteers but 
also of prominent Members, Khans of the Frontier, and of influential 
persons. Imams of Mosques who preach prohi4ition of liquor in acc:u'dance 
with the admonitions laid down by the Holy Quaran and t.he Holy prophet, 
are also beingarrestednndersection 40 of the Frontier Act. It evidently 
ean~ nter eren ~ in religion: Those who believe in the vitality of cOr 
operation with Government, should ltake a lesson from these happenings. 
Even congregational prayers have been rendered impossible, for all the 
Imams are beiDg arrested "  , 

(b) Will Govtrnment;bepleas.ed to state whether Imaims who preach 
in the mosques tll<' prohibition of l u()rar~ arrested and imprisoned; 
if so, why; and are regular iriate held in such ~ e  ? 

The Honourable Mr. 'H. G. JIaig: (a) The attention of Government 
has been drawn to the statement, but the allegations contained in it are 
not true. 

(b) Does not arise. 

Mr. Gaya Prasad Singh: Is this . tate ~nt Il:bsolutely incorrect or 
merely exaggerated, or may I ];:nowif any part of it is true ? 

The Honourable Mr. H. G. Haig : The reply we receiverl from the 
Chief Commissioner was that the information "as completely 5mgue .. 

Mr. Gaya Prasad Singh: Completely untrue ? 

The Honow-able Mr. H. G. Baig :  I imagine that ',:hathe was mainly 
referring to was the alle~at on thai Imams of mosques p.avebee.!l ar:l'csted 
and imprisoned for preaching prohibition of liquor. His entirely'with-
ont foundation. 
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REPORT OF INQUIRY INTO ~ INCIDENTS AT PESHAWAR. 

176. *'Mr. Gaya Prasad Singh: (a) Will o ern ~,nt be pleased .to 
state when the Official Report of the Suleiman InqUiry Committee into the 
happenings at Peshawar is likely to be published; and what. is the total 
cosl of the inquiry f 

(b) Why was Pandit Madan Mohan Malaviya prevented' from o ~  

to Peshawar to give relief to the distressed ; and under what IawT . AIi9 
why was the non-official Inquiry Committee under the presidency' of 
~ r. V. J. Patel, not allowed to visit Peshawar' 

. The Honoura.bleMr. H. G. Ha.ig': ('a)"The Report Was published 'on 
,the·7th.JHly. 'l'he Chif!f' Commissionet'scalcu111tion '6fthec.ost of the 
inquiry has not yet been received. " --,,' . i",; 

(b) The 'Chief Commissioner, considE!l'edthat, in view of:the'Colldi-
tions then prevaiJing in the pro ~, the visit Was likely to ,be prejudicial 
to peace and good GoY(>rnment and he accordingly took the necessary 
action under the ort~:,  est Frontier Province ~e ur t  Regulations of 
1922. Similar action was taken in the caseo£ M'r;' Patel's Committee 
for the same reason. 

,.,,, ~ ,~.1~ 

Mr .. Gaya P5sadSingh : Are GoverfllDlent aware that theprohibi· 
:t;ion of entry of these. gentlemen into Peshawar has .resulted in one-sided 
eyid,ence being placed 'before the Suleiman Inquiry Committee, and ' ~ 

to some extent vitiates' the conclusions at which the' Committee has 
uniYCd ; 

The Honourable :Mr. H. G. Haig : These gentlemen were not per-
sonally acquainted with the events which took. place on the 23rd April, 
and I d9 not see why the prohibition of their entry into the province ~~uld 
nave prevented those who were ae u~ nted with the events coming ()~
ward to give evidence. ' . 

Mr. Gaya Prasad Singh: May I take it that this prohibition was con-
fined only. to. these two gentlemen and to'nobody else Y 

The HonotitableMr.H. G. Haig :' A!,'far as.i know. 

Mr. N. G. a.n~a : In view of the Jact tpat in ,that Report it is 
dated that some people who were slightly'injured did riot like to come 
before the Committee lest they should be charged with having some-
thing to do with the rioting, did the Government take the necessary steps 
to assure them that there would not be any action taken against them if 
they had gone before the Committee and given their evi4ence Y 

The Honourable Mr. H. G. Haig : I think a definite .assurance. was 
given that nobody would be proceeded against on the basis of any evi-
dence that he might give before that Cominittee. '. . 

Mr. N. G. R&nga : Arising out Df the answer given by the Honour-
able Member, had they bepn assured that no. actifm would be taken against 
them for their presence at the rioting, if ,they ~ppeared before the Com-
mittee and gave their evidence , 

The Honourable Mr. H. G. Haig :  I think an assurance to. that .effect 
was given, but I should like to ]'/lye r.otice of that questiDn to be able 
to answer it quite positively. 
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r.~ audd n . ta,~: . ltl, ~9nour:~ le Jhe., ( o~ e er said 
yesterday that the Repo.rt o t ~ Huleinllm Inqhii'yCominittee WQwd be 
made available to the liftmbers of this HoUse .. : ... "  . .' 

.  " -:' . ,  '  . ~ r' !:' . ,i'). "i' . ,. ". ~" ".,' . .  . '.. .  . . 

. Mr.Pt;.eaident: It has been made available., We got it lal'lt night. 

Mr. K. C. Neogy: I do not propose to put question No. 177. 

"r: ·,.:t;1l77;" 

, .. " .. :.,.' '~  ArJiits . Sprp¥Ei;l:;TOPPLlTICAI,. ~. O  •.. 

178. +Mr. Gaya Prasad Singh: Is it a fact that in the 'Punjab Jails, 
the Oivil qud Military Gazetteis supplied to some pol ~ al prisWlers ; the 
Btat(,srnan in Bengal. an l~e ar and)he'Times .of Iudiain B()mbay.1 If 
so, why only these papers.)lrestlpphed,' alid not Indian papers' 
.,' , - -. ,', "'. " 

Theo 'Honourable Mr. B. G.: 'Bmg: I Vlould !'efe'r the Honourable 
Member to the reply which ~ e on the 14th July to Mr. S. C. Mitra''8 
question on the same subject. 

:lIt'Ir.Gaya Prasad Singh: Is it not within the power of the Govern-
ment to call fora statement from the Local Governments to ascertain 
whether the statements contained in my question are correct 01' not? 

., 1'he Hon()urable Mr, B.' G. Haig : .I think,Sir, this is eS!1entially a 
matter which must be left to the discretion of the Local Governments. 

DECLARATION OF .THE ~  O ~~ COMMITl'EE As AN UNLAWFVL 
AsSOCIATION. 

~ 9. ·Mr· a~, d Singb.: (a) Is it Ii. fact that the or~ 
Committee of the All-India Congress Committee was declared an unlawful 
association at 4 A.M., on the 30th June, and Pandit Motilal Nehru and Dr. 
a t~ Mahmud were .a.rrestedafter 5 A.M., on the same date, under section 
17 (1) of the Criminal Law Amendment Aat T 

(b) Are Government prepared to, publish the correspondence that 
pa~ed between them, and the ,Government of the United Provinces, with 
regard to the declaration of the WorkingCQmmittee of the All-India 
CongressCo,mmittee as an ,unlawful association Y 

The Honourable Mr. H. G. H&.ig: (a) So far as the Government of 
India a"e aware. the facts are correctly. stated .. 

(b) No, Sir. .. r. ','" 

CONGRE8SCPROPAGANDAAMONGST TRANS-BORDER TRIBES . 

. 180. +Mr. Gaya Prasad Singh: Will Go\'ernmentkindly state wh,at 
is the cyidence in support of the official. statement issood by them that" it 
is believed that persistent propaganda among the trans-border tribes of the 
North West Frontier inciting them to attack British India has been insti-
gateu by Congress organisation" 1 

And are Government. prepared to place such materials on the table , 

The Honourable Mr. B:. G. Haig,: The Government of India reached 
this view after full consideration of the information in their po ~ on. 

I regret that I am not prepared at present to pl~ e that information on 
the table. ' .  . 

tNot put by the questioner. 
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COMPENSATORY ALLOWANCE FOR POSTAL EMPLOYEES IN MADRAS CITY. 

, ,,' ~ IJ 
181. *Rao BahadurP. T. Kuinaraswaini Ohettiyar: (a) Will Gov-

ernment be pleased to' state whether it is, a fact that compensatory 
allowance is paid to postal officials in tbe selection grades in Calcutta and 
Bombav while it ,is denied to the similar class' of e '~' n :Mlldras 
City' ·,t 

(b) Is it a fact that a certain class of officials of the Local Government 
in l\1adras whose scale of pay is the same as that paid to similar employees 
in the mofussil get oompensatory allowance on aecount of the costliness of 
living of tM'-City T ~  I, ' 

(c) Is it a faet that the late 'Member-in-charge of the Department 
of Industries and Labour, the H6nourable Sir Bhupendra Nath Mitra, 
replied as follows to a deputation of Postal officials of Ma.dras at Madras 
City pn the 19th December, 1929, whieh is published at page 400 Of the 
general letter of the Madras Circle Post&! Union: . 

"He said that a departmental committee which was once appointed by the 
Government of India to inquire into the question of the grant of 'compenSatory 
allowances to certain classes ofgazt\.tted officers reported that there was· no necessit,. 
for compensatory .allowance in the case of olicers serving.in Madras City. When 
it was pointed out to him that the Local GQvernment are gl"llnting such compen-
satory allowances he said that the rates of pay in the two eases -Were not comparable!' . . , ' ,~ .:;' . 

(d) Will Government be pleased to state when the Committee waS. 
appointed and who were the members of the Committee? 

" ", (e), ~  t ~  visit. Madras and a eper ()n~l wvestigatioDS ~  t~ the 
-ebst Of hvmg at Madras and compare them WIth the cbst of Inllng at 
Calcutta and Bombay?' ' , 

( ..' ' 

(n Will GoverllDlent be pleased to lay on the table aeopy of· the 
Report? '. 

(g) With referenee to the concluding portion of the Honourable Mem-
ber's reply; are not the "rates of pay of po~al officials in Calcutta and 
B9Dlbay different from the rates of pay granted to the employees of the 
Local Government at the respeCtive stations and, if so, why should postal 
employees in Madras City alone be treated exceptioBllly1 

(h) Have Government reConsidered their decision, and are they pre-
pared to grant the allowance early T 

Mr. H. A. Sams: (a) and' (b). The Honourable Member is referred 
to the replies given by Sir Bhupendra Nath Mitra to parts (a) to (c) of 
Mr. Abdul Latif Sahib Farookhi'R starred 'question No. 491 in the I.iegis-
lative Assembly on the 11th February, 1929. 

(c) Y;es; 

(d), (e). andrn. The Committee was a departmental Committee 
and Government are not prepared to furnish· the information asked for. 

(g) The reply to the :first part Of t e u~~t on is in the a .t ~t e. 
As regards the second part, the rates of pay', Of postal officials in the 
ordinary time"scale in Madras have been fixed after due consideration of 
the cost of living, among other things, in tha!_ place. As re ll:~d'  official's 
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in the selection grade, their rates of pay have been fixed at an all India 
rate and Govermilent do not' consider that the cost of living in Madras 
is SO much above the en~ ll average of the cost of living throughout 
India as to justify the addition of any compensatory allowance to these 
rates. 

(k) No. 

CLERIC#-EST.wLISHMENT OF T;IJE MINT BUILDINGS POST OnICE ,AT ~  . 

. 182.' oIiRaoiJla:hll.ClVP. T. Kumaraswami Chettiyar; Ca) ,Will Gov. 
ermnentbe pleased to State the strength of the c'erical egta blishIDent of the 
Mint Buildings ·Post Office, including the Sub-Postmaster' 

(b) Is it a fact that the r~den  Postmaster, Madras, has been 
sending proposal after proposnl for the last two or three years to the Post;-
master-General, Madras, asking for, additional establishment as the work 
of the office .hasenormously iJlereased ¥ 

(c) Is itafact·that the Postmaster-General, Madras, has been return-
ing such propoSals each time, asking the Presidency Postmaster to submit 
fresh proposals 1-
. (d) Is it a fact that one reserve clerk and sometimes two 'reserve clerks 
hayc been permanently attached to the Mint Buildings for the last few 
years to cope with the increased work pending sanction of additional 
establishment by the Postmaster-General, Madras ?  . 
'. (e) Are Govermnent..- prep8J.·ed to 'direct: the P9$tmaster-GeneraI, 

)~aar~ , to ~ ped te  n u ~ e  regarding the justification of additional 
e a l ~ ent ? 

Mr .. 8. A. Ba.ms:(a)to (e). The necessal'Y information is being 
collected and will be communicated to the Honourable Member in due 
course. 

CLERICAL ESTABLISHMENT OF mE HIGH COURT :6UILDINGS POST OFFICE AT 

MADRAS. 

183. *Rao Bahadur P.,,;T. u~e. a  Ohettiyar: (a) Will Gov-
ernment be pleased to state the ~tren t  of the clerical establishm,ent of the 
High . Court Buildings Post Office, Madras, including the u o~ a~er .,t 

(b) Has the Director-General sanctioned that the Sub-Postmaster be 
placed in the setection grade' Ifso,when Y 

(c) Is it not a fact that the sanction has been kept in abeyance' H 
so, why? 

(d) Do Government propose to give effect to the sanction early f 

Mr. H. A. ~: (a) Seven, including the Sub-Postmaster. 
(b) Yes, in March last. -
(c) and (d). The required information is being collected and will 

be communicated to the Honourable Member in due course. 
, ',.' , , . ' ", . - , 

CLERICALESTA:BLISH:M:ENT OF THE FOREIGN MoNEY ORDER DEP ARTVENr IN 

THE MADRAS GENERAL POST OFFICE. 

184. *Rao Bahadur P. T. Kumaraswami Chettiyar: (a) wm"Gov-
erlJTUeni be pleased to state the total number of clerks in the Foreign Money 
Orner Department in'the Madras General Post Office t 
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(b) What is the average number of Money Orders disposed of,by the 
Department every day and what t~~ r totiU,Vl:llue, 1  ,  ,  / 

(c) D,oes not the Head Clerk check alltheentriM and stamps on the 
uIoney orders and is he not immediately responsible for the correctness of 
the prepal'ation of the amounts? 

(d) Has 110t the Head Clerk got to advise all the Money Ordersl'eceiv-
ed ,daily, ,.arrange' for theptoper dl t l1t ~ ~o' '' )'dt''a n ''t e st'&ft, 'pre-
pare advlpes of, pa~~.llt(l all~ ., ~ ~ of.:: t .tt 'd l~ Order~ lists, 
reftrnd. st!ltements,\'old stiitements,aIspose of theinnumer;.tble ~'re pond
n ~ recclvedon t~e subject fro]Jl t e ore nadl n trat o "pa ~e . and 
VaJ'IOllS post offices in India and Burma 1" .  , 

(e) Are not' similar appo nt ent ~n al~ntta ~d Bomba; placed in 
lhe selection grade? '  " 

(f) Do Government propose to l"ai,ge'theappointmentof the Head 
Clerk, Foreign Money Order Department, tt> the selection' grade' If not, 
why not? ' 

Mr. H. A. Sams : The .required information is being collected a~d 
wiUbe f.urnished tot ellonoura l~ ' e 1 ~r in due ,couI-,se. 

POSTAL OFFICIALS O ~  FOREIGN MAIL&RTlNG WORK AT MADRAS. 

185.: *Rao Bahadur P. T. Kumaraswa.Dii Chettiyar: (a) Will Gov-
ernment be pleased to state whether it is a fact that they are abolishing 
the Foreign Mail Division which performs sorting work of ov'erhlhii mails 
in the mail van attached to the special trainrunnlng £rom BOl11hy to 
Madras, and if so, from what date and why? 

(b) Is it a fact that the sorting work is proposed to be done at Madras 
by the staff of the Madras General Post Office Qut of their usual office o.~  

by payment of o e 't ~ allowance T' . 

(c) What is the allowance paid to postal"officials in Bombay when they 
perform a similar class 6f work on foreign mail days' '~ 

,  . Cd) , . ~t . is the allowap,ce proposed. to. b,e ,paid to the postal ofllcials 
nlradra~ ? . 

, (~)' 'If the o ~rt e allowance proposed to be paid to tla.e postalofficillols 
at Madras is lower than that paid at Bombay, what is the reason for pay-
ing lower allowance at Madras ~ 

(n Is the lower .allowance due to Jower cost9fliving 1, If so, is the 
difference in the cost, of Hving so ,great 1 '." , 

.. " .. " (, ,  '  i 

(g) Do Governinent pay different rates of pie inoney' to the' tele-
~rap t  at Calcutta and Bombay owing to the difference in the cost of 
lIving 'I . , , 

(h) If not, are Government prepared to pay the same rate of overtime 
.allowance to. postal officials doing foreign mail sorting or~ at' adra~a  
at Boinb'ay'? ' . 

Mr. H. A. SamI : (a)' No: only .8 section qf tbe ,Foreign ,Mail. Divi-
sion has ~en abolished from the 11th July, 1930, fmm which date the 
Bombay-Madras Express train is being utilised for transmission of n~ 
ward foreign mails in order to accelerate the service. 
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, (b) Yes, in respect of the sorting wOJ"k.of the t01\'Il of Madras.· 

(c) and (d). Statements containing the required information are 
being supplied to t11e Honourable Member. 

,  " (e) As the overtin;le t,o be performed by the statIo! M"aara'$'<is ex-
pe ~d to last only half as lmlg as the overtime in Bombay, and as the 
rates of pay of the former are lower than those of the latter, the rates 
of overtime proposed for the Madras staff are ,less t.llan the rates I#W¢-
troned for'the staff in Bombay, . . 

, (f) As. explain.ed,;in,'lltae;:reply to 1.arf (e) 'hl'thfs ~ t on  I the 
diffeJ:ence mrth,e 'rates -ofoyerti1ue is not solely, due to the di1!erence ,in: 
the ~t of iliv.ing in'Madras and Bombay as-reflectedinthedifferen'ce 
i:p tn-e time:l>cales ,of p~ ~or the two places; 'fIt 1S chiefly -due to the 
(lifference in the duration of the overtime .duties. 

The la t,p~rt: of ,t4is u(~t on does not, therefore, ',arise." , 

(g) No" because the rates· of pay of the8taff coneerriei:l and the 
standards which determine pie money earnings are the 'same at both 
places. "  . 

(h ) No, for the reasons given in my reply to parts (e) and (I). 
. . - '~ ." :' , . ; 

LOWES.T. SELECTION G]UDEEx.mINATION OF ~ . ~  l>1n'ARTM:£NT. 
".' _.' ,  ' .. " " .• _  - .  - - 0.1• 

",186. ·*'ltao B&hadur P.T; X'mnaraswanU ChettiY&r : '(a) Will Gov-
erninent lie pleased to' state whether they intend holding the lowest ~ele
{ion grade examination of the Postal Department this year, also and .if ~o, 
wlJen,and if not, why 'riot? . .  , 

(b) If the examination is to be held this year also, do they propose to 
exempt the officials who are more than forty' years old from appearing in 
parts 3 and 4 as was done in the first examination T If not, why not ! 

(c) Do they propose modifying the rules and the. syllabus of the 
examination and if so, whafare they' .. , 

Mr. H. A.Bams: (a) Yes, ProbalJly in December, 1930. 

(b) No. The officials have had ample notice that the examination 
would be held yearly ; and even the older members of the staff, in whose 
favour a concession was allowed on the occasion of the first examination, 
should now have no undue difficulty in 'preparing for the 1'lxamination 
'which relates in the main to Dusiness with which they are familiar. 

(c) The question is under my consideration. 

CLEmcAL ESTABLISHKENT OF THE CoRRESPONDENCE DEPARTMENT OF THE 

MADIL\S GENli:RAL POST OFFICE. 

'187. *Rao Bahadur P. T.'ltumaraswattd Ohettiyar: (a) Will Gov-
~rn en e''p e' l e~ o state the number of clerks in the C{)rTespondenceDe-
lffll'tment, Madras General Po!lt Office' f  ' 

(b) Is it a fact that there is only one ~le t on grade appohltment in 
the Correspondence Department' ' 

< (0) IIOW many clerks are there in the Corresponden(le Departments of 
the Bombay and Calcutta General Post Offices and how many selection 
grade appointments are there in each of those offices , 
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(d) Is it a fact that one n ~e Head Clerk is in charge of the corres-
pondence work of the offices of the two City Superintendents of Post Offices 
of Madras City ? 

(e) Are Government prepared to consider the m:atter f 

·Mr. H. A. 8a.ms: (a) to (e). Necessary information is being o~e t
ed and will be communicated to the Honourable Member in due courSEl. 

UNSUITABLE QUARTERS OF THE MINT BUILDINQS POST OFFICE AT MADRAS. 

188. *&0 Bahad,ur P. T. Xumaraswami Ohettiyar: (a) Are Govern-
ment aware that the Mint Buildings Post Office is located in an ill-
veptilated and low building putting the staff to serious inconvenience f 

(b) Is there any proposal to remove the oftiee to a better building, 
and if so, when? If not, why not T 

Mr. H. A. Sams: (a) and (b). The Postmaster-General, to whom I 
have referred,reports that the building is neither ill-ventilated nor low" 
and that there is therefore no proposal to move the post office to another 
building. " 

CONGESTED QUARTERS OF THE GENERAL POST OFFICE BUILDINGS AT n~ 

'189. *Rao Bahadur P. T. XUIDarasWaDrl Chettiyar': (a) Will Gov-
ernment be pleased to s.tate the total areao.ocenpied by the different l)p'part-
ments of the Madtas General Post Office iidhe Madras General Post Office 
buildings T Will Government be pleased to place on the table the . orders 
pa~ ed prescribing standard minimum space reguirements for each l~.r  

or department f 

(b) Is it a fact that judged by the above standard the space of .U,le 
General Post Office buildings is n u ~ en  . 

(c) Is it a fact that certain Departments of the General Post Office, 
such as Correspondence, Delivery, etc." are e~ on e ted'~ 

( d) What .is the total area of the Correspondence DepartmeB.t and 
what is the number of clerks and menials working in the Department? 

(e) Is it a fact that all the records of the Department are" kept in the 
Depurtment itself ? . , . ,  . 

(n Is it a fact that the post bGx-es ~t e Madras General Post Offiee· 
are situated in a dark room: in the groundfioor and the officials are made tp 
worl, in the Department throughout the day under electric lights and 
fans? . 

(g) Is it a fact that some of the officials working in that Department 
are frequently absenting themsehes fallw.g. ill? ' 

(k) Is it a fact tha.t a site has aeen ~r l a ed f>or constructing Madras 
General Post Oflice buildings; if so, wh,enand where, and at what price , 
lias the site been let out to any body ? ;If so when, for what rent and 
for what period ? 

CO Do Government propose to take t~to ere t a suitable building 
for the General Post Office early and take immediate steps to obtain a 
l'e~te'd building near the General Post Office to transfer some of the epa~ 
ments? 
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(j) Is it afaet that ahout a I:iUlU of Rs. 60,000 ~ spent last year to 
-effect some improvements to the buildings. of tpe CentrJU Tcelegraph, Office, 
1\fa.dras, which forms part of the General Post Office buildings and nothing 
has been spent for the improvement. of the building occupied by the post 
·office proper' for a very long time , ". .  . .. " 

Mr. B. A. Sams: (0) ~ ,  square feet plinth area. A copy of the 
orders prescribing, as a guide, the standard space for each postmaster, 
clerk and department will be sent to the Honottrable :Member. The 
standard laid down for' a clerk. is 75 square feet .. No standard is p e ~ 
eribed ror a Department as the size of a Departhtent varies with its per-
sonnel. .' .  , 

(b) and (c), Information on theRe points is heing collected andtr'in 
be commnnicated to the Honourable Member. '  . 
, 'Cd) 2~  square feet. ~. 29 clerks and 6 menials 'Work in that Depart-

ment. '" ,  ' .. ,' .  " ,', / 

(e ) Yes. " '. ; 

I '(f) , The '. post:-bokesii::t the Madras GeneraJPost ( ~ rt  iii Ii ~o  
oti the 'gi-tiluid flo6r;1m't'the'Tootn is'Spiacioug ahd well: ventilated. The 
long range of post boxes necessitates the use of electric light whenwerk 
is:in progI'!esS;i Fans are also useddor the eonVtenieooe artdcOPlfort, of 
the' !itSfl'. "; '_ . , :. ", '::; L' :.:, 

(g) ~o. Absenteeism in the Correspondence Branchis-'rabout, the 
ilaineas n ot el'l epart ent o tl,.e,~ ~J. , tt )' '1 O el " .:r.' ""  

(h) The site known as Taylor's yard 'on' MoUnt Read: 'was pUirchased-c 
in. 1915 for Rs .. l,:U,&14 fQr a building @t :Only foo le~~ ~raa ~eral 

Post Office, but to' ,aeeommoda.t'6 also thl".tExeeutlve ~and ·Adnllnistritivf} 
offices. A portion of the ,~~ ~. ~ 1 , t,~~ t~~ 1adr~ ~o o a.t a~ ~ t1.9?4-
25 for Rs. 3,438 and another portIon hlls'been 1etont -to'¥fie--1Wadralf'-Clty 
Mail contractors at ~.219 'per mensem"as 8SSeSEied liy1hei &/.bl1cW'Qrks 
Department. ThepePiod of the'lease is being ascertained and will be (lOltl-

municated l~ter ,~ot e. p.oura~le ~~J e.r,  ("'~,:t. ' •. .... -'.,\'r 

(i) The () ~r nent of IndiJ1 do not proPose to erect. ',it new QUp,d-
ing for the G.eneral Post Office, Madras, nor to hire a rented 'building until 
theY are 'coIttincediof the ' le~ t 'todd tJ ' ' ~:  ':1 ::: '~ '" 

'_:1 _ i.,.. I' '1 " .. 0':- t·· .; .. ;, 

(j) ;A sum pf &. ~,~9.  '\Va,r1 s,pent l~t yeat: for p~o ~r nt or ~e: 
~tr l ~nt .Roomo£ t ~ entra,~ e.le r~p~. Offie.e.,}}!ad.ras ..• No e ,t~~~ e. 
improvements are necessary to the :'~~' l~o~t  9 l e lJn tp~~ , but, 
several internal alterations have been made to meet the requirements of 
~ er  Department as necessity arose. :" 

• _" r, '  , .. '(T' ~: " q' l '~' .  " ," r . . ....'.' \ ..... J. 

REFUSAL OF '1'ERMISSION TO u. ~ K'AS1>' , KHAN, e.i:-NA*:.Ui OF ~ , To1 

RESIDE IN THE NORTH WE'St'FitbNTIER PROVINCE. 
,  . ':.' " ~" .•. ' .... '~' ..... '~ ,.~.,':'..r ~ .' "" ":'" .. ~' ::- .. ,' ~', 

l . .' . .~: (a), 'wm Governnieni'please state if it''isa 
fact that Ghulam Kasim Khan" ez-Nawah of..Tank, District Dera. Isriuril' 
Khan, North West Frontier Province,' was deported dUring the great 
1-var Y' ", • 

(0) Is it a. fact that the :ora.er of deportation re a d ~  the Nawab of 
Tank was eaneelled... several. years ago J>.Y .t ~. ()"er lll1,~~ o( ld a after' 
consUlting the Chief CommissioDer, North-W est Frontier Province T 
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:: C) Is it a fact that soon after the cancellation of the said order of 
deportation the said ex-Nawab wanted to go to his native place Tank and 
live there at his home for the rest of his life ~ 

(d) Is it ,a fact that the Government communicated to him an executive 
order that if he were to enter the North West Frontier Province he would 
forthwith be turned out of that province under the F'rontier Crimes Regula-
tiom. of 19m? If so, will Government give reasons for sueh an order ? 

(e) Is it a fact that the said Nawab is abOl.lt 60 years of age, and 
despite his repeated memorials to the Government of India through the 
Chief Commissioner, North West Frontier Province, he is not permitted 
to enter the N"orth \Vest Frontier Province and reside at Tank or Dera' 
Ismail Khan? If so, will Government be pleased to state the reasons for 
such refusal Y 

(f) Are Government prepared to permit the sllid ex-Nawab to enter 
the North West Frontier Province and reside therein on the fulfilment of 
any condition or conditions? If so, what are those conditions T 

Mr. E. B.Bowtil : (a) to (e). Yes. The presence of Nawab Ghulam 
Qasim Khan in the N ortb West Frontier Province was considered. to be 
undesirable. ' 

(I) Enquiry is being made from the North West Frontier ro~ 

vince authorities and an answer will be given to the Honourable Member 
in due course. 

Maulvi Abdul Matin Ohowdhury : Why was the . presence of ;the 
gentleman eonsidered undesirable Y 

Mr. E. B.Bowell : Does the, Itollourable gentleman know the 
Nawab in question? Is he acquaintoo with the Nawab f 

Maulvi Abdul Matin Chowdhury: No, Sir. 

Mr. B. B. Bowell : If the Honourable Member were acquainted with 
the Nawab in question, he would not have put this question. 

Maulvi Abdul M&tin Ohowdhury : I want the information from the 
Honourable Member. Why was his presence considered undesirable T 

Mr. E. B. Bowell: The 'presence of the ex-Nawab n,~an  p~  it 
within his power at any time to make the exist{lllce ~r at any rate the 
tranquil existence of the present Nawab a matter of impossibility. If 
he, exercises all the pOWers that he has in 'that direction, he can make 
the present Nawab's life unbearable. 

fI91.· 

LATE ARRIVAL .0" THE GRAND TRUNK EXPRESS AT THE CENTRAL STATION 
MADRAs. ,'. r 

192. *Rao B&ha.dur. M. O. Rajah: (a) Will Governm,ent please 
state if it is 'a. fact that the Up Grand Trunk Exprees ". almast da~ 

arrives late at. the Central Station, Madras' 

(b) Is it a fact that, as a consequence thereof, through passengers 
fro-ql. Northern India to places south of Madras on the metre gauge 
flection. are ut a l,~to catch the Ceylon Boat Mail at the Egmore station' 

, JO . 

. 1 
fNot pl1t 'by the que!!tionet'. 
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(c) Are Government aware that, even otherwise, the interval of 25 
minutes between the arrival of the Up Grand Trunk Express at the Madras 
Central Station (8-15 P.M.) and the departure of the Ceylon Boat Mail 
at Egmore (8-40 P:M.) is sosh{)rt that it is phy!,!ically impossible for 
through passengers from Northern India to catch the Ceylon Boat' Mail 
at the Egmore Stati'on 1 Is it also a fact that the interval is only thirty 
minutes between the arrival of the Ceylon Boat Mail at the Egmore 
Station (7 A.:I!.) and the departure of the Down Grand Trunk Express 
from the Madras Central Station? Haw thp Railway Department 
considered the advisability of addressing the Railway Administrations 
concerned to allow at least an interval of two hours between the arrival 
or departure of the Grand Trunk Express and the departure or arrival 
of the Ceylon Boat ,Mail respej;tively 1 

Mr. A. A. L. Parsons: (a) I regret to say that this train is at 
present frequently running late, though Government are not aware of the 
actual number of times on which it ha,s arrived late at Madras. 

(b) Y 88, frequently, as the interval between. thef:le trains at Madras 
is only 25 minutes. 

(c) The facts are as indicated in these qnestions. Revised timings 
for the Grand Trunk Express trains are to be introduced from the 1st 
September and the Railway" A4ministratioDS eon er~d will be asked 
to consider the advisability of extending the inferval between these and 
t!ie Ceylon Boat Mail trains. ' 

HALT OF.THE GRAND TRUNK EXPBESS AT STATIONS BETWEEN BEZWADA AND 
MADRAS. 

193. "'Rao Bahad"urM. C. Rajah: WlIlGovernment please state if 
it is a lact that on the. section e ~daand ~adra  t1& Grand Tl"llnk 
Express makes a halt of only a few minutes in the intermediate stations, 
and are Government aware that passengers are put to Ii lot of difficulty. 
in getting water and refreshments: from the platforms Y Have the Railway 
DepartD;lent considered the question ot arranging for the halts to be longer, 
especially at breakfast, lunch and dinner times Y 

Mr. A.  A. L. Pa.rsons: Between Bezwada and MIl:.dras the maj9rity 
of the halts made by the Up and Down Grand Trunk Express trains are 
limited to a few minutes and 'it is no' doubt oorrect that passengers'expe-
rience difficulty in getting water' and refreshments during such halts. . .. 

Revised timings for these trains . are to be introduced from 1st Septem-
ber and the Agent qf the Madras and Southern Mahratta Railway will be 
askrd to see what can be done to improve conditions in this respect. 
'( 

RUNNING OF A ~ O  TRAm, BETWEEN DELHI AND MADRAS. 

194. *B.ao Ba.had..ur K.. O. a ~  ,·(a) ~ . Government please·state 
if they are aware that the through pc>ute between Northern and out ~rn 
India has beoome very popular and that consequently there is a J.9t . of 
overcrowding in the through carriages? Have. Governmer..t consi.dered 
the question of the advisability of running a through train from Deihi 
to Madras and 'Vice 'Versa instead of' running only two through carriages T 

< b) Are Government prepared to issue instructions to the Railway 
Staft to see that the through carriages cont.ain only through passengers T 
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(c) Have Gowrrunent considered the question of the advisability of 
providing intermediate accollmodati(ln alse on the through carriages? 

Mr. A.  A. L. Parsons: (a) Government are not aware that these 
through carriages are generally overcrowded, but as these trains are to be 
rnn as through trains between Delhi and Madras from the 1st September 
the number of through coaches will then no longer be limited to two as at 
present. 

(b) 1 am afraid it is not practicable to prohibit local pas.'lengers from 
findillg" ac('ommodation in the through carriages when they are not fully 
oc(·upif(l. 

(c) Intprmpdiate la ~ through tickets cannot be issued for this traill 
as intermediate la~,  tickets are not sold on thp Nizam ';; State Rail way 
which fO}'ms a portion of this route. . 

PROVISION OF BUFFET CARS IN THE GRAND TRUNK EXPRESS. 

195. *Rao Bahadur M. C. Rajah : a~e Government arranged for 
the provision of buffet cars in the Grand Trunk Express for the con-
venience of the long distance pa "n~'er  who are IllOStly Indians, ju"t as 
they haye dOlle on the Lahore-Dplhi section'! 

Mr. A. A. L: Parsons: A dining car for Indians is run on this train 
on tiH' ,North W '~tern Railway and an ordinarv restaurant car on the 
South Indian Railway. The Agents of the Great Indian Penill'ula. Nizam's 
Staie and ~ dra  and Southern l\Iahratta a l a~ "  will be asked whethPf 
it will bp pos'lible to run a ibuffet car on thir" train over their lines. ' 

OVERCROWDING OF THROUGH THIRD CLASS CARI!¥-GES BY I:NDIAN.SEPOYS. 

196. *Rao Bahadur M.C. Rajah: (a) Are Government aware that 
the through third class carriages ar(' often oYeferowded with Indian 
sepoys on their seasonahlloves' 

(b) Haw Government considered the question of providing them, 
with separate compartments so as to relieve the congestion in the ordinary 
through third class carriages ? 

Mr. A. A. L. Parsons: (0) Ko. 
(b) With the present arrangement of only two through coaches, it 

is not possible to reserve any of the accommodation therein for sepop. 
From the 1st Sep-tember when the whole train will run through between 
Madrai'l and Delhi it should not be necessary to reserve special accommo-
dation for epo ~. 

PROVISION OF BETTER TYPE CARRIAGES FOR THROUGH S;ERVICE IN THE MADRAS 

AND SOUTHERN !\'lAHRATTA AND SOUTH hU>IAN RAILWAY\(. 

197. 4IRa.o Bahadur M. C. Rajah : Are o et1 n~nt ~epared to 
iDstruct the Madras and Southern Mahratta and South In:tllan Railway 
authorities to provide a better type of carriage for the through serviee 
than they do at present V 

Mr. A.  A. L. Parsons : It is understood that of· the through coaches 
required for the present service those provided by the NizaID '8 State 
Railway' are not in very good internal condition. and. the Agent of that 
Railway has been asked whether he can replace them with better ones. 
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CARRIAGE OFM.uLs BETWE.EN NORTHERN AND SOUTHERN INDI.A. BY TIlE 

THROUGH R.AILWAY RoUTE. 

198. *B.ao Ba.hadur :M. O. Rajah : Will Government be pleased to 
state if it is proposed to carry the mails between Northern and Southern 
India by the through route, instead of by the Bombay route as at present 
done ¥ !fso. when? 

:Mr. B. A. Sams: Yes. Steps are being taken to carry mails by the 
" through route" from February, 1931. 

INDI.A.NISATION OF THE SUPERIOR STAFF OF THE IMPERIAL BANK OF INDI.A.. 

199. "'Mr. S. O. Mitra: (a) Will Government be pleased to state 
\"\"hether any correspondence has passed between the Government and the 
Imperial Bank of India Or whether Government have ever issued any 
instructions regarding Indianisation of the superior staff of the Bank ! 

(b) If so, will the Honourable the Finance Member be pleased. to 
lay on the table copies of such correspondence or instructions T 

The Honourable Sir. George Schuster: No official" correspondence 
has passed on this question between the Government and the Imperial 
Bank, and I would remind the Honourable Member that the Government 
have no official 8tatus for interfering in the internal administration of 
the Bank. At the same time I may inform him that I have taken fre-
quent opportunities of dllic'uSSing the question with the Managing 
Governors, and after the debate in this House during the last Delhi Ses-
sion on the Bill brmIght forward by Mr. B. Das, I specially wrote to 
one of them forwarding a copy of the official Report and ealling his 
special attention to the points raised and to the sentiments which I had 
expressed in the course of the debate,. I am satisfied that the respon-
sitle authorities are making a genuine endeavour to instal Indians in 
positions of trust in the Bank. 

APPOINTMENT OJ' MUSLIMS TO THE OFFICE OF THE PRIVATE SECRETARY TO THE 

VICEROY. 

200. ·Mr. Abdul Latif Saheb Farookhi: (a) What is the total strength 
of the clerical establishment in the office of the Private Secretary to H. lL. 
the Viceroy ? . 

(b) How many of them are Muslims? If none, why not? 

(c) Are candidates recruited in that office through the Public Ser· 
vices Commission ? 

Cd) Are not qualified Muslims available for the office of the r at~ 
Secr( tary to H. E. the Viceroy ? 

C c) Have Government considered the question of the desirability !)f 
sppointing qualified Muslims in that office T 

The Bonoura'ble Mr. H. G. Haig : (a) Fifteen. 

(b), (d) and (e). There ~re DO Muslims in the office at present. 
The Honourable Member will no doubt realise that in a small office 
vacancies oceur Infrequently, and in this· office there has in fact been no 
vacancy \Since 1926, when the Governmt"nt of India took up the question 
L8CPB(LA) ~ 
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of Muslims in the Secretariat offices. I understand that when a suitable 
vacancy occurs, the head of the office will consider the claims of u a ~ 

madan candidates. 

(0) No. 

t201.· 

RESTORATION OF STIPENDS TO MEMBERS OF THE CARNATIC FAMILY. 

202. *Mr. M. X. Acharya: Will Government be pleased to say what 
action they have taken or propose to take on the Resolution adopted by 
this Housc last January, on the subject of restoration of Carnatic 
stipends? 

Mr. E. B. Howell: I would refer the Honourable Member to the 
answer given by me in the House on the 14th instant to a question on the 
same subject by the Honourable Maulvi Mohammad Shafee Daoodi. 

EDUCATION, HEALTH AND SANITATION OF AJMER-MERWARA AND DELm. 

203. "~ a  Sahib Harbilas 8&rda :. (a) Is it not a fact that the 
({('Yernment o~ India are responsible for the education, health and sani-
tation of tM provinces of Ajmer and of Delhi? Is it a fact that both of 
them, containing almost equal populations, are under the direct administra-
tion of the Government of India Y 

(b) Is it a fact that there is only one District Board in the Province 
of Ajmer-Merwara and one in Delhi ? 

Sir Frank Noyce : (a) and (b). Yes. 

GRANTS GIVEN TO THE DISTRICT BOARDS OF DELm AND AJMER. 

204. *Rai Sahib Harbilas Sarda: (a) Is it a fact that the 
annual income of the District Board, Delhi, is B.s. 90,000 while the Gov-
ernment have given it (recurring and non-recurring) grants: 

in 1926-27 of Rs. 9,47,270, 

in 1927-28 of Rs. 1,88,431, 

in 1928-29 of Rs. 1,35,579, 

in 1929-30 of Rs. 1,54,811, 

while to the District Board of Ajmer with an average annual income 
during the last four years of about Rs. 85,000, Government have given 

in 1926-27 only Rs. 17,000, 

in 1927-28 only B.s. 29,250, 

in 1928-29 only Rs. 25,750, 

in 1929-30 only Rs. 25,750, 

or m other words while to the Delhi District Board, Government have given 
from 150 to 175 per cent. of its own income as grant, they have given om, 
29.5 per cent. as grant to the Ajmer-Merwara District Board ? 

fSce page 535. 
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(b) If so, will Government state their reasons for this differential 
treatment, ::.tating if t .~ requirements of the two provinces are different, 
what are those differences which entitle the Delhi District Board to earn 
such. a large grant as Rs. 1,55,000 while Ajmer gets only about Rs. 24,500 
a year T 
Sir Frank Noyce: (a) The average annual income of the District 

Board of Ajmer is over Rs. one lakh, not Rs. 85,000, but the other 
fi!!Ure..; given by the Honourable Member regarding the District Board of 
Ajmer are approximately correct. The figures he has given regarding 
the income of the District Board, Delhi, and the Government grants 
made to it, have had to be referred to the Chief Commissioner, Delhi, for 
verification. 

(b) Pending receipt of the information called for from the Chief 
Commissioner, I am not in a position to reply to the point raised. On 
the assumption that the figures for Delhi are approximately correct, 
I may, however, suggest that though it is not easy to compare the rele-
vant needs of two d~ t n t areas, it is not unnatural that the Di::.'trict 
Board of the district which contains the Capital of the country should 
receive the larger grants from Government. 

Rai Sahib Harbilas Sarda : Thc annnal income of the District Board 
in question given in my question is Rs, 85,000 and the Honourable Mem-
ber said that this income is ()ver rupees one lakh. Is it not a fact th3t 
the rupees one lakh includes the Government grant also, while the figure 
of Rs. 85,000 given in the que';tion gives the income of the District Board 
exclusive of the Government grant T 

Sir Frank Noyce: The figures which were given, Sir, were obtained 
from the Chief Commissioner. I will verify the point raised by the 
Honourable Member and let him know the result. 

LACK OF GRANTS GIVEN TO· THE AJMER MUNICIPALITY. 

205. *Rai Sahib Barbilas Sarda : Is it a fact that the Government 
of India have, during the four years 1926-27 to 1929-30, given from Central 
revenues Rs. 8,15,489 as recurring and &s. 78,891 as non-recurring grants 
to the Delhi Municipality, while not a rupee has been given as a recurring 
or non-recurring grant to the Ajmer Municipal Committee for the same 
purposes as those for which grants have been given to the Delhi Municipal 
Committee except Rs. 25,000 a year given to the Ajmer Administration for 
primary education in urban and rural areas of the province 1 

Sir Frank Noyce: The figures relating to grants to the Delhi Muni-
cipal Committee have been referred to the Chief Commissioner for verifi-
cation. The statement in the last part of the question as to grants to 
the Ajmer Municipal Committee is correct. 

DEPLORABLE SANITARY CONDITIONS OF AJMER AND BEAWAR DUE TO 

LACK OF GOVERNMENT GRANTS. 

206. *Rai Sahib Harbilas Sarda: (a) Are Govermnent aware of the 
abnormal death rate in the Ajmer Municipal area, liS evidenced by 44R.:' 
babies out of 1,000 dying in the first year of birth, and of the fact t hflt 
the Ajmer :Municipal Committees are unable to make proper arrang'emf'n1 ~ 
for the sanitation and health of the citi7,ens of Ajmer f -
L8CPB(LA) B2 
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(b) Will Government give reasons ~ when they grant to t e. n~
cipal Committee of Delhi about·&. 21 to 2t lakhS a year they grant practI-
cally ~ot : .  to the Ajmer )lunicipal COInIn,:ittee ?  . 

. (c) Are Government aware that Government's not taking immediatc 
measures to remedy the deplorable sanitary and health conditions of .Ajmer 
apd Beawar is adding to the dissatisfaction and discontent of the people of 
these places Y . 

Sir Frank Noyce: (a) Government are aware of the high death 
rate in Ajmer municipal area, to which the Honourable Member refers ; 
and think that it a~ be attributed in part to the fact that the Ajmer 
Municipality have aprarently not been able in the past to allot sufficient 
funds for public health schemes. 

(b) An enquiry has been made from the Chief Commissioner, Delhi, 
lIB to the amount of the grants made annually to the Municipal Com-
mittee of Delhi. With regard to such grants to the. Ajmer Municipality, 
I would invite the attention of the Honourable Member to the reply 
given by me on the 17th February, 1930, to parts (c) and (d) of his 
question No. 318, in which it was explained that 8S part of the pro-
gt'amme for I!ledical and public health improvement in areas diroctly 
administered by the Government of India the Standing Finance C01l1-
mittee had approved on certain conditions of a grant-in-aid of 
Rs. 1,55,000 to the .Ajmer Municipality for the improvement of lillnita-
tiQn in Ajmer. Owing to severe financial stringency it has not been found 
possible to make any such provision in the budget estimates of the cUrt'Cllt 
year, but the question of including provision for the rurpose in the budget 
for 1931-32 will be duly on dere~ . 

((') As 1 informed the Honourable Member last February, the Gov-
ernment of India are alive to the ne e ~ t  of remedying defects and <tefl-
.~ ('n e  in the public. health conditioliS of Ajmer, and hope that when 
such deficiencies have been removed, any discontent which may at present 
exist on the subject will also be re o ed~ 

Dr. Nand Lal : May I ask whether Government have ever appointed 
ur deputed an expert staff proficient in the efficient treatment of children's 
rliseases, in order to drive out this malady ! 

Sir Frank Noyce: Whichmala.dy , 

Dr. Nand Lal : So far as the excessive death rate of boys is con-
cerned (Luughter.) (Cries of "No, no."), that is due to the malady which 
is specially concerned with the babies-I mean the e e~ e death-rate 
as the result of those maladies, those diseases which are peculiar to 
~ ldren,. boys and i'c-abies? The question I aHk is, have Government yet 
kmdly deputed or appointed any expert to drive out. those maladies and 
diseases which attack these poor boys as their victims? 

Sir I'rankNoyce: The Indian Research Fund Association is em-
ploying-an expert on questiws of this kind. I am not yet aware how 
far the results of that work have been applied to Ajmer. 

LEGALITY OF ORDINANCE III 011' 1930 . 

. -Mr. Abdul Kaye: .(0) Are Government aware that the Lahore 
HIgh Court Bar .~o at on has expressed an opinion that Ordinance No. 
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111 of 1930 is inexpedient and ultra t'ires? (Vide page 3 of the Tribune, 
dated the 3rd July, 1930.) 

(b) Have Government since then referred the matter to their Law 
Officers and obtained their opinion ~ If 'so, with what result ? 

The Honourable-Mr. H. G. Haig: (a.) and (b). Ai'! the Honourable 
Member i· no doubt aware, the matter is now sub judice. 

RESTORATION OF STIPENDS TO MEMBERS OF THE CARNATIC FAMILY. 

208. -Mr. Abdul Qadir Siddiqi: Will Government be pleased 
to state what action was taken on the Resolution passed by the Legislative 
Assembly in the 1&<;t Delhi Session regarding the· restoration of stipends 'to 
the members of the Carnatic family? 

. Mr. E. B. Howell: I would refer the Honourable :Member to. the 
answer given by me. in the House on the 14th of this month to a question 
on the same subject by the Honourable Maulvi Mohammad Shafee Daoodi. 

NUMBER OF MUSLIM STUDENTS AN:D STAFF ~  THE J..,Any HARDINGE MEDICAL 
COLLEGE AND HOSPITAL, NEW DELHI. 

209. *Mr. Abdul Qadir Siddiqi: (1) Will Government be  pleased to 
state: 

(a) the total nu ~r of Muslim and non-M;.usliJ1l stu<iqnts in the 
medical classes and F. Sc, classes,LadyHi\rdirige Medical 
College, New Delhi; . 

(b) the total number of students, Muslims and non-Muslims who 
have obtained M. B.  B. S. degree from the I.Jady Hardinge 
:M:edical College, New Delhi; and 

(c) the total number of Muslim and non-Muslim members of the 
staff of the Lady Hardinge Medical College, including sub-
ordinates? 

(2) Is it a fact that the number of Muslim students in the Lady 
Hardinge ~ ed al College is extremely small? If so, have Government 
taken any steps to increase the munber ? 

(3) Are Government prepared to consider the desirability of reserving 
b()me seats and scholarships for Muslim students and to provide other 
~ll ta le facilities to increase their number in the Lady Hardinge Medieal 
College? 

(4) Are Government prepared to appoint suitable Muslims when 
vacancies occur in the Lady Hardinge Medical College and Hospital, New 
Delhi, to remove communal inequality 1 

. Sir Frank Noyce: With your permission, Sir, I shall answer ~
tIons 209 to 211 together. I regret that I cannot at the moment supply 
t he information for which the H{)Dour&ble Member asks, but it has been 
called for and will be supplied to him later. When it is available, GoT-
ernment will consider the suggestions which the Honourable Memt)er has 
made. 
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NUMBER OF STUDENTS DISCHARGED FROM THE LADY HARDINGE MEDICAL 

COLLEGE, NEW DELHI. 

t210. «<Mr. Abdul Qadir Siddiqi: (a) Will Government be pleased to 
state how many students were discharged from medical classes and F. Sc. 
c]a::,ses in the Lady Hardinge Medical College during the curreut session, 
and how many of them were Muslims? 

(b) Will Government please state the reasons for discharge from the 
classes in each case ? 

(c) Are Government prepared to readmit the students so discharged f 

DISCHARGE OF A MUSLIM GIRL STUDENT FROM THE LADy lliRDlNGE MEDICAL 
COLLEGE, NEW DELm. 

1'211. *Mr. Abdul Qadir Siddiqi: (a) Is it a fact that, a Muslim girl, 
K. Fatima was admitted in the Lady Hardinge Medical College, after due 
formalities and that she was reported to be doing her best in February, 
1930 ? 

(b) Will Government state if ~ was  discharged and if so, why T 

(c) Haye Goyernment considered the desirability of her readmission! 

APPOINTMENT OF ACCOUNTANTS ON RAILWAYS. 

212. ·Mr. S. C. Mitra ~ (a) Is it a fact that some training class 
students have been posted as officiating junior accountants in the Accounts 
Department of the Eastern Bengal Railway very recently, though there are 
some fully qualified clerks on the East Indian Railway who have not been 
gh en any chance? If so, why have their cases been overlooked T 

(b) Is it a fact that a certain number of the posts of junior account-
.ants are held by such unqualified men-who could not even pass Part I 
of tIle S. A. S. Examination-though there are qualified clerks who ha,'e 
pa, , ~d Parts I and II who are working as clerks on very low pay ? 

«(;) What is the procedure in the Audit Department in such eases, 
hnd is the same procedure followed in the Accounts Department ? 

(d) Are the posts of accountants and accounts officers (in the Accounts 
Department) treated as an all-India service, or are they treated as a local 
service? Are there any rules framed by Government? If so, will Gov-
ernment be pleased to lay a copy of those rules on the table ? 

Mr. A.  A. L. Parsons : (a) The answer to the first part of the ques-
tion is in the affirmatiYe. As regards the second part, there is at pre-
sent only one fully qualified clerk on the East Indian Railway Who is not 
working as an Accountant, but it is expected that he will get a chance 
yery soon to do so. He has therefore not been tranderred to the a~,'t

ern' Bengal Railway, 

(b) :Men who have passed the Training Class Examination art; 
qnalified to officiate as junior accountants. 

(c) The Audit Department had no special Training Class. 

tFor :lml\"('1' to this question, 8.:r :lnswer to question No. 209. 
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(d)' They are treated as a Local service. The rilles framed by Gov-
ernment and approved by the Standing Finance Committee for Rail-
ways are in the Library of the House. 

TENDER FOR RED PAINT ACCEPTED BY THE INDIAN STORES DEPARTMENT. 

213. *Mr. S. C. Mitra: (a) Is it a fact that the Indian Stores De-
partment in Tender No. H-6040, dated the 11th November, 1929, asked 
for quotations as item No. 87 a substance " Red anti-corrosive suitable 
fc.r painting cornlgated sheets " ? 

( b) Is it a fact that· the Indian Stores Department accepted the tender 
of a proprietory article " Corrugal " against the said item ? 

(c) Is it a fact that on an inquiry from Messrs. the lfurarka Paint and 
V arnish Works, Ltd., 137, Canning Street, Calcutta, about the specifica-
tion for the said item No. 87 the Indian Stores Department informed 
them that it is the same substance as " Red Oxide" to I. S. D. specifica-
tion ? 

(d) Will Government be pleased to state whether" Corrugal " which 
halS been purchased against the said item No. 8.7 is of the same specifica-
tion as " Red Oxide" to 1. S. D. specification Y 

The Honourable Sir Joseph Bhore: (a) Yes. 
(b) The Indian Stores Department invited tenders for the substance 

mentioned in (a) (of the question) and called for prices for any quanti-
ties up to 500 cwts. and between 500. and 1,000 cwts. One of the tender-
ing firms quoted alternative prices for the brand of anti-corrosive paint 
known as " Corrug'ol". Two indentors specially asked for this particular 
brand as they had found by experience that it gave the most satisfactory 
service. To meet the special requirements of these indentors 33 cwts. of 
" Corrugol " was accepted and the balance of the demand amouting 
to 600 ewtS. of red oxide paint was placed with a tenderer who submitted 
the lowest satisfactory tender. 

(r) Yes. 
(d) It has been explained in amwer to (b) that only a comparatively 

small quantity of " Corrugol " was purchased to meet the special require-
mentR of two indentors. "Corrugol" does not conform to the Indian 
Store:.; Department specification for red oxide paint. 

TENDER FOR PAINT REMOVER ACCEPTED BY THE INDIAN STORES DEPARTMENT. 

214. *Mr. S.O. Mitra: (a) Is it a fact that the Indian Stores De-
partment called for tenders for 6,000 gallons I' Paint Remover free from 
Alkali" in their tender No. H-6040, dated 11th November, 1929 f 

(b) Is it a fact that Messrs. the Murarka Paint and Varnish Works .. 
Limited, quoted their proprietory article "Mura Paint Di-Solve" at 
~. ·5-8-0 per gallon , 

(c) Is it a fact that the said " Mura Paint Di-Solve " was tested by 
the Alipore Test House and was awarded a certificate on the 31st May, 
1929 ? 

(d) Is it a fact that the said" Mura Paint Di-Solve " is an article 
manufaetured by Messrs. the Murarka Paint and Varnish Works, Ltd., 
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which is wholly an Indian concern with Indian management, with Indian 
capital and labour t 

(e) Is it a fact that the Indian Stores Department accepted the tender 
of "Salvoid" as a substitute for the "Paint Remover free from 
.Alkali "  1 
,f) Is it a fact that the said " Sal void " is an imported foreign pro-

prietory product 1 
(g) Is it a fact that this. " Salvoid .'! is, purchased by the .Indian 

Stores Departmenta.tRs. 7 (Rupees seven) per gallon Y 
(h) If the answers to the parts (a) to (g) .heinthe affirmati,-e, will 

Government be ul"ased to state the reasons why only 41 gallons of " l\iura 
Paint Di-Solve'\ an approveo indigenous product,' was purchased and the 
sllnnlv of the remainder of the 6,000 gallons of the Paint Remover tender-
ed for was given to the tenderer who quoted a foreign  imported. article at 
a considerably higher rate , 

The BonourableSir JoSeph 'Bhore : . (a) The Indian Stores Depart-
mentinvited tenders on the date mentioned for " Paint Remover (caustic 
soda solution is not required)." The invitation to tender called for prices 
for any quantities up to 4,500 gallons aurl between 4,500 and 6,000 gallons, 
that might be demanded during the peritld from the 1st April, 1930, to the 
31st March, 1931. . 

(b) Messrs. the Murarka Paint and Varnish Works, Ltd:, quoted for 
their .proprietory preparations called" Mura Paint Di-Solve " as follows: 

(a) in one gallon tins 
(b) in two gallon cases 
(c) in five gallon drums 

(c) Yes. 

(d) This is believed to be the case. 

Up to 4,500 Between 4,500 
gallons. and 6,OOOga.lIons. 

Per gallon. Per gallon. 
Rs. A. P. Rs. A. P. 
5 12 0 ·5 12 0 
5 10 0  5 10 0 
58 0  5  8  0 

(e) The Indian Stores Department accer-ted the tender for "Sol-
void .", not as a substitute, but because this preparation fully satisfied the 
reqUIrements. 

(f) Yes. 

(g) The Indian Stores Department accepted the tender for " Sol-
void" at Rs. 7 per gallon in one or two gallon tins. . 

(h) At the time of awarding the contracts the total demands receh'ed 
for paint remover, by the ChiefCoptroller of Stores, from indentinlZ offi-
ce;s amounted to ~ gallollS. Of this quantity, 41 gallollS was plaeed 
WIth the Murarka Pamt and Varnish Works for" Mura Paint Di-solYe ". rhe balance of 800gaUoIlJ.'J was required by a particular indentor who had 
mdented pe al1~ for " ol o~ ". The Indian Stores. Depart;rn('nt 
represented to the mdent.or that ~ura Pajnt Di-Solve " could be pur-
chased at a lower prICe. The. mdentor was asked if he would 
accept this prepara~ on, bnt he was unable to agree to accept 
any brand of whIch he had no experience in practical nse 
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and insisted on the supply of a brand whi'lb had been tested, tried and 
fO,und satisfactory in actual serviee. 

The u~r ntendent, o ern. ent Test House, has !,cpo'rted that " SO,l-
void" is superiO,r to " Mura Di-Solve " as a paint rem0yer. 

COMMUNAL REPRESENTATION IN THE GOVERNMENT OF INDIA OFFICES. 

21li. *Mr. S. O. Mitra.: (a) Will Government please state whether 
the instructions issued by them regarding communal representatio'n in tht' 
Gc.vernment of India o'ffiees apply also' to departmental eXl!lllinations ~nd 
promO,tiO,ns 1 

(b) If the reply to, part (a) ,be inthe_affirruative, hO,w dJ Govermneut 
justify their pO,licy under sectio'n 96 O,f the GO,vernment O,f India Act which 
lays down that no O,ne shall be debarred from hQlding any post under the 
CrO,wn in India by reaSQn Qf his creed, ~te or colour 1 

The Honourable Mr. H. G. Haig ; (a) rfhe instructions referred to 
by the Hono'urable Member do' nO,t apply to departmental promO,tions. 

(b) Does not arise. 

Dr. Nand Lal : May I ask, Sir, whether this policy, which is prac-
tically based on cO,mmunalism, is not detrimental to, the purity of admiIiis" 
tration ? . , 

The Honourable Mr. H. G. Haig ; No" Sir. The view Qf the GQV-
ernment of India is that it is desirable that, as far as possible, all com-
munities should receive a real'ionable share in the administration, 

Dr. Na.nd Lal ; That is quite true; but will the Government of 
India be also pleased to, look to, the ~ur t  Qf administration, which is of 
vital importance to, every gO,O,d government ? 

The Honourable Mr. H. G. Haig: I do nO,t understand, Sir, hO,w any 
questiO,n O,f the purity of administration arises. The Honourable Mem-
ber might perhaps raise a questiO,n of the efficiency Qf the administra-
tio'n. So, far as that is cO,ncerned, the GO,vernment take steps to, satisfy 
themselves that persO,ns are not admitted to, the public service who' are 
not, in their o'pinion, efficient 

Dr. Nand Lal ; May I give a persO,nal explanatiQn, Sir. The purity 
is the result of the efficient Go'vernment. 

lIIr. President: Order, o'rder. 1\.0, explanatiQn is required. 

CLERICAL ESTABLISHMENTS OF THE INDIA OFFICE AND THE OFFICE OF THE 

HIGH COMMISSIONER FOR INDIA. 

216. *!tfr. S. O. ~tra: (a) Will G?vernment please state t.he strpngth 
of the clencal estabhshments Qf the IndIa Office and Qf the o'ffice O,f the Hiah 
Co'mmissio'ner fO,r India T ~ 

(b) What are the different grades and the rates Qf pay" f 
. (c) What is the system of recruitment as regards these ~ ta l

ments? 

. (d) a~ is the number of Indians ho'lding appointments in the 
clerIcal estabhshments , 

( e) Are Indians given any preference in the matter of recruitmell t of 
persO,nnel fO,r the clerical establishment Y • 
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The Honourable ft'Ir. B. G. Haig: (a) The total nt1.mber of the 
clerical staff including shorthand-typists, typists and comptometer opera.t-
.ors actually serving ill. the High Commissioner's Office on the 1st AprIl, 
1930, was 260. 

(b) A statement showing the grades and rates of pa~ is placed on 
the table. 

(c) Government understand that the High· Cmnmissioner maintains 
it list of candidates who apply for appointments in his office and makes 
a selection from that list to fill each vacancy as it occurs. 

(d) The number of clerical appointments in the High Commissioner'S 
Office held by Indians, including Anglo-Indians, on the 1st January, 1930, 
was 49. 

(c) It is understood that the High Commissioner fills the majority 
of vacancieo" occurring in his clerical establishment 'by th(' appointment 
~  Indians. 
{}{,vernment have no information about the clerical establishment of 

the India Office. 

Btatement sMwing t1e grades tina rates of pay of the clerical establishment of the 
Office oj the· High Commissioner for India in London. 

Higher Clerical Offieers •. ~:l( O l OO a year. 
C1erreal Officers·: 

(i) Men 

(ii) Women 

Superintendents of Typists .. 
Shorthanil ' typists 

Typists 

_. £60 a year on entry, rising to £80 a year 
at the age of 18: thenee by £5 to 
£100: thence by £10 to £120, 
then"e by £15 to £150; tbenee by 
£10 to £250. (Efficiency Bar, £18{). 

£60 a year on entr~', rising to £80 a year 
at the age of 18; thence by £5 to 
£120; thence by £7 -10s_ annnally to 
£180. (Efficiency Bar £135.) 

£150-£7 -10s.-£180, 

288.-28. 6t7.--46s. a week. 
22.,. '1 week from Rj!e of 18 to 19; 248_ 
at 19 ; 268. at 20 ; 288. at 21 (or over 
in ease of entrants over 21); and 
t el~e by increments of 28. to 368. a 
lmek. . 

The te\1l]JoraQ' ~ta  is on weekly rates of pay, whkh, on 1st April, 1930, varied 
betweeu 288. 8r1. :111ft 102 ... Pri. II week af'eorning to the granes and ages of the in-
cumbents. 

}I.'ole 1.-The perm[tnellt staff is in addition entitled to the Civil Serviee COlt of 
Living Bm1ll8. 

Note e.-Members of the establishment of Indian domicile, whose basic salary 
~oe  not exeeed £4(1(1 II year, receive also an overseas allowance of £50 a year. This 
allowanee i8 not, however, admissible to :l temporary clerk of limited tenure. 

PAY OF MECHANICAL TRANSPORT AND SUPPLY AND TRANSPORT CLEBKS. 

'217. >li<Mr. S. C. Mitra: (a) Is it R fact that there are at present two 
different cadres of Mechanical Transport and Supply and Transport clerical 
oP.stablishments ? 

(b) If the reply to (a) be in the affirmative, will Government please 
~tate their scalefi of pay 1 

(c) Is it also a fact that some years ago both were in one cadre' If 
iiO. what was the scale of pay before separation? 
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(d) Is it a fact that the nature of duties and qualifications required 
for admission to both the services are identical T 

( e) Is it a fact that the scale of pay of the Mechanical Transpol't 
clerks was increased after separation but the question of improving the pay 
and prospects of Supply and Transport clerks is still under consideration , 

(f) When did the Government receive the last memorial from the 
Supply and Transport clerks, and what decision, if any, has been arrived at 
on it ? 

Mr. G. M. Young: (a) Yes. The Honourable Member is referred to 
the re~l  given on the 21st March last to part (a) of un<;tarred ques-
tion No. 269. 

Uj) The scale of pay for both cadres is the same, namely : 
Upper Division-Rs. 125--10--325-2512-375, with efficiency bars 

at Rs. 225 and 325. 

Lower Division-Rs. 50----4-90----,3-150, with efficiency bars at 
Rs. 90 and 120. 

(c) The answer to the first part i!> in the negative The second does 
not arise. 

(d) Yes. 

(e) In ·view of the answer to part (c). this does not arise. 

(f) The last memorial was received in June, 1930. The question of 
uniform Rcale of pay for clerks of all military services in India is under 
consideration. 

CoNDONATION OF A BREAK IN SERVICE FOR PENSION. 

218 .. ·Mr. S. C. Mitra: (a) Is it a fact that the temporary service 
rendered by a derk in the Military Accounts Department during the Great 
War counts for pension, if no gratuity was received for it and if it is 
followed by pensiona.ble service in another Government Department T 

(b) Does the same service also count for pension if followed byserdce 
in another Government office, not immediately after discharge from the 
Department, but after one or more short breaks? If so, what is the 
.authority for it! If not, why not ? 

The Honourable Sir George Schuster: (a.) and (b). The answers 
to both parts of the question are in the negative in the sense that tem-
porary service does not as of right count towards pension under the rules 
in the Civil Service Regulations, except according to the provisions of 
Article 370 in caio:.es where the service has been rendered in an ap~ nt. 

ment which is sub:equently made permanent on the same establishment. 
As, in the Military Accounts Department, temporary appointments created 
in the War have not been made permanent: the princirle laid down in 
Article 370 does not apply. At the same time the Government of India 
have discretion, in individual cases, to allow temporary service to count 
for pension under Article 361A of the Civil Service Regulations and to 
condone intrrruptions of sen'i<'e under Article 422 of the same Regula-
tions. . 
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CONDONATION OF A BREAK IN SER,ICE FOR PENS10N. 

219. ·Mr. S. C. Mitra: (a) Will Government please state if it i:;; a 
fact: 

(i) that as a result of the Report of the Inchcape Cammittee, certain 
temporary clerks in the Government of India offices were 
retrenched and that some of them were re-appointed later 
after short breaks in service , 

(ii) that Goyernment granted special leave up to some specified 
period to those retrenched temporary men who had put in 
mOl'e than four years' continuous temporary service a.t the' 
time of retrenchment and that that period, although without 
any appointment, was not considered a break in service' ? 

(iii) that, among others, a temporary clerk in the Departm,ent Df 
Education, Health and Lands whose service was less than 
four years in the Department when he' was retrenched was 
enabled to avail himself of the leave concession by the break 
between his service in that Department and some other pre-
vious service else\\'here being condoned? 

(b) If the reply to part (iii) above .be in the affirmative, will Govern-
ment be pleased to state whether the breaks in the service of other clerks 
referred to in (i) above (between retrenchment and reappointment in 
another permanent vacancy) has been condoned generally to enable all of 
them to count their temporary or officiating service beforethe break for the 
purposes of leave and pension? If not, why not T 

The Honourable Mr. H. G .. Haig: (a), (i) and (ii). I would refer 
the Honourable Member to the reply given to part (1) of the onoura l~ 

Maulvi Muhammad Yaqub's question No. 875 on the 28th :March last. 

(iii) It is not a fact that the break was condoned in the case of the 
clerk in question, He was allowed t""O months' leave on average pay as 
a special case. . 

(b) The Honourable Member is referred to the reply given to part 
(2) of the question mentioned above. 

PENALTY PAYABLE FOR CARRYING UNBOOKED LUGGAGES. 

220. ·Mr. S. C. Mitra: (a) Is it a fact that all the railways have 
fixed a maximum limit up to which penalty is payable by those travelling 
without tickets ? . 

(b) Is it a fact that no maximwnhas been prescribed in the case of 
penalty payable by those carrying unbooked luggage in excess of the free 
allowance' 

(c) If the answer to parts (a) and (b) be in. the affirmative, do Gov-
ernment propose to consi<kr the desirability of prescribing a maximum 
limit as in the case of those travelling without tickets Y 
Mr. A. A. L. Parsons: (0) The maximum limit referred to is fixed 

by section 113 of the Indian Railways Act, No. IX of 1890. . 
(b) No maximum sum payable as a penalty has been prescribed but 

1he amount payahle is the full freight chargeable on the luggage arr ed~ 

no free allowance being permitted. 

(c) Government do not propose to prescribe a maximum sum pa a9~ 
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HOURS OF ~  OF LETTER BOXES IN CoLADA. 

221. -Mr. S. O. Kika: (a) Is it a fact that some of the letter boxes 
in Colaba are cleared at 13-30 hours 7 

(b) Is it a fact that these letter boxes are not cleared between 10·00 
and 13-00 hour.s Y 

(c) Is it a fact that the Frontier Mail leaves Colaba at 13-00 hours Y 
(d) Is it a fact that mails for the Punjab, etc., are conveyed by this 

train ? 
(e) Are Government prepared to-revise the hours of clearance of the 

letter boxes in Colaba to provide for a clearance about an hour before the 
departure of the Frontier Mail Y 

Mr. H; A. Sarns : (a) Yes; all the street letter boxes in the area 
of Co lab a Town Sub-Office are cleared between 13-15 and 13-45 houN . 

. (b) ~o  they are cleared between 11-30 and 12-00 hours. 

(c) Yes. 

(d) Yes. 

(e) The facility asked for already exists. 

DIRECTORY OF GAZETTED OFFICERS OF THE GOVERNMENT OFINDlA. 

222. "'Mr. s. O. Mitra: (a) Do Government publish any Directory 
of the Gazetted Officers of the Government of India f If so, after what 
intervals? 

(b) Is this publication for public use? If so., how is its publication 
notified for the information of those who may like to purchase it '! 

(c) Is this publication specially for the use of the Government of India 
offices? If so, are its copies supplied to all the Departments and is any 
intimation sent to the various Departments when it is published f 

The Honourable Mr. H. O. Haig: (a) Yes. The Government of 
India Directory is published twice a year. 

(b) and (c). This publication is intended both for official and 
public use and is on sale. It is advertised in the Catalogue of Gov-
ernment of India publications, and also in the monthly book list pub-
lished by the Central Publication Branch, Catcutta.-

ASSIGNMENT OF POLICIES UNDER THE POSTAL INSURANCE FUND. 

~~. -Mr. s. C. Mitra: (a) Is it a fact that the Postal authorities 
have prescribed a particular form of assignment of policies issued Wider-
the Postal Insurance Fund Y 

(b) Is it a fact that they refuse to register assignments which though 
legally valid, are not exactly in accordance with the prescribed form T 

(c) Will Government please state why it is,necessary to adhere 
fotrict!y to the prescribed form f -

(d) Is it a fact that conditional assignments are not registeJ"ed' If 
so, will Government please state the reasons ? 
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Mr. B. A. Sams: (a) The Postal authorities have prescribed a 
particular form of assignment of policies issued under the Post OtDce 
Insurance Fund as a guide to a8,ist 9 ~ older . 

(b) No, so loog as the form is the same in substance as the form. 
to which I have just referred. 

(c) Does not arise. 

(d) Yes, Government do not accept conditional assignments a!> legal 
complications might arise. 

CIuMINAL SUITS FILED BY THE NEW DELHI MUNICIPALITY .AGAINST RESIDENTS 

AND SHOPKEEPERS IN NEW DELHI. 

224. ""Mr. S. C. Mitra: Are Government aware that the general 
practice in New Delhi Municipality is to file criminal suits against re dent~ 

and shopkeepers in New Delhi for violation of municipal by-laws Without 
warning or serving previous registered notices on those against whom they 
propose to take criminal action 1 If so, why T 

Sir Frank Noyce : No. 

PROVISION OF ADDITIONAL ACCOMMODATION IN NEW DELHI FOR ARMy HEAJ>. 
QUARTERS OFFICES. 

225. -Mr. S. C. Mitra.: (a) Is it a fact that owing to limited accom-
modation in the Imperial Secretariat Buildings in New Delhi only a por-
tion of Army Headquarters Offices moved down from Simla to Delhi last 
winter Y 

(b) When do Government propose to provide accommodation in Delhi 
for the whole of Army Headqua,rters Y 

Mr. G. M. Young: (a) The proportion of Army Headquarters 
Offices moving to Delhi each year is regulated primarily by administrative 
requirements, and not by the amount of office ac'commodation available. 

(b) There is no such proposal, as it was never intended that the 
whole of Army Headquarters should move to Delhi. 

GRANT OF HOUSE RENT AND SECRETARIAT RATES OF PAY TO CLERKS OF.AmlV 

HEADQUARTERS. 

226. -Mr. S. O. Mitra: (a) Is it a fact that the queortinn nf i;he ~l'ant 
of bouse rent and Secretariat rates of pay to clerical establishments of Army 
Headquarters is under consideration ? 

(b) Will Government please state how this matter stands at present f 

Mr. G. M. Young: (a) Y{'s. 

(b) No decision has yet been reached. 

ABOLITION OF THE POST OF ESTABLISHMENT OFFICER, ARMY DEPARTMENT. 

227. ·Mr. S. C. Mitra: (a) Is it a fact that the question of the aboIi-
tlon of tbe appointment of Establi"hment Officer, Army Department is 
under consideration ~ , 
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(b) Is it a fact that leave reserves have now been estabEgbed III all 
Branches of Army Headquarters 1 

(c) Is it a fact that one of the principal functions of the Establishment 
Officer was to recruit personnel for leave vacancies in the clerical estab-
lishments Y 

(d) If the answer to parts (b) and (c) be in the affirmative, do Gov-
ernment propose to abolish the post of Establishment Officer Y 

Mr. G. ltI. Young: (a) No. Sir. 
(b) Yes. 
(c) No. 
( d) Does not arise. 

ABOLITION OF THE POST OF ESTABLISHMENT OFFICER, Almy DEPARTMENT. 

228. -Mr. S. C. ltIitra: (a) Is it a fact that Attached Offices of the 
various Departments of the Government of India deal direct with the Purr-
lic Service Commission in matters pertaining to their ministerial establish-
ment? 

(b) Is it a fact that all Branches of Army Headquarters have their 
separate establishment sections like Attached Offices Y 

(c) Is it a fact that establishments of Branches are distinct froni each 
vther and that each Branch has its separate seniority roll 1 

(d) If the answers to parts (a), (b) and (c) be in the affirmative, 
will Government please state why the Branches of Army Headquartcrs 
cannot deal direct with the Public Service Commission Y 

Mr. G. M. Young: The information desired by the Honourable 
Member will be found in the reply given in the Council of State on the 
17th September, 1927, to question No. 2]3 and in the replies given in 
this House on the 11th At'ptember, 1928, and 2nd September, 1929, to 
starred questions Nos. 407 and 10, respectively. 

ABOLITION OF THF POST OF ESTABLISHMENT OFFIC};R, ARMY DEPARTMENT. 

229. *Mr. S. C. ltIitra: (a) Is it a fact that most of the work per-
taining to the clerical establishment of the Army Department Secretariat 
has bet'n entrusted to the Personal Assistant to the Army Secretary 1 

Mr. G. M. Young: Most of the work in question is dealt with by 
the Personal Assistant, but under the control of the Establishment 
Officer. 

MEDICAL ATTENDANCE ON GOVERNMENT EMPLOYEES IN SIMLA .. 

230. -Mr. S. C. Mitra: (a) Will Government please lay on the table 
a copy of the Education Department Resolution No. 780, dated the 12th 
December, 1922, regarding medical .attendance on Governmellt e:tnployees T 

(b) Is it a fact that Government of India employees a~e required to 
pay fees for their operations performed by the Civil Surg-eon in the Ripon 
Hospital, Simla, and X-rays, etc. T 

(c) If the reply to part (a) be in the affirmative, have Government 
considered the question of the advisability of making all sueh treatment 
free 1 If not, why not Y 
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Sir Frank Noyce :' (a) A copy of the Department of Education, 
Health and Lands Resolution No. 780, dated the 12th December; 1922, 
bas been placed in the Library of the House. 

(b) No, provided in the case of X-Ray treatment that such treatt;nent 
has been prescribed by the official medical attendant of the Government 
servant coneerned. 

(e) Does not arise. 

MEDICAL A'ITENDANCE ON GoVERNMENT EMPLOYEES IN SIMLA. 

231. ·Mr. S. O. Mitra: (a) Is it a fact that the establishments of the 
Government of India Secretariat and Army Headquarters are entitled to 
requisition the services of prescribed medical officers at their residences in 
cases of serious illness ? 

(b) Are Government aware that the doctors paying visits to the houses 
of .such patients accept fees if offered to them ~ 

(c) Are Government prepared to issue instructions that in the case 
of those entitled to free medical aid payment of fees to doctors is prohibit-
co and should not be . accepted by.the ll;ltter ? 
Sir Frank Noyce: (a) Yes. 
(b) Government are not aware of any cases in which the doctors have 

accepted fees. 
(e) Does not arise. 

SHORTAGE OF RESIDENTIAL QUARTERS TN NEW DELHI. 

232. *Mr4 S. O. Qra.: (a) Is it a fact that the Government of In4.ill. 
collected information six months ago regarding the total establishment of 
each of the Government of India Secretariat,Attached and Subordinate 
Offices permanently Ipcateu at Delhi or moving to Delhi and t ~ .number 
wishing to reside in New Delhi if residential accommodation is available 1 
If so, what are the total figures for "C" and "D" class orthodox 
quarters ? 

(b) What is the t(ltal number ofresidentialqnarters that will be 
Iwailable for them next winter ? 

(c) 'Vhen do Government propOse to construct a sufficient number 
of quarters to a o odat~ all the establishments of the civil and military 
offices in New Delhi? 

The Honourable Sir Joseph Bhore: (a) Information of the nature 
referred to has been collected but the figures for " C " and "  D  " class 
orthodox quarters have not been worked out separately. 

(b) 1208 quarters, vi:., 238 "  C  " and 970 " D" class orthodox 
quarters. 

(e) The matter is under consideration. 
• 

PROVISION OF A Zoo AND MUSEUM IN NEW DELHI. 

233. ·Mr. S. O. Mitra: (a) Is it a fact that there is no zoological 
aJid botaniool garden in New; Delhi Y 

(b )Do Government propose to convert one of the parks into a 
garden 1 It so, when T 
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(c) Do Government propose to provide a museum in New Delhi' If 
~o, when T 

Mr. G. S. Bajpai: (a) Yes. 
(b) No such proposal is under consideration at present. 
(c ) Yes, a museum of Central Asian antiquities already exists in Delhi. 

The question of constructing a larger museum is held up at present be-
cause of financial stringency. 

CHECKING OF ACCOUNTS OF BRANCHES IN ARMY HEADQUARTERS. 

234. ·1Ir. B. C. Jlitra: (a) Is it a fact that Branches of Army Head-
quarters keep imp rest advances T 

(b) What are the arrangements for checking accounts of Branches 
and for ensuring that the imprest money·is properly utilised , 

( c) Have the accounts been ever checked by the Accounts Depal't-
ment' If so, when were they last checked T 

(d) Are Government prepar~d to issue instructions for the periodical 
inspection of accounts by members of the Audit Department? If not, why 
]]ot T 

The Honourable Sir George Schuster: (a) Yes. 
(b) and (c). Accounts supported by vouchers for all amounts ex-

pended out of the imprest are rendered monthly, or more often if neces-
sary, to the :Military Accounts Department. Cheques in recoupment of 
the amounts so spent are issued by the :Military Accounts Department 
to Branches of Army Headquarters. It is thus seen by audit that 
amounts are correctly utilized out of imprest advances. 

(d) The question does not arise as the accounts are regularly audited. 

DATE OF THE MOVE OF GOVERNMENT OF INDIA Oll'FICES FROM NEW DELHI TO 
SIMLA. 

235. ·Mr. S. C. Mitra: (a) Is it a fact that usually the date of move 
of the Government of India offices from New Delhi to Simla is determined, 
j]ot by the heat at Delhi but by the date on which the business of the Legis-
lature is finished Y -t . 

(b) Are Government aware that sometimes the offices move up so early 
that most of the clerks and their children fall sick on account of the hitinO" 
cold at Simla in the beginning of April Y <=> 

( c) Do Government propose to consider the question of keeping the 
Government of India offices at Delhi at least for seven months in the year Y 
If so, when T 

The Honourable Mr. H. G. Haig: (a) The conclusion of the Delhi 
session of the Legis!ature is obviously an important factor which is 
taken into consideration in fixing the date of the move of the Govem-
mentof India from Delhi to Simla. 

(b) The Government have no reason to think that t\le dates fixed by 
them for the move to Simla are· such that the health of their staff is 
adversely affected.· . . 

L8CPB(LA) c 
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(c) I would refer the Honourable Member to the answer whiep. was 
given by Sir James Crerar on the 28th January, 1929, to Khan Ba!J.adur 
Sarfaraz Hussain Khan's unstarred question No. 95. ' 

DETENTION or ATl'ACHED AND SUBORDINATE OFFICES IN NEW DBLHI. 

236. "'Mr. S. O. Etrt.: (a) ll o ern ~nt state the names of the 
Attached and Subordinate Offices which have stopped moving to Simla ? 

(b) Is it a fact that cooling apparatus has been installed in the Secre-
tariat Buildings in New Delhi T 

(c) Are any more Offices likely to be detained at Delhi next ye'ir ? 
If not, why not' 

The Honourable Mr. H. G. Haig: (a) The Honourable Member is 
referred to 'the answers given by Sil' James Crerar on the 15th February, 
1928, and 9th September, 1929, to questions Nos. 93 and 250, respectively, 
by Mr. Kelkar and the Honourable Maulvi Muhammad Yakub. 

(b) Yes ; 'the cooling apparatus has ~n installed in certain portions 
of the Secretariat u ld n ~ 

(c) It has not yet been found possible, with due regard to administra-
tive convenience, to detain any more offices in Delhi for the summer 
months. 

PROVISION OF SHOWER BATHS IN GOVERNMENT QUARTERS IN NEW DELHI. 

237. "Mr. S. C. Mitra: Ca) Is it a fact that arrangements for shower 
buth are provided in the orthodox Chummeries (single quarters) in Xew 
Delhi! 

(b) What would be the CO&t per quarter for providing the same in 
the family quarters in New Delhi? 

(c) Do Government propose to consider the advisability of providing 
shower bath arrangements in all bath rooms in New Delhi Government 
quarters? If not, why not Y 

The Honourable Sir Joseph Bhore: (a) The reply is in the affirma-
tive. 

(b) The cost would, vary with the class of quarters, but the probable 
cost would be : 

Rs. 
in A class Orthodox quarters 30 
in B class Orthodox quarters ? 20 
in C and lower class Orthodox quarters 10 

(c) No. The total cost involved would be heavy and Government 
ate ftbt Itivare tHAt llfiy ~ l denliUld efisti! for ihelJe convertiences. 

lNSTALLATION OF T1iE Fiugit S1"8TJrirt iN A1.t REfnDENcES iN NEW DBLHI. 

, 238. ·1Ik. B •. C. Mitra : ta) Is it a fact that ftnsh latrines are provid-
ed in orthodox CtiuiiiriieI"1es m ~e  fielhl T 

(b) What would be the cost per quarter for providinR simiiar 8l'raDge-
men1:8 in other residential quarters in New Delhi , 
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. (C) DI) Government propose to iilstal the flush system· in all ramily 
quarters in New Delhi 1 If not, why hot Y 

The Honourable Sir Joseph Bhore: (a) 'fhe reply is in the affirma-
tive. 

(b) The cost would vary with !the type of house from Rs. 2,500 for an 
A class Officer 'sbungalow to Rs. 300 for the smallest type of quarters. 

( c) The insta:llation of the flush system in all family quarters would 
involve a very heavy expenditure and Government are not therefore 
prepared to consider the matter at present. 

VACANT PIECES OFLANn IN NEW DELHI. 

239; ·Mr. S. C. Mitra: (a) Is it a fact that small pieces of land are 
iying vacant on the Baird Road (in front of shops), near the Electric 
Power House, on one side of Queen :Mary's Avenue, behind the Raja 
Bazaar Square and Cantonment Road orthodox quarters and on one side 
;1f Lady Hardinge Road ? 

(b) Will Government please state what these tracts are reserved for, 
and why Government have not so far constructed quarters or shops on the 
vacant land ? 

The Honourable Sir Joseph Bhore: (a) Yes. 
(b) The plots are reserved for future requirements. No decision has 

been arrived at regarding their disposal, but it is probable that all these 
sites. wiH be required for further Government quarters. 

COAL-TARRING OF BAlRD ROAD, NEW DELHI. 

240. t<:M:r. S. C. Mitra: (a) Is it a fact that Baird Road has got 
a large number of quarters and Municipal and private shops on it in New 
Delhi? 

(b) Is it also a fact that on one end of the road there is a Convent 
School and on the other Lady Hardinge Medical College and Hospital ? 

(c) Is it a fact that it is not coal-tarred and are Government aware 
that the heavy motor and other traffic on it makes it a cause of great 
nuisance for those residing in the quarters on the road T 

(d) Do Government propose to have it coal-tarred Y If 80, when! 
If not, why not Y 

The Honourable Sir Joseph Bhore: (a) and (b). Yes. 
(c) 8Ild (d). The road has not yet been bituminised, but ii is hoped 

to do this during the current year. 

DIBECT RECRUITMENT OF CLERICAL STAFF OF CERTAIN OFFICES. 

241. -:tft. 8. Q. ItIitra : (a) Will Government please give a list of 
Government of IndiA ot!ices which are permitted to recruit their clerical 
elltabliehments otherwise than through the Public Serviee COmmiASion T 

(b) Will Goveminent please state the reasons for relaxing the condi-
tion of passing the Public Service Commission examination in the case of 
personnel recruited for such offices Y 

LSCPll(LA) c2 
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The Honourable l¥1r. H. G. Haig: (a) So far as I am 8;ware the 
offices which have' been permitted to recruit their clerical 
establishments otherwise than t .rou ~ the Public Service Commission 
are: 

(1) 

(2) 

: ;.-t ,~ 

The Contracts Directorate of the Master General of Ordnance's 
Branch .. 

The Finance' Department (Civil and Military) in respect of 
technical men required for budget work. 

(3) The Railway Board, in respect of technical staff from Rail-
ways. 

(4) The Office of the Dire.ctor, Intelligence Bureau, Home De-
partment, in respect of certain posts only. 

(5) The Central Cypher Bureau of the Foreign' and Political 
Department. 

(b) I would refer the Honourable Member to part (c) of the reply 
~ en to the Honourable Maulvi Muhammad Yakub's question No. 207 
on the 5th September, 1929. 

RESULTS OF THE LAST MINISTERIAL BRANCH EXAMINATION OF THE PuBLIC 

SERVICE CoMMISSION. 

242. -Mr. S. O. Kitra: (a) Is it a fact that there have been 
Immerous interpellations in the Legislative Assembly with regard to the 
drastic nature of the results of the last ministerial branch examination 
ht::ld by the Public Service Commission T 

(b) Is it a fact that in spite of numerous questions, information has 
not been furnished as to the percentage of marks that were required to be 
obtained in order to secure a pass in the First or Second Di:vision Y 

(c) If the answer to (b) be in the affirmative, will Government please 
state the reasons for their inability to do so ? 

(d) Is it a fact that out of 425 candidates for the First Division only 
17 were declared successful? 

(e) Is it a fact that of these 17, eight were stenographers ~ If so, was 
any preference given to them on the grounds that thcy were qualified 
stenographers f .., 

(f) How many of the EUccessful candidates were graduates T 

The Honourable Mr. H. G. Haig: (a) There have ee~ several 
interpellations in the Legislative Assembly with regard to the. results 
of the examination to which the Honourable Member refers. 

(b), (c) and ,(d). The answers to these questions will be .found in 
the reply which the Honourable Sir James Crerar. gave to the Honour-
able :Member's question No. 659 on the 19th March, 1930. 

(e) Out of the 17 successfulcandidlltcs 8 were qualified stenographers 
but no preference was given to them on this ground.. 

(f) Five. 
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STAFF SELECTION BOARD EXAMINATION OF 1920. 

243. ·Mr. 8. O. Mitra: (aj Is it a fact that in the examination held 
by the Staff Selection Board in 1920, the minimum educational qualifiea-
tion prescribed for the First Diyision for all Indian candidates was the B.A. 
degree! , 

(b) Is it also a fact that certain candidates who did not possess this 
qualification were declared as passed for the First Diyision as they were 
considered to have obtained sufficient marks for the purpose ! 

( c) If the replies to the above be in the affirmative, will Government 
please state how many of the  candidates referred to in (b) were depart-
mental and how many outsiders ? 

The Honourable Mr. H. G. HRig : (a) and (b). External candidates 
were required to possess a degree but this qualification was waived 
in the case of departmental candidate8 seeking admission to the exami-
nation in question. 

(c) Does not arise. 

STAFF SELECTION BOARD EXAMINATION OF 1920. 

·244. ',-Mr. S. O. Mitra: (a) Is it a fact that the Staff Selection Board 
examination of 1920 was a qualifying one ? 

(b) Is it a fact that the qualifications and rules for the examination 
pu l n~d in the Board '8 oonununique of 1920 applied equally to depart-
maltal and outside candidates ? . 

(c) I!j it also a fact that some of the departmental men whu had 
Ilppeared for the Lowe1'Division were declared qualified for the First 
Division on account of high marks obtained by them Y 

(d) If the replies to the above be in ~ e affirmative, are the outside 
candidates a~  entitled to the same treatment ? 

The BonGUr8bleMr. H. G.Baig: (a) Yes. 

(b) No. ConceSsions in tlie matter' of age and educational qualifica-
tions were recognised in favour of departmental candidates. 

(c) Yes . 

. (d) Does not arise. 

PROBA'nONARY' PERIOD FOR CANDIDATES FOR THE STAFF SELECTION BOARD 

EXAMINATION IN 1'920. 

,,245. ·Mr. 8,0. Mitra: (a) Is it a fact that the probationery period 
prescribed in the Staff Selection Board's communique of 1920 was one 
year? 

(b) Is it also a fact that most of the candidates who passed the 1920 
examination had to remain unconfirmed for several years, .not because they 
were' not cO.J:l.sidered fit, but ,owing to financial stringency ? • 

. ( c) Is it a fact, that in view of the hardship involv:ed, the Government 
al1o_ed some increments to those who were confirmed in 1£.24 ? 

eli)' Do Government propose to extend the arne'~on onto tho;;e 
who were confirmed still later and had to suffer loss of inerements for n1IJre 
llum four years without any fault T If not, whynotT 
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The Bonour&ble Mr. B. G. Ba.ig: (a) The period of probation is 
ordinarily one year but confirmation depends, among other things, on 
the occurrence of vacancies. 

(b) I am not aware that any candidates appointed on pro at o~ to 
d,>finite posts remained unconfirmed after a year but it is the case that 
some candidates who passed in 1920 were not confirmed for a considerahle 
period owing to lack of permanent vacancies. 

(c) It was not possible to evolve any general principle for applica-
tion to all cases but relief was given ill' cases of hardship, by the grant 
of advance increments on the merits of each case. 

(d) The rule is ithat the minimum of the scale is drawn only on con-
firmation, and as I have already explained, cases of hardship have been 
dealt with on merits. The reply therefore is in the oogative. 

PAUCITY OF MUSLIM TEACHERS IN AJMER-MERWARA. 

246. ·Mr. Abdul Latif Baheb Farookhi: (a) Will Government please 
state if it is a fact that, in reply to a question in the Legislative Assembly 
on the 14th September, 1925, drawi.ng attention to the extremely low num-
ber of :Muslim teachers in the employ of the Ajmer-Merwara Administra.-
tion, Government promiscd that. the claims of suitable ,MuhamJ:D8.dans 
would receive consideration at the hands of the local Administration 1 

(b) Is it a fflct that in 1925, September. the number of Muslim 
teachers in the Government employment in Ajmer-l-Ierwara, exclJldingUte 
Moinia Islamia High School was 23 out of a total number of 229 
~~, - . 

(c) Is it a fact that there are at preRent only about nine ,.perPl"-
!lent Muslim teachen; out of a total number of apout 250 teache11! drawing 
salaries from thc Imperial and District revenues in the o~. ' vernacular 
schools in Ajmer-Merwara under the authority of the Assistant Superin-
tt'ndent of Education, e :~ er ara' If this number is not corteet 
will Government kindly Rtate (1) the total number of teaeher.s, and (2) 
the total number of Muslim teachers in the said schools ~ 

(d) Is it a fact that the appo nt en ~ of teachers in vernacular schools 
ill AjIller-Merwara getting salaries up to Rs. 40 per mensem is made by 
Mr. P. B. Joshi, the Assistant Superintendent of Education, by his own 
orders and on hi" own authority without obtaining the sanction 
of the Superintendent of Education and that appointments above 
Rs. 40 in the said schools are made by promotion from lower 
grades by the Superintendent of Education on the recom-
mendations of his Assistant Superintendent of Education T Will 
Government kindly state who' delegated this power to the Assistant 
Superintendent of Education, and under what authority and on what 
understanding T 

(e) Is it a fact tb.at nothing effective has been done in giving Muslims 
adequate representation in the vernacular schools in Ajmer-Merwara sinee 
t.he Government reply referred to in (a) above and· that the assurance 
given by the Government ~  India in the Legislative Assembly in 192i has 
been disregard.edby the Assistant Superintendent of Education in making 
~ppo nt ent on his ow,nauthority with the result that the nu e~ of 
Muslims in these schools has further deplorab!y gone down Y 



5J3 

Sir Franll:Noyce : With your permission, Sir, I shall deal with ques-
ti0ns Nos. 246-255 and 257 together. The information, ~ :ed for is 
being collected and will be supplied to the Honourable Member as soon 
as it ~ available. , ., 

PAUCITY OF WOMEN TEACHERS IN AJ"MER-MERWARA. 

t247. "Mr. Abdul La.tif Saheb Farookhi : Is it a fact that outo.f 36 
women te~ er  in Ajmer-Merwara there is only one Muslim woman 
t~ er, and th8'1the rest are all Hindus? Will Government kindly state 
the reasons ~ 

DISCONTENT AMONGST TEACHERS IN AJMER-)b:RwARA. 

t248. "Mr. Abdul Latif Saheb Fa.rookhi : Will Government kindly 
state when the combined cadre was sanctioned by the Government of 
India, and when it was sent by the Ajmer-Merwara Administration to 
the Superintendent of Education? Will Government kindly state the 
reasons why no uction has vet been taken on the combined cadre? Who is 
responsihle for this extrao"rdinarily long delay' Are (]{)'vernment aware 
that tht're if; lDucli (liseontent among the teachers for this.delay Y 

, GRIEVANCES OF MUSLIMS AGAINST MR. P. B. Josm, ~  SUPERINTENDENT 

OF EDUCATION, AJ"MER-MERWA,KA. " 

t249. "Mr. AbdDl LatifSaheb l'arookhi: {a) 1$ it a fact that t.llere 
has been considerable discontent among the Muslims in regard )to .ed»(}8.-
tionin Ajmer"Merwara since Mr. P. R Joshi's appointwebt as A8i\U;t'-1lt 
SuperintellClent of Education in 1925 ? 

(b) Is it a fact ·that the discontent referl:ed to in pa;rt Ja~ aboYe has 
been increasing every year since 1925 owing to the unsympathetic attitude 
of :!\{r. Joshi towards Muslims , 

(c) IR it a fact that the relations between the Hindus and Muslims 
in . .:\jmer,i\lenvara a e,~ene tt~r~~ by Afr. ,J.~'  ~ t ~ in the 
Education Department? 

(d) Is it a fact that the unsympathetic attitude of Mr. J.()shi re ~,J:e l 

to in part (c) above has been expressed by means, of newspa.per .ariicltij;, 
representations and memorials to GoverI\ID.ent and, by questions in the 
Legislature? 

(e) If what are stated in parts (a) to (d) are correct, what steps.do 
Government propose to take ,against the said Mr. P. B. Joshi, ~~~t 
Superintendent of E(.iucation ? . "  " 

WASTE OF GOVERNMENT MONEY ON THE C:ENTR..u. GIRLS' 8cB:OOL, A.JMJ!Ut. 

t250. "Mr. ~~ La.tif S&beb J'~ l,d.: (a) W,ill o e.rJ .e~t 
please state if it is a fact that there are only 2~l t  41 ,the :QoveW-
ment Central Girls' School, Ajmer' If it is not Ii fact, will Government 
ple~ ~te the totlll number ,of the .students at J)r nt,o,~ t,qe r<>,l,ls ~  .~e 
llaid school ? '. , ., '. ' 

(b) Is it a fact that the said school has only four classes and six 
te8!ehers ,y' , .,' '. . ,': ,'." . 

tFor allswer to this que!!tion, see an ~r to uee e ~o.2 ., 
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(c) Is it a fact that about Rs. 1,000 per month are spent in running 
the said school , 

(d) What is the annual expenditure per student in the said school T 

(e) Is it a fact that the recurring expenditure incurred by. Govern-
ment per student in the said school is far greater t ~n ~ e e pen~ ture.l er 
student incurred by Goyernment in any other gIrls school III BrItlsh 
India T 
(f) If the reply to part (e) be in the affirmative, what steps do Gov-

ernment propose to take to put a stop to the enormous waste of Govern-
ment money in running the Government Central Girls' School, Ajmer '! 

CLASSES IN THE GOVERNMENT CENTRAL GILRS' SCHOOL, A.JMER. 

t251. -Mr. Abdul Latif Sueb Farookhi: (a) Will Government 
please state if it is a fact that over and above the four sanctioned classes 
there is in the Government Central Girls' School, Ajmer, a coaching class 
which has not been sanctioned by competent authority ? 

(b) Is it a fact that the girls of the said coaching class are of various 
educational attainments and that they study diverse courses ? 

(c) Is it a fact that the Head Mistress of the said school has entered 
the names of the girls of the said coaching class in the attendance register of 
class V, whose course of teaching is quite different from the courses of the 
coaching class girls Y If so, are Government aware that the said action 
of the said Head Mistress makes the number of the students of class V 
lreater than it actually is T 

Cd) What action do Government propose to take in the matter T 

VISITS PAID TO CERTAIN SCHOOLS BY THE AsSISTANT SUPERINTENDENT OF 

EDUCATION, AJMER-MERWARA. 

t252. -Mr .. Abdul Latif Saheb Parookhi: (a) Will Government 
please state the distances of the following primary schools in Ajmer-
Merwara from Pisangan(Ajmer-Merwara) and also their distances from 
one another: Govindgarh, Nand, Bhagwanpura, Dantra, and Nagehw ? 

(b) Will Government please put on the table of the Honse a state-
ment concerning each of the primary schools referred to in part (a), show-
. ing (i) the'dates of the visits paid to it by Mr. P. B. Joshi, Assistant 
Superintendent of Education, Ajmer-Merwal'8. in 1927, 1928, and 1929, 
(ii) the llumber of the inspection notes in the handwriting of Mr. P. B. 
Joshi in the inspection note books of the school in 1927, 1928 and 1929, 
(iii) the amount of travelling allowance drawn ro o ern~ent by the 
said Mr. P. H. .loshi forp,ach visit to the sch-ool, together with the 'place 
from which and the places to which the traveUingallowance was charged, 
in 1927, 1928, and 1929 ? 

LACK O'F ENGLISH TEACHING AT THE PISANGAN VERNACULAR. SECONDARY 

SCHOOL. 

t253. -Mr. Abdul Latif Saheb Farookhi: (a) Will Government 
pleasestatc-if itisa fact that the vernacular secondary school of Pisangan 

t}'or all~l'rer to t ~ question, sce answer to question :No. 246. 
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in Ajmer-Merwara is older than the vernacular seconda,ry school of 
Saradhna in Ajmer-Merwara? 

(b) Is it also a fact that Mr. P. B. Joshi the Assistant Superintenoem 
of Education, Ajmer-Merwara, arranged to give the privilege of English 
as an optional subject to the Saradhna secondary school and not to the 
Pisangan secondary school ? 

(c) Is it also a fact that Pisangan is a much more populous town than 
Saradhna ~ 

(d) Is it also a fact that a police station and a Government dispen-
sary arp also located in Pisangan, whereas there is no police station or 
Government dispensary in Saradhna 1 

(e) Is it also a fact that the number of Government seryarits posted 
in t an~an is far greater than the number of Government servants posted 
in Saradhnn 1 

(f) If the replies to the question in parts (a) to (ej above are facts, 
why was not the privilege of English teaching given to the .Pisangan school, 
before or fllongwith, the Saradhna school t 

(g) Is it a fact that the present Sub-Inspector of Police, Pisangan, has 
been  compelled to send his son for his education to the Saradhna vernacu-
lar secondary school boarding· house f0r want of pro"l-ision for English 
teaching in the secondary school, PiBangan f . ", . 

(h) Arc Government aware that Mr. C. C. Watson, then Commissioner, 
Ajmer-Merwara, made a special mention of the excessive poverty of the 
peasants of Pisangan Istimrari area in 1922 and 192~ a t~r personal inspec-
tion of the Pisangan locaiity ! . 

U) Are. Government aware that Pisangan peasants are at present un-
able to gh-e their children any education in English in consequence of 
tbe want of provision for English teaching in the Pisangan school and of 
their poverty "'hich does not allow them to send their children outside for 
education ~ . 

(,1) Do Government propose to start the teaching of EngliSh in the 
secondary school, Pisangan ? 

HELP RENDERED TO THE ISTIMRARDAR OF PISANGAN BY l\iR. P. B. J osm, ASSIST-
ANT SUPERINTENDENT .OF EDUCATION, AJMER-MERWAlu .. 

t254. ·Mr.Abdul Latif Saheb P-arooldli: (a) Has the attention of 
Governlnent .been drawn to a leading article entitled " ~an a n'  memo-
rial to the Viceroy" published at pages 8 and 10 of the State's Weekly. 
Ajmer, dated the 28th March, 1930 7 

(b) lIa-ve Government made an inquiry into the partpiayed ~1r, 

P. B. Jo!>hi, Assistant Superintellrlent of Education, .Ajmar-Merwara, in 
helping the Ist.iml'ardar· of Pisangan in his disputes with his tenants, 
referred to in the 'said article' If so; will Government please' communi-
eate· to this-ROUBe the-result of the· inq.uiry f-

tFor illlswer to this question, ,~ee answe1' to question No. 246, 
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VISITS PAID TO SCHOOLS BY MR. P. B. JOSHI, AsSISTANT ~  

OF EDUCATION, AJMER-MERWARA. 

t255. ·;Mr.Abdul Latif Saheb Farookhi: (a) In response to ques-
tions in the Legislature last Session the Government stated that Mr. P. B. 
.Toshi, 4ssistant Superintendent of Education, Ajmer, paid nine visits to 
Pisangan only in 1927, 1928 and 1929, in addition to passing through 
Pisangan at other times, but that he recorded no inspection note in the log 
book of the Pisangan vernacular school. Will Government kindly now 
state the object of 1\1r. Joshi's visit to Pisangan at Government expense 1 

(b) Is it a fact that the Pisangan school has remained without any 
inspection for the hstfive years? 

(c) Will Government kindly iJtate how many vernacular middle 
schools have been visited by the Assistant Superintendent of Education in 
the last three years and how many inspection notes  have been recorded by 
him on the log books of the sehools visited by him Y Will Government 
kindly place on the table various inspection notes on the log books of the 
sehools visited ? 

(d) If no inspection notes ha-vebeen reeorded, will Government kindly 
statc the object of such visits, stating at theaame time what are. the e~t 
duties of the Assistant Superintendent· of Educatiun with regard to these 
schools' " '  , 

MALADMINISTRATION OF THE EDUOATIOND]j)PARTMENT IN AJMER-MERWA.BA. 

256. *Mr. Abdul Latif SahebFarookhi ~ Will Government lavon 
table all the questions and replies given by Government on the aladl~l n
tration of the Education Department in Ajmer-Merwara since 1927 Y Will 
Government kindly state what action nas been taken by them on the 
irregularities and grievances brought to their notice by such questions t 

Sir Frank Noyce : As regards the first part of his qurstion, I must 
refer the Honourable Member ". to the pToeeedings of the Legislative 
Assembly. I regret that I am ull1,lble to accede to the request made in the 
second part of his question as the collection of the information asked 
for would involv1l an expenditure of time and trouble which wornd 
hardly seem justified. I may, however, inform him that Government 
have decided to appoint a whole-time up~r ntendent of Education for 
Ajmer-Menvara, Delhi and Central India. They trust that as a resuJt 
of this appointment, there will be an improvement in the administration 
of educational affairs in these a,reas. 

RESULTS AND TEACHERS OF THE N OIU£AL ScHOOL, AmER. 

t257. -Mr. Abdul Latif 8abebParookJ&i: (a) Will Government 
kindly state the results, with percentage, in 1'927, 1928, and 1929 of the 
C. T. examination in the Normal Sehool, Ajmer, as also in the year 1980 r 

(b) Will Government kindly state the results, with percentage, in 
1928 and 1929 of V. i.and P. T.' ,ert l~e ~a nat (  in the Normal 
School, Ajmer, oIl$al$o in 'the year 1930 , 

(c) Is it a fact that the Muslim :Headmaster of the Normal School 
-afld the Muslim Head Teaeher of the Model School attached to the NMDJal 

t For answer to this question, 886 answer to question No. 246. 
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Sl·hool for practising have been replaced by Hindu Headmasters, and that 
all the teachers in the Normal School'and the Model School, are of Arya 
Samajist tendencies' If so,why· T 

STRENGTH AND COMMUNITIES OF EMPLOYEES IN THE OFFICE OF THE PuBLIC 

SERVICE COMMISSION. 

258. ·Mr. Abdul Latif Baheb Fa.rookhi: (a) Will Government 
he pleased to lay on the taMe a statement showing the strength of the 
assistants, clerks and stenographers employed in the office -of the Public 
Sen-ice Commission ; the number of Hindus, Muslims, Anglo-Indians, 
Sikhs, Christians, etc." in each category on (i) the 1st April, 1929, and 
(ii) at present? 

(b) How many vacancies occurred since 1st April, 1929, in the differ-
etlt categories and how were they filled ~ , 

The Honourable Mr. H. G. Haig: (a) A statement is laid on the 
table. 

(b) Three permanent vacancies have o ~urred in the grade of clerk 
since 1st April, 1929. Two ~re filled by Hindus Rlildone b,v an Anglo-
Indian. 

j 

OJ]:e,,, establishment. of th6 Publtc Service Co'mmission. 

Staf! Oil 1st Ap'ril, 1929. Staff ou 9th July, 1930. 

, ~. t(lnt . 

Hiwh!s, 

:'Ifuhammad:ms 

Clerks. 
ndu~ 

: u a adan~ 

,Anglo·Indians 

Bikh!l 

Stenographerll. 
Hiu{iI:s 

Muhammadans 

Ang'lo-Indians 

Grand Total 2]. 

Hindns 

Muhammadans 

Anglo-Indians' 

3 

1 
--
4 

>j 

3 
,  1 

12 

3 
1 
1 

5 

. _ 14 HhiduR 

5 Muhammadans 

. .  2 Anglo-Indians 

Sikhs 

3 

1 

4 

II 

;) 

1 

13 

3 

1 
1 

5 

15 
5 
1 

1 

IJr.AbdUl Latif ~e  'a~ ; Why were not the.claims of the 
Muslims taken into consideration at the time the vacancies ocCurred and 
the appointments were made ? 

n. a\lJlou,r&bie Mr.:tI; G. ~  :  I think the claims o ~ u l  were 
oc;lWlidered" but that is a matteJ,' which might bef.urther pUrll'ued with 
the u~l  Service. C9lnmission. 
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',ApPOINTMENT OF PBOBATIONARY. SUPERINTENDENTS OF POST OFFICES. 

259. -Mr. Abdul Latif SahebFarookhi: (a.) Will Government 
nlease state if it is a fact that the selection of candidates for appointment as Probationary Superintendents of Post Offices is made from amongSt 
those candidates who qualify at the Indian Audit and Accounts Service 
examination held annually by the Public. Service Commission 1 

(b) If· the answer to part (a) be in tl1e affirmative, will Government 
he pleased to state the principles according to which the selection is 
made? 

(c) Is it a fact that, on many occasions in the past, candidates who 
were down below in the list of the examination were selected for appoint-
ment as Probationary Superintendent of Post Offices in preference to the 
candidates who figured high in the list? If so, will Government be 
pleased to state the reasons ill each case ? 

(d) Did Government eYer consider the desirability of giving over 
t.he work of recruitment for this service to the Public Service Commi.:;5ion 
and if so what decision was arrived at YW as the Public Service Commis-
sion consulted on the subject and what were its views' 

(e) How many candidates were selected for appointment as Proba-
t.ionary Superintendent of Post Offices during the last three years, and 
bow many Muslim candidates were selected each year ! 

The Honourable Sir Joseph Bhore : (a) Yes. Recruitment for va-
cancies in any official year is made from among the canrlidates who had 
appeared and qualified at the examination held in the preceding ~'ear. 

(b) The present method of recruitment was introduced from the 1st 
January, 1929. Recruitment in accordance with it commenced from the 
examination held in December, 1928, and a selection of the calldidates 
who were considered most imitable was made from those who had appear-
ed and qualified at that examination. It was decided in December, 1929, 
that in future the selection of recruits both from the majority and 
minority communitiefi should be made in the order in which the candi-
dates are placed in the list published by the Public Service Commission 
showing the result of the Indian Audit and Accounts Service Examina-
tion, a limited preference being given to sons and relatives of cmpioyees 
or ex-employees of the Posts and 'l'elegraphs Department. 

(c) The fact is not as stated. Seeing that the system was only intro-
duced in 1929-, there could not have been more than two periods of 
selection. Of the candidates who appeared at the examination held in 
December, 1928, five were selected in 1929. One Hindu who was select-
ed was first amongst those who had qualified but did not succeed in get-
ting into the Indian Audit and Accounts Service. The Muhammadan 
who stood first amongst the Muhammadan candidates was also selected. 
The other three candidates did not stand high .on the list but two of 
them were selected because they were the sons of employees of the 
Department and' a third, a Mtihammadanwas selected in order to adjust 
eommunal inequalities. ' . . ". ' . 

, (d) Yes. It was decided, inconsnltliti()n wlththePtiblicServiee Com-
mission, that the system described in my replies to parts «(t). and I (b) should 
be introduced experimentally, the question whether the' recruitment 
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should subsequently be entrusted wholly to the Commission being re-
served for further examination later on. 

(e) 15. Six; of these were Muslims, two having been selected in 1927-
28, one in 1928-29 and three in 1929-30. 

RECKONING OF DELHI CAMP ALLOWANCE AS PART OF EMOLUMEN'IS FOR 
RECOVERY OF RENT. 

260 . • :Mr. Abdul Latif Bahebl'arookhi: (a) Will Government 
pltase state if it is a fact that the Delhi Camp Allowance admissible to 
incumbents in the Attached Offices is not reckoned for the purpose of 
making allotment of clerks' quarters in New and Old Delhi but is con-
sIdered as part of emoluments for the purpose of recavery of rents T • 

(b) Was this anomaly ever brought to the notice of Government by 
t.he Attached and Subordinate Offiees Association f If so, what decisIon 
was made by the Government T 

(c) Is it a fact that the Delhi Camp Allowance is a compensatory 
allowance and is free from income-tax and other charges' 

The Honourable Sir Joseph Bhore: (a) Yes. 
(b) The maHer was brought to the notice of the Government of India 

on a representation' from certain clerks of the office of the Director 
General, Indian Medical Service, which was rejected. 

(c) Yes. 

NUMBERS OF MUSLIMS AND NON-MUSLIMS IN THE LADy IIARDlNGE MEDICAL 
COLLEGE AND HOSPITAL, NEW DELHI. 

261. *Mr. Abdul La.tif S&heb Farookhi: (1) Will Government 
please put on the table of the House a statement showing (a) the numbtr 
of Muslim students, (b) the number of non-Muslim students in (i) the 
medical classes, (ii) the F. Sc. classes, of the Lady Hardinge Medical 
College, New Delhi? 

(2) Will Government please state (a) the total number of Muslim 
si.udents, (b) thf: total number of non-Muslim students of the Lady 
IIardinge Medical College, New Delhi, who have been successful in obtain· 
ing the M:. B. B. S. degree since the College was established T 

(3) Will Government please state the number of (a) the Muslim, 
Ct) the non-Muslim, members of the staff (including clerks) of the Lauy 
Hardinge Medical College and Hospital, New Delhi? 

(4) Will Government please state the total amount of money paid U'i 
"alaries to ( a) Muslim, ( b) non -Muslim, members of the staffs (incl udi ltg 
derkE, and menial servants) of the Lady Hardinge Medical College ulld 
Huspital, New Delhi, in 1929-30 ! 

(5) What is the total number of (i) Muslims, (ii) non-Muslim" 
employed as menial servants in the Lady Hardinge Medical College and 
Hospital, New Delhi? ' 
. Sir Frank Noyce: With your permission, Sir, I shaH answer ques-

tIOns Nos. 261 to 264 together and to the same effect as q'.lestions Nos. 209 
to 211 which I have already answered. I regret that I cannot at the 
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moment supply the information asked for, but it is being collected and 
will be supplied to the Honourable Member later. When the informa-
tion is available, Government will consider what aetion, nany, is 
necessary. 

ApPOIN'I'MENT OF MUSLIMS TO THE LADY IlARmNGE MEDICAL COLLEGE AND 

HOSPITAL, NEW DELm. 

t262. -Mr. Abdul Latif Sahebi'atoolthi ~ (4)1. it a fact that 
there has Dever been 8 Muslim on the teaching staff of the Lady Hardinp:e 
!ledical College, New Delhi Y 

. (b) Is it a fact that the proportion of. the Muslim students of tat> 
Lady Hardinge Medical College to the total number of the students of 
the said College is exceedingly belpw what it should be on th.e population 
a~  T 

(c) Is it a fact that almost all the  scholarships from the College or 
Dllfferin Funds are given to the non-Muslim students of the said College 
and that with a few exceptions :Muslim students of the said College are 
!nosecuting their studies withoutscbolll't'ships from the said funds Y 

Cd) Is it a fact that even on the menial staff of the said College and 
Its Hospital the proportion of Muslim employees to the total number of 
€llilJl<"·yees is much below what it should be 'on the population basis' 

(e) Do Government propose to reserye ail adequate number of seat., 
jj);d an adequatf' llumbpr of scholarships for ~' :u l  students in the said 
College T . 

(f) Are Goyernment prepared to appoint non ~ u l l  to any vacan-
cies that may occur in the said College and Hospital only when suitable 
Musliins have obtained adequate representation on the stds of the ;;aId 
College and Hospital (including clerks and menial servants) T 

DISCOURAGEMENT OF MUSLIM STUDENTS AT THE LADY IIARDINGE MEDICAL 

COLLEGE, NEW DELHI. 

t263. ·Mr. Abdul LatifSaheb Farookhi: (a) Is it a fact that 
four :M:uslim students were admitted to the 1st year Science class and one 
Muslim student to the medical class of the Lady Hardinge Medical 
College, New Delhi, in 1929? If so, what percentage of the total number 
of &tudents admitted to the said College in the said year did those Muslim 
stuuentf. form Y 

(b) Is it a fact that none of the Muslim students referred to iIi part 
(a) was given a scholarship from the College or Du1ferin Fund f If so, 
why? 

(c) Is it a fact that one of the Muslim. students referred to in part (a) 
was discharged front the Colltge on the ground of ill-health? If so, is it 
a :Cact that the said student was in good health when she was admitted to 
the said College, but had her health impaired during her stay in the 
College! 

t For allJ!wer to this question, see answer to question No. 261. 
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(d) Is it 8. fll.tlt that two of the Muslim students roeferred to in t fl) 
over.:: di&charged from the said College after one academic year's stay at 
the College on the ground that t ~  were ntel~e t.uall  t?O weak to :~
seet'lte their studies Y If so, why dId not the Pnnclpal sat18fy herself WIth 
regard to the ability of the said two students at the time of theiradmis!';ion, 
or discharge them early in the said academic year T 

(e) Is it a fact that no non-Muslim student of the said College wa<; 
diseharged at the end of the said academic year on the ground of intellec-
lunI weakness? 

I,f) Is it a fact that one of the Muslim students referred to in part 
(tl) was detained in the 1st year F. ~. class' If so, is it a fllct that the 
said student had regularly attended the College lessons T 

(g) If what are stated in parts (a) to (f) above are facts, what steps 
do Government propose to take in the matter ? 

ILL-HEALTH OF K. FATIMA, A MUSLIM GIRL STUDENT AT THE LADY HARDING!: 
MEDICAL CoLLEGE, NEW DELHI. 

t264. ·Mr. Abdul Latif Saheb FaroOkhi: (a) Will Government 
please st.ate if it is a fact that a Muslim girl, K. Fatima, admitted to tne 
1st year Science Class of the Lady Hardinge Medical College, New Delhi, 
in 1929, was found to be physically and intellectuaHy fit for the College 
eoUl'"f' lJy the Principal, who personally tested her in all respects at t ~ 

tim" ,-,f her admission Y 

(b) Is it a fact that the Prineipal compelled K. Fatima to be en-
gaged till late hours, in the preparation for a number of dramatic per-
formances? 

(c) Is ~t a fact that inspite of being ill, K. Fatima was ordered uy 
the ;':;jid College authorities to sit for the College examination held just 
e on~ the ~pr n  holidays of 1930, and the strain of the examination 
aggravated her illness, compelling her to give up participation in the 
examination before its completion Y 

(d) Is it a fact that the said K. Fatima fell ill again in April, D30, 
and her illness assumed the form of protracted and seri()us ill-health, pre-
venting her from participation in the annual examination held in May, 
1~  ~ 

(e) Is ~t a fact that at least one major surgical operation. and a 
number of minor surgical operat on~ were j>erformed on the said K. Fatima 
jn 1930 T If so, did the Principal obtain the guardian's permission regard-
ing the operatiurts or inform him of them ! 

(f) Is it a fact that the Principal never sent a health report of 
K. F'atima to her guardian T 

(g) Is it a filet that the principal never atte d~d toK. Fatima during 
her illness except on the oticasion of her discharge from the hospital ill 
June, 1930 f 

CA) tUtf!. fact that K. Fatiirui was dischafgedfrom the hoSpital of 
the LadY itardmge Medical College in June, 1930,· before recovery ? 

t For answer to this question, see answer to question No. 261. 
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(i) If. what aJ;e stated in parts (a) to (h), above are facts, do. Gov-
ernment propose to take any action against the authoritieR responsible f 

SYSTEM OF AUDIT IN CLOTHING FAUfORms IN SHAHJAHANPUR AND MADRAS. 

265. ·Mr. Abdul Latif Saheb Fa.rookhi: Will Government be pleased 
to state : 

Ci) when the permanent establishments of the two Branchei! of 
the Military Accounts Department attached to each of the 
Clothing Factories III Shahjahanpur and Madras came int:) 
existence; 

(ii) what was the object of Government in creating these 
Military Accounts Branches and attaching them to the 
Clothing Factories ; 

(iii) what system of audit did it replace in the Clothing Factories 
during the pre-war days ; 

(iv) what is the total cost of each of these establishments for tbp. 
years 1928-29 showing in detail as e~o  : 

( a) Officers 

(b) Accountants 

( c ) Clerks, etc. 

~o. 

Salaries 
paid to 
each. 

Distribution 
of work to 
each. 

(v) what is the total cost of the establishments of the two Cloth-
ing Factories at ,Shahjahanpur and Madras, showing sepa-
rately and in detail as shown in (iv) above, for 1928-29 ; 

(vi) if the expenditure incurred by maintaining the aforesaid h' 0 
Military Accounts Branches, is cl:targed to these two Cloth-
ing Factories ; 

(vii) besides this audit, if there are other periodical audits on tile 
Clothing Factories ; 

(viii) if so, how many such audits take place in a year ; 

(ix) if it is a fact, that besides these two kinds of separate audits, 
there is also a  " Commercial Audit "  ; 

(x) if so, what are the total" Travelling Allowances" incurred 
for such periodical and commercial audits III the 
year 1928-29 ; 

(xi) whether the expenditure involved in the above two audit;;, 
namely, 'periodical' and 'commercial audits', is aL<;() 
charged to the two Clothing Factories; and 

. (xii) . whether .Government are prepared to consider a. less expen-
sive system of auditing with a view to reducing t er~  the 
cost of production pertaining to the manufacture of military 
uniforms't 



~  AND ANSW&B8. ' 

The ono.ur~t, Sir George Schuster: \i) From the 16t April, 1922. 

(ii) The o e t~ a  to speed up the preparation of accounts and to 
afford to the Sl..pel'intendents of the Factm-ies advice on the spot on 
accounts and audit:, matters. .-

(iii) The neW' system, replaced a centralised audit conducted in t ~ 

Controller's main office. ' 

(iv) The infdri.b.ation is being collected and will be furnished ~to th:e 
Honourable Member a~ soon as possible. 

'( v ) A sltatement giving the reqUired information is ,placed on thfl 
tabie. ',. 
(vi) The reply 'is in tb:e affirmative. 

(vii) and (viii). Apart from t~t audit by the Commercial Audit 
Branch, to which I shall refer again later, there is D() oiher periodical 
audit. Formerly, a periodical local audit was conducted by the Con-
troller of Army Factory Accounts, but this was discontinued in August; 
1929. 

(ix) An annual test audit on behalf o ~t e Auditor General is con-
ducted by the staff of the Dfrector of Comn!ercial Audit,but only after 
one audit by the Military ~ ount epa:l't nent. 

(x) The expenditure on travelling allowance incurred by the Commer-
cial Audit Branch during 1928-29, a ounte~ to B.s. 1,300. As regards 
similar' expenditure incurred by the Military AccountS Department, 
the information is not n erl ~el  available ; it will be furnished to 
the Honourable Member ~ sooll !;1S possible. . 

(xi) The reply is intne"negjtive. As already stated the" periodi-
cal" audit has been diseont1nueo: '~ , 

(xii) For the reasons alrcady stated, it ~' considered essential for the 
economical administration of the ~ tor e ' o ~a n~ n an accounting 
system on the present lines.' It would, in the opinion of Government; 
be definitelr inadvisable to revert to the pre-war procedure. . 

L8CPB(LA) D 



St
ot
ef
ll
fl
lt
 
sh
Oll
'i
1'
Y 
th
e 
to
ta
l 
c
0
8t 
of
 
th
e 
fs
ta
bli
ll
h
me
nt
B 
of
 
th
e 
t
wo
 c
lo
th
in
(J
 J
a
d
vr
i
u 
at
 
Sh
ah
je
Aa
ti
p
Ur
 
a
n
d 
M
a
dr
t
u 
fu
r 
19
28
·2
9. 

__
__
__
__
__
__
__
__
__
__
__
__
__
 ....
 __
__
__
__
 ....
 __
__
_ ~

r
 .... 

.
~
 .. · _
_
_ 
--
_· _
____ 
. 

Of
fi
ce
rs
, 
Co
m
mi
l!
8i
on
ed
 
a
n
d 
Ga
ze
t.
1 

te
d.
 

N
o
n.
ga
ze
tt
e
d 
st
af
f 
i
nc
l
u
di
n
g 
Br
i·
 

ti
s
h 
s
ol
di
er
s,
 e
tc
. 

Me
di
ca
l 
es
ta
bl
is
h
me
nt
 

Me
ni
al
 
es
ta
bl
is
h
me
nt
 
..
 

N
o.
 

1 

4: 

61
1 1 

Ni
l 

B
ha
hj
a
ha
n
p
ur
. 

Sa
la
ri
es
 

pa
i
d.
 

Di
st
ri
b
ut
i
o
n 
of
 w
or
k 
..
 

i 
2 
L
_
 

3 

I 

R
B. 
.1
 i 

6
1,
i
2
2 

.1
: 

Ge
ne
ra
l 
s
Up
er
vi
si
on
 c
on
nll
Ct.
ed
 

wi
t
h 
t
h
e 
r
u

u
~
t
)
 t
h
e 
Fa
c·
 

t
or
y.
 

. 
 
-

1,
30
,1
80
 
I 
S
u
pe
r
vi
si
o
n 
of
 Q
ut
t
ur
ri
 
. f
r
o
m 

. - 
I 
s
h
o
ps
; 
pe
rf
or
ma
nc
e 
of
 
cl
er
ic
al
 

d
~
t
e
,
 e
t
c
.
:
.
 

3,
08
0. 
I 
L
o
o
ki
n
g 
af
t
er
 
t
~ 
he
al
t
h 
of
 t
h
e 

Fa
ct
or
y 
e
m
pl
o
ye
es
, 
a
n
d 

t
~

r
 
I 

fa
mi
li
es
, 
w
he
re
 
au
th
«r
ri
se
d:
 

Ni
l 

,
N
o.
: 

4: 

1 

.5
5 

-. 
11
 

M
a
dr
as
 
. 

--

Sa
la
ri
es
 

pa
i
d.
 

5 

B.
s..
 

8,
a
M 

61
1,
71
9 

1·

-- .' 
6
0 

!(
I
ns
pe
ct
i
o
n 

I 
fe
e 
of
 &
. 

-.
5
p.
m.
).
 

..
.;
--
--

Di
st
ri
b
ut
i
o
n 
of
 w
or
k.
 

, 
:,'
 

. 

6 
.. 

As
 
u
n
d
~
 c
ol
u
m
n 
3. 

D
o.
 

D
o:
. 

~ 
1 

,.,
 

~t
~ 

1,
6
4
3·
 
:1 

~t
,
' 
of.
 
;
Du
ft
. r
y, 

..
 :
:
Pe
o
ns
. 
~
e
n

e
 ...
. ; 

. 
.

e
e
~
,
 
et
a. 
•  
. 

T
ot
al
 
. 
 
I 1
· .
..
..
 ·1 

I
.
 
.'
 
i-,
 .....
 \ 
 
' 

~
 

. 
I 

t! i r: a 1;1;1 I ,.
-,
 i ~ ~ ~ 



QUBSTIONS ANl> A)U3W'ERB. 

T:&ANSlT OIlABGES. ON MATBBUL· DESPATCHED TO THE SluRUHA1iPUlt 
CLoTHING FACTORY. 

'266 .• Mr; Abdul L8.tif ila.hebJ'a.roOkbl: (a) Will' Gover1iinent 
be pleaSed to state why 'the wh?Ie supply of khaki a~ent  cannot be" 
entirely made up in .~ Cioth'ingFaetory at Madras Instead .of at the 
Shahjahanpur Factory with a view to save eJtpenditure pftranslt ar~e  
to the State? IS it a,fact that the material for khah garments, whIch 
form the bulk in the manufaCture of military uniforms, is drawn from 
Messrs. Binny & Co.'s Mills at Madras T . .' .. -,..--

(b) ~ll Government, be pl~ed tofwnish a $tateJnent of transit 
charges incuriOO by Government each year frolD 1925 ,to 1929 by despatch-
:ng:matcrials from' Me8ST8.Binny &, Co.'s Mills at Madras to the Shab-
jahanpur Factory, for the purpose of making up khaki garments for the 
arnAY ;' 

\ c) Is it a fact, that some correspondence on the working of the 
Shahjahanpur aeto~pa ed betweeJ). the D. Q. ~' & M., Simla and 
ColoneIJ-enkins,who has a no l~d eo  the wpl'king pf both the Factories 
at Shahjahanpur and Madras, or was any report su.bmitte'd by Colonel 
Jenkins, on the administrati0n of the Shahjaha'llpurFaCtoryJ1:Wtll Gov-
ernment be pleased to lay on the table the, ,couiplete correspondence on the 
subject and the Administration RepoJtt refen;ed to: abtlve f 

Mr. G. M. Young: (a) The first part olthe question was a~ ~er
ed in my letter No. OO-Y., dated the 16th June, which I sent to the 
, llooourableMfmber: in >eontinuation of my reply to his questioIL.<; Nos. 
170 to 172 and '204iask'ed 'On the 29th Januarv and 4th 'February, 1930. 
A copy of the letter a ~' pla'eed in the Library. 'rile answer to the 
second part is in the affirmatiYe. 

Expenditure incurred on despatching cloth from Madras is largely 
counterbalanced by savings effected in distributing clothing from Shah-
ja,tlanpur. ' 

(b) Approximately Rs.500 was spent on this account in 1925, Rs. 
1,500 in 1926, RR. 8,500 in 1927, Hs. 3,000 in 1928 and Rs. 3,000 in 1929. 

(c) Ihave not been able to trace the correspondence referred to by 
the Honourable Member. Administration Reports submitted annually 
by factories are confidential documents and are not compiled for publi-
cation. 

EXACTION OF :MONEY FROM HIS TENANTS BY THE ISTIMRAltDAR OF PISANGAN. 

267. *Mr. Abdul Latif Saheb Farookhi: (ll:) Will Government 
please state if it is a fact that, in a petition, dated the 17th August, 1929, to 
the Commissioner, Ajmer-Merwara, the public of Pisangan complained that 
the lstimrardar of Pisdll'g'an had exacted about Rs. 2,000 or Rs. 2,500fr(lm 
the public of Paangan in about two years by confining their cattle in his 
, ,private cattle-pound' 

, (b) 1& it a fact that .in the petition referred to. in (a ) above. it was 
abo complaiIled that the Istimrardar of pjsangan in Ajmcr-Merwa1'8 has 
been exacting money from his tenants by tying them to the rear.legs of 
horses and by pressing their heads under heavy stones, after, and-in spite 

1>2 



526 [16TH JULY 1930. 

of, tlieeompl"omisej dated the 14th JulY', 1923, with the:tenants-,sigiled by 
the Commissioner, Ajmer-Merw81"a-:.'. 

. ". ~) Did, er~e ~,tl~e t  ~,~~  ~~  t~e ~o pla .~ ~~rred to 
in ,'part~ (qX ap,a. (b) a?ove , ,If so, WIn Govei'nl;nent please ~tate ,:., 

(i) who conducted the inquiry and ~  ; . 
X ;,:) were the complainIng 'fen'ants o~ theirrepresentatiyt·" allo~ed 

to .rna,kestateIhents and'pt:Odu,ce tn~~e  before the ,eutiuir-
jng-officer ;" , ;, '. '1. 

(iii) was the Istimrardar or his represeJ;ltative allowed to make state-
InEmtsandpro.duce witIiMses before ,the ~n l ' n  officer; 

(iv) was the r ~ r  held. in t ~ pre~ee of both the parties ; if 
not,w.hY ,not; 

': 'I:) was the enquiry public or in camera ; if in eamerll, why SO ; 
and 

{-vi) will Govel'J;lll¥IDt'. please put on the tabJ.e ,of the house the report 
of the enquiring officer. and the statements')! the witnesses 
and the parties T 

Sir Frank Noyce: With yourpe1"mission, Sir, I shall reply to ques-
tions Nos. 267 to 275 together. Government have no information at 
present in regard to any of the matters mentioned in them with the 
exception of question 272 (e), the"answer tQ ~  is in the' a~at e. 

Inquiries are being made in regard to question No. ~  and a report bas 
been called for from the. local authorities on all these questions. Tbe in-
formation will be furnished to the :a:onourable. Member when it is .re-
ceived .. Government will also then consider what further action, if 
any, should be taken. 

COMPLAINTS AGAINST THE ISTIMRARDAR OF PISANGAN. 

t2GS. *'Mr. Abdul Latif Saheb Farookhi: (a) Will Qovernmeut 
please state if it. is a fact that the merchants and. peasants of the Pisangan 
Istimrari area in Ajmer-Merwara submitted a number of p.etitions to the 
Local Goyernment officials of Ajmrr-Merwara complaining against the 
forcible removal of their stones ~  the Istimrardar of Pisangan, the un-
authorised confinement of their catHe in the Istimrardar's private cattle-
pound, and other unwarranted actions of the Istimrardar of Pisangan ? 

(b) 11: ;;0, what action did Goyernment take on the petitions' 

COMPLAINTS AGAINST THE ISTIMRARDAR OF PISANGAN. 

t269. ·Mr. Abdul Latif Sa.heb Fa.rookhi: Will Governmellt 
please place on the table of the House copies of the following petitions agaiust 
the Istimrardar of Pisangan in Ajmer-Merwara regarding his realising 
money for permission to repair houses. his removal of stones and other 
materials from the tenants' buildings, his exaction of money by kflcping 
the tenants' cattle in confinement, the abnormally high rates of land rent, 
.and such other praetices of him : (i) the petition, dated' the 17th August, 
1'929, subJnitted by the public of Pisangan to the' Commissioner, ~ JJler
't~~, (ii) the petition, dated the 19th October, 1929, Subl'nittedhy the 

tFor answer to this qUl'stion, 8ec answer to question No. 267. 



Ii l~ blic of ~a llza a~~,  Jo. ~ e o~e t r " . ~e~ l'~ara" ~. ) .. the pe~  - > 
tioris u Jtt~ o the 1 t~nt on lOner, J er.:J ~r ara. Il'l; DeeeBi-, 
ber 'l92!f by the GnjafS of Pagarli, the Kiiillhars 61 Pit,;angaIl', the Jais . 
of Rampttra;the J ats. of, Nand and Hatiwatpnraj.and, t e u. al'~ ;of ~ ta
warpur lind Barsuri:'·,· , .;. ' I 

~ , 'l'HE ~ , OF ~~~ ,~. 

t270. ·Mr. Abdul L&tif8aheb P&I'ookhi.: (a) Will Government 
ple~ e ~te if it ~ . ~~ t t ~t, repJ, .~a  ~J~~ ~ ,pl~~~ t 'a, ~~ ~.~,e, 
Istlmrardar of l a~ an C.:iJmer-Merwara) was ,wll'ed oy Chanaa, 1't ~, 
vator of ~n an,to Hia Excellency the'Vieeroy on t ~, 7th March, 1930 , 

(b) Was any reply given by Government to the telegram referrpd to 
in part (a,)' 1£ so., what a:r;ld when 1 If not, why not T 

(c) 111 case no rep;y was given to the telegram referred to in part (lI); 
how was the paid telegram form for reply utilised T 

VISIT OF THE ASSISTANT COMMISSIONER' OF, AnIER-MERWARA TO PIsANGAN. 

t27L .l4r, Abdul L&tif saheb Fa.rookbi: ~t ) ll Government 
please state if it is a faqt that on the 17th March, 1930, Captain Galbraith, 
AsSistant C9IWpissioner,' Ajmer-Merwara, visiteq Pisangan to settle the 
disputes between the Istimrardar of Pisangan and the peasants after th,e, 
submission of the peasants' memorial, dated the 6th March, 1930, to ~ 

Excellency the Viceroy T 

(b) Is it a fact that the said Assistant Commissioner left Pisangari 
for Ajmer on the morning of the 18th :\larch, 1930, without ~ n  any 
conversation with the peasantS t ,. 

(c) lIS it a fact that the said Assistant Commissionel' spent the 17th 
of March, 1930, in hunting along with the Istimrardar of Pisangan ? 

(d) Is it a fact that nothing was done as regards thc settlement of dis-
putes meutioned in part (a) by the Assistant Commissioner from his arrival 
in Pisangall on the 17th March, 1930, till his return t(l Ajmer on the 18th 
March ~ 

(e) What was the amount of the travelling allowance drawn by the 
.Assist:mt Commissioner for the journey to and from Pisangan referred to 
in part, (d) T 

VISIT OF THE ASSISTANT COMMISSIONER OF AJMER-MERWARA TO PISANGAN. 

t272. ·Mr. Abdul Latif Saheb Fa.rookhi: (a) Will Government 
please state if it is a fact that Captain Galbraith, Assistant Commissioner, 
Ajmer-Merwara, paid a second' visit to Pisangan to settle the disputes 
between the peasants and the Istimrardar after his return to Ajmer on the 
18th March, 1930 , 

(b) I" it a fact that the said Assistant Commissioner <lid not succet"d 
in persuading the peasants to accept his award T " 

(c) Is it a fact that the said Assistant Commissiolle.r threntened the 
pell.sants ! 

tFor allswer to this question, see answer to question No. 267. 
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(d) Is it a fact that ~ter t. ~,~~t~t o~ .er'  la l1 r~to 
persuade the peasants. to ,a9~ept l a ~d, confidential ord~r er  blven 
to the pol l~ to hel.p the ~ardara a. t the peasanq; OI PlSlmgan. ' 

,- " -. 

(.) Is it a faCt that Captain Galbraith, pennanent .A.ssistautCoQmmis-
lionel', has been officiating as Commissioner, Ajmer-MeI'wnrll; since May, 
1930 , 

COMPtAINTS AG.lINBT THE Ism.tR.ARDAR dF PISANGAN. 
. -': r . ... ,- .::-,.. r'-, "," 1'. -r· "  '  ... r i 

t273,-Mr. Ab'dul Latif 8&heb ar '~' ta) 'IS It a"' a ~ that 
in 1~29 on~ andl ., cultivator of Pisangan, Ajmer-Merwara, wired'{o'the 
o rn oner~ : er~l er arn, that one liundred arid 'lifty tenaiits ,vere 
kept ill illegal confinement by Chahdmal, Kamdar of the Rajah of PisangfJn, 
an ~l 1" trdar of Ajmer-ME'rwara ! . 

(b) If; it a facfthata tele r~  containing the saniel!omplaint as is 
stated in 'Part (u), was sent to' the Honourablt) the Chief Commissioner, 
Ajmer-MeI·waI'a ? 

(c) Is it a fact that after the telegrams referred to in parts (n) and 
(b \a -petition containing the same cOmplamt as is tnt~d in parts (n) arid 
(b), was duly submitted to,~ e, J ~.u tant: 9 ~ l o . r, er er ara t 

Cd) ]s it a fact that no reply was communicated by theCominiSsioner, 
AssistantCommissioirer, or the HOl'lourable ~ e Chief Commissioner to the 
complainant.? ' 

. (e) Was all inquiry made into the petition referred to in part (c) , 
If 1>0. by whom and "ith whHt r'!sult ,1 

COMPLAINTS AGAINST THE ISTIMRARl>AR. OF PIsANGAN. 

,t274. -Mr. Abdul Latif Sa.heb"l'arookhi:, (a) Is . it a fact that 
on the 1st April, 1930, Gheesa and other pealWnts of Pagara (Pisanganj 
Ajmer), presented themselves at the police station Pisanga!l to lodge a 
report that the servants of the' Istinrrardar of' PisaIigan and the Govern-
ment. girdawar of thecire1e took away gram amI wheat-ears from their 
field!l' in their absence and without their permission and let loose their oxen 
and horses to feed on the standing crops of the said peasalIlts 1 

(b) 1s it a fact that the said report was not entered by thepo'ice Y 

(c) Is it also a raet that the sub-inspector of the Pisangan police 
station abused and kicked Gheesa for his insistence on the cntrv of the 
report? . 

(d) h it a fact that on the 2nd April, 1930, the report referred to in 
part (a), was sent by post under an acknowledgment due registered cover 
to the sub-inspector of the Pisangan police Htati<m 1 If so, WIll Govern-
ment be pleased to put a copy of the said report on the table of the House , 

(e) If the reply to the first part of the question in part (d) be in tqe 
affirmative, will Government please state whether any action was taken 
on the report !, If so, what t If not, why not' 

(f) Is it a fact that after the report referred to in part (d), the Sub-
Inspector in charge of the police IItation Pisangan challaned more than 

tFor RIli'WE!l" to,thisquestioB, see anewer to question No. 267. 
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half-a-dozen .inhab,itantsof Pisangan un~er e t ~n  ~  the l ~u en~ 
Code in the Gourt of the UonoraryMagist:.:ate,Pisangali., on the,3rd pr l~ 
1930 Y If so, is 'it a fact that the IstimraI"dar of Pisangan is the onora~" 
M a trat~ of Pisangan Y 

(g) Is it a ~~t. that the inhabitants re erred ' : ~  pa~t ( )" er~' sig-" 
naiories to'the memorial against "the t rar~ar of Pisangan and Mr. P.B. 
Joshi, the Assistant Superintendent or Education, Ajmer-Merwara, sub-
mitted to His e~llen  the Viceroy on the 6th March, 19aO T If so; 
why WaS the cat>e against them tried by the said htimrardar ? 

(h) Is it also a fact that :the ~~n au' n a t~nt  referred to in 
part (n, helped Gheesa Bndothers ( o: ~re l ~r~)d  preparing the 
report referred to iupart ,fd) ~ 

CoMPLAINTS AGAINST: THE IST1lIBARDAB OF PIsANUAN. 

t275.-Mr. Abdul LatiHlaheb Farookhi: (a) Are Government ,aW8.Te 
that the servants of the Istimrardarof" ,Pisangan i:q.. .4jmer-Merwara for-
cibly "took Ilway 20 seers of corI) , from, the wife o~ Chautha Patel of 
Pisangan, who was taking the corn from' herbarp. 'toher home 'for domestic 
consnmption on the 12th April, 1930 '/ 

(b) Is it ~ ~ fact twit ,t,he o e~ent pollce o ~an helped 
the Istimrardar of Pisangan in the forcible e ~ure of com re'ferred to' in 
pa!"t (a) above? ", " 

(c) If so, what action do Government propose to take in the matter' 
'. ,j 

NON-ACCEPTANCE OF A ~ ,  OF COMfLAINT "*,Q.A1NS'l' THE IflTlMRABDAB 
'.,"" O ' ~.:' . " 

276. -Mr. Abdul Latif Saheb,!'&rookhi: (a) Will Government please 
inqllirf' and ~1ate whether it is a fact that Dayal Kum.har of Pisangan in 
Ajmer-Merwara requested l\'Iisrilal, Station Master, Mangliawas, Bombay, 
Barod'l and Central India Railway, metr,e gauge, on the 22nd April, 19:10, 
to wire, on behalf of the public of Pisangan, telegram to His Excellency 
the Viceroy, to the Honourable the Chief Commissioner, er ~ er ara, 

and to the Commissioner, Ajmer-Merwara,· complainingagain!)t the Istim-
rardar of Pisangan and Government po~ e stationed in Pisangan ! 

(b) Is it also a fact that the Station Master referred to in (a) refUsed 
in writing, to accept Bnd transmit the telegrams, on the ground that the 
said telegrams must be signed by at least 20 persons T If so, will Govern-
ment please state whether it is a rule of Government or of the Bombay, 
Baroda and Central India Railway that a telegram on beh,llJf of the puhIie 
must be signed by at least 20 persons T 

" (c) Is it also a fact that the telegrams, signed by the said Dayal 
Kumhar and 22 other inhabitants of Pisangan, was again presented to the 
said Station Master for despatch hut was again not accepted by the Station 
Master "~, 

( d ) Is it also a ruct that the telegrams referred to in (c) had to 
be despatched from the Ajmer telegraph()ffice on the same date (the ,22n4 
of .april, 1930) T " 

tFol' answer to this question, &ee answer to question No. 2~ . 
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(e) If what are stated in parts (a) to (~) a.bove are facts, are Gov-
e'1 ~~t'pr~ ~~  tp n~ t t~e : o ~ " a~()aa. .. an4 ~tr ' ~ d, ~ 
~ a  ~~ ~l tratl Jt.ro take a'ctlOn ~l ll~tt re statIOn ,malrter:referred 

*. A. A., L. ~  :I am obtaining information re ard ~  t~  
mittel' from the Agent of the Bombay, Baroda and Central India RaIl-
lfay' lindon hearing from him t will communicate with the lIonoul'able 
Member. . 

COMPLAINTS AGAINST THE ISTIMRARDAR OF PrSANGAN. , . 
277. ·Mr. Abdul Latif Saheb Farookhi: (a) Is it a fact that 

on the 22nd April, 1930, Dnyal and 22 other peasants of Pisangan t ~ 

rari area in Ajmer-Merwara wired to His Excellency the Viceroy, to the 
IIonourahle the Chief onun ~ner, Ajmer-Mer.wara, and to the Commis-
sioner, Ajmer-Merwara, that "Rajah Sahib, Pisangan, Ajmer District, 
comines ,public, robs grain properly, no action by ; police. Solicit Mercy" ? 

" . (b ) If the'1'eply to t~e ue t o~ in part (a) be in the affirmative, will 
Governml!nt please state if 8I\Y actIOn was taken by Government on the 
Pisarigiin peasants' telegrams' n 80, what? If not, why not? 
lir Prank Noyce: A telegram from the persons named was re-

cei''Ved by 'BisExcellency on the date mentioned, and was forwarded 
to the Honourable the Chief Commissioner, Ajmer-Merwara, for local 
investigation. 

COMPLAINTS AGAINST THE ISTlMRARDAR OF PISANGAN. 

278 .• l'ttr. Abdul Latif 8aheb FatOOklii: (a.) Is it a fact that 
the peasants of Pisangan (Ajmer-Merwara-) submitted a second memorial 
dated the 1st .May, 1930, to His E:xcellencythe Viceroy complaining against 
the Istimrardar of Pisangan, Mr. P. B. .J9shi, the Assistant Superintendent 
of Education, and the GoverllJDent Officials at the spot ? ' 

(b) Is it 1I. fact that a copy 'of the memorial mentioned above was slllJ.. 
mitted to the Honourable the Chief Commissioner, Ajrner-Merwara , 

(c) Will Government please put on the table of the House a copy of 
the memorial mentioned in part (a) above 1 

air Frank Noyce: (a) Yes. 

(b) So far af:! the Government of India are aware, this fact is as 
I!Itded. 

(c) Government will consider this question when the report which 
they have called for from the Chief Commissioner has been receiyed. 

EXTORTION OF ARBITRARY CESSES FROM TENANTS BY THE ISTIMRARDAR OF 

PISANGAN. 

279. ·Mr. Abdul Latif Saheb Farookbi: (a) Is it a fact that 
on the 29th October, 1929, the Honourable the Judicial Commissioner 
. rner er ~ra, in his judgmeritof !he civil Second Appeal; No. 56 of 1928; 
pronounced, In regard to the eesses Imposed on the tenants, that" I think 
the learned additi01lal District Judge was perfectly correct in his statement 
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tlw,t t t~. levy of these cesses was very arbitrary andput-of-4.te and 
cini'notbe contiliued. Times have changed very, very much since ~ 
Records of Hights was sanctioned in 1874. It is true that there has been 
a certain numher of decrees for the levy of Khalri, but these to my mind 
are now an anachrollism '" 

. . .. 
(b; Is !t MS() a fact that the attention of the Local Government was 

drawn to the judgment referred to in part (a) in a' leading article 
entitled • Pisa,ugan's Memorial to the Viceroy' at pages, 8 and 10 of the 
State's We8kly, Ajmer, ,dated the 28th March, 1930 7 

(c) Is it a fact that the Istimrardar of Pisangan compels his tenants' 
to pay the ces.'>es pronounced as arbitrary and out-of-date by the Honourable 
the Ju,dicial Commissioner, Ajmer-Merwara, in the judgment referred 
to. in part (a.) 1 

(d) Is it also a fact that the Local Government officials assist the Istim-
rlll'fhlr of Pislillgan in extorting from the tenants the cesses referred to in 
part Ie) ? 

(e) If what are stated in parts (a) to (d) above are facts, what action 
do. Government propose to take against the Istimrardar of Pisangan and 
thr ()fficials referred to in part (d) , 

Sir Fra,nkHoyce : With your permission, Sir, I shall also answer 
qllestionsNos.279-281 together, Government have no information on any 
of the matters referred to in them, but they have called for a report and 
when it is received will supply the Honourable Member with the infor., 
mation for which he has asked. They will also then consider what 
further action, if any, should be taken. 

LAND RENT DEMANDED BY THE ISTIMRABDAR OF PISANGAN. 

t280. -Mr. Abdul LatifSaheb I'arookhi: (a) Is it a fact that 
the Khalsa eircles of Nagelau, Kalesara, Rampllra, Lahsua, and Nand in 
Ajmer-Merwara, where the "yotwari system exists, are in the neighbour. 
hood of the Pisangan Istimrari area? 

(b) Will Government please put on the table of the House a tate~ 

ment showing the maximum rate of land-rent per bigha and the n ~ 

rate of land-rent per bigha for (i) Barani lands, (ii) Chahi lands, (iii) 
Abi lands, and (iv) Talabi lands, in each of the Khalsa circles named in 
part (/I.) !, 

(c) Will Government please inquire and state what maximum rate of 
land-rent per higha and minimum rate of land-rent per bigha for (i) 
Barani lauds, (it) Chahi  lands, (i1:i) Abi lands, and (iv) Talabi lands does 
the Istiinrardar of Pisangan demand from his tenants , 

COMPLAINTS AGAINST THE ISTIMRARDAR OF PISANGAN. 

t281. *Mr. Abdul La.tif Saheb Farookhi: (a) Is it a fact that 
thert: have .oeen bitter disputes of long standing between the Is;timrardar 
of Pi sang an ill Ajmer-Merwara and the Pisangan peasants and mer-
chants' 

tF'or answer tl' thi8 question, see answer to question No. 279. 
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.  . (b) 'Is it ~ fact that the Istimrardar of .. Pisangan is' the Honorary 
M!1gistrate and Mm1liif in his Istimral'j are~'  . 

(c) Iii ita fad that lots of applications by the peasants and mer-
chants of the Pisangan Tstimrari area complaining against the Honorary 
Magistrate an,d Munsif referred to in pa;rt (b) have been con.tinuously sub-
mitted to the. Commissioner, Ajmer-Merwara !. 

(d) Is it a fact that 80 far the said CommiSflioner has not taken any 
action concerning the unanimous complaints refeiT.ed to in part (c) 1 If 
so, why! 

_ (e) Will o ern e~tplea eput on. the table of the HouSe copies of 
two applications dated 5th November, 1928, and 10th October, 1929, sub-
mitted to the Commilisioner, .Ajruer-Merwara, by hundreds of farmers and 
merchant,:; of Pi"angan Istimrari area and containing cotnplaiItts of ·nlany 
kinds against. t l~pre ent Honorary Magistrate and Munsif of Pisangan' T 

FEEs ,CHABGEDIN TlIE CoURT OF THE HONORARY MUNSIF OF PIsANGAN. 
. ",. ' 

282. ·Mr. Abdul Latif Saheb Farookhi: (a) Iii it a fact' that 
for comparing Khatabahi a fee of two rupees in cash nn a'clitim'Qf rupees 
hundred is dJarged in the court of the Honorary MunsifofPisangan in 
Ajmer .. l\-Ierwara, whereas in Ajmer civil courts a fee of only two aunas 
ona claim of any amount is charged for comparing Khatabahi , 

(b) Is it a fact that unlike the custom.in the Ajmer civil courts, the 
fee for comparing Khatabahi realised by the court of the Honorary Mun-
sif, Pisangan is not included in the plaintiff's cost? 

(c) Will OQ;\,ernment please state o t .e~ount of mcptey realised 
88, fees for cpmparing Khatabahi by the Honorary Muusif, Pisangan, is 
disposed 0"1' 1 

Mr. B. B. Howell: With your permission, Sir, I propose to answer 
qutlstionsNos. 282, 284, 285, 286, 287, 288 and 289 together. The in-
formation is being collected and will be communicated to the Honour-
able Member indue course. 

FIBE IN THE BOMBAY, BARODA AND CEN"'rRAL INDIA RAILWAY CARRIAGE 

SHop, A.JMER. 

283. -Mr. Abdul Latif Saheb Farookhi: (a) Is it a fact that 
a fire broke out in 1930,in the Bombay, Baroda and Central India Railway 
Carriage Shop, Ajmer, causing a damage of several lakhs of rupees ? 

(b) Is it also a fact that the police have been unable as yet to trace 
out any en] prits in connection with the fire referred to in part (a) t 

Mr. A. A. L.:·Parsons: (a) and (b). Inquiries are being m,ade 
12 N  . from the Railway Administration and the Honourable 

OON. Member will be furnished with the information in due 
course. 
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MUIU)EB ,A))' A W OIU.N IN .AnmR. 

tZS4.·Mr.Abduli.a#f Qeb' Parooklrl: (a )lIas: the attention of 
Governmeritbeelldra'Y"n 't;o' an' article; 'entitled '" Ajmer police kiNadir-
shalti" published at page 6 bfthe Rajasthan ~ande , Ajmer, dated the, 
30th June, 19291 ,. " " .' 

. (b) If'tbe reply to the ' t ~t o ' n part (If)be in the affirmative, will 
Governmentpieltse Riate· whether they have inquired into the allegations 
made in that article regarding the carrying away ofaojourners frotnthe 
Ajmer dharllllialas by the police ~ t  a view to extort on~  from them r 
If so, will Government please conimunicate to the lIouse 'the result of the 
inquiry? 

(c). J8 it It fact that one l\lusammat SamwA, wife of Rupchand a 
pilgrim to Pushkar, sojourning ill Ajmer, was carried away by policemen 
from all AjIUer DharmsalatoAghori aral nat~:  a od~ whe!e she was 
, murdered aHer the publication pf the article referred. to in part (a) ? 

ALLEGATlONS AGAI:NST TIU' MHO POLICE, . '. 
t285.·llr.Abdul Latif Saheb Parookhi: (a) Has the attention of 

Government been drawn to an editorial note entitled" Ajmer ki police" 
published at !J)ltge 4 of the Rajasf han Sa-ndesh, AjIIler, dated the 14th 
.July, 192,9 ? 

~ b) If so, hayc Gi'IYermnent inquired into the' allegationS against the 
Ajmel' police made in the said article ? If not, why not 1 

, - . ., -j. . ; 

• MmtDER OF A WOMAN IN AJMER. 

t286.*Mr. Abdul Latif Saheb Farookhi;: (a) Has the attention of 
Goyernment been drawn to an art l~, entitled " Ajmer men manush 
bltakshi 8(ldhu ", published at page 6 of the Rajasthan Sandesh, Ajmer, 
dated the 14th July, 1929 T 

(b) Is it a fact that during Mr. Gibson's tenure of office as Com-
missioner, Ajmer-Merwarl\, one l\lusammat S/1.mwa, wife of Rupchand, a 
pilgrim to Pushkar, was murdered in Ajmer ! 

(c) Is it a fact,that the wife and husband referred to in part (b) 
werE staying in a Dharmsala, from which they were led by pol ee ~n to 
the abode of a Sadhu who was subsequently convicted and punished for 
murder 1 

(d) Is it a fact that after the murder referred to in part (b), when 
a jamadar took the murdered woman '8 husband to the kotwali, the officers 
on duty there did not enter the report made by him that his wife W88 
~~~~, , . 

(e) Is' it a fact that for about three days after the murder no report 
about the missing woman was entered by the police T If SO, why ? 

(I) If the replies to the ue t on~ in parts (d) and (e) be in the 
affirmative, did Government take any action against the officer or officers 
responsible for not entering the report. referred to in parts (d) and (e) , 
If so, what? If not, why not , 

tFor ln~ e~ to this qU,:!StiOll, sce answt'r t{) qUl'stion No. 282.' 
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(g) Is it a fact that It waswltil the assistance Of Messrs. Hem.chand 
a~d liarirsm und ot.her residents oJ. .AjlJl:er apdthe re o~~da~on of 
r.~  LaI: a ~rate and Tre_aSuty '-Officer,'-Ajmer,}q--the pep ~t~ 
Jpel'll:l,t~d~:nt ,of Police, that fheQusband of. the murdered wpman ~u.~ 
at ]a::t snhceSsful in having his' report entered by the -police t 

(h) Is it a fact that police investigation began three d~ ,  after the 
oiurder 7 If it is not a faot, how. many days after the murder dill the 
p'lUee investigation begin' 

U) Is it a fact that the police could not discover the dead body of the. 
murdered woman 1 . 

SEIZURE AND DESTRUCTION OF FOOD BY THE POLICE AT KAIROT. 

t287 .• :Mr. Abdul Latif Saheb Farookhi: (a) Is it afaet that 
about a year ago, in the time of Mr. Gibson's Commissionership of Ajwer-
:Merwara, the police seized and destroyed an immense quantity of food 
prepared for a funer.al feast by an Oswal mereh'8Dt at Kairot in the 
I!jtimrari area of Kairot in Ajmer-Merwara' If so, _by. whose order did 
the police seize and destroy the-food " 

(b) Is it 8_ fact that a complaint was filed in a criminal Court in 
.Ajrucr against the police and the Istimrardar of Kairot in respect of the 
sei(:urt. and destruction of food referred to in part (a) ! 

(c) Is it also a fact that the Istimrardar of Kairot was deprived of' 
his powers as an Honorary Magistrate after the complaint referred to in 
part (b) 7 

(d) If the rep\!es to the questions iIi parts (a) to (c ) be in the 
affirmative, did Government take any action against the police re ~rred to 
ill part (a) and the officer under whose ord~r  the police seized and 
destroyed the food' If so, what' If not, why not , 

APPOINTMENT OF TREASURY OFFICER AND MAGISTRATE, AmER. 

t288. *Mr. Abdul Latif Sa.heb Farookhi; (a) Is it a fact that 
Mr. Jawahir Lal has been temporarily appointed as Treasury Officer and 
Magistrate, Ajmer, during the Commissionership of Mr. Gibson? 

(b) Was the appointment referred to in part (a) made by elee~ or  

thrGugb competition' If so. how many candidates took part in tbe 
competition , 

(c) Were applications for the appointment invited by advertisement 
and public notification' If so, what were the dates of advertisement and 
pubJic notification? If not, why not? 

(d) Is it a fact that there is no Muslim gazetted officer in the revenue 
Jine and no Musliin paid Magistrate in Ajmer-Merwara , 

'of' 

(c) If so, will Government plea8e state why no Muslim was appointed 
all Treasury Officer and Magistrate, Ajmer ,  - . 

tFor r,Il<\\er to this qnestion, see answer to qnestion No. 282. 
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MAaISTBAn:s AND REVENuE OrlICll:RS" IN A.rMER-MERW ABA. 

t289.-Itr. 'Abdul LatH Sa.heb; 1u.~ '  ll o ~~JlJJl llt 
please place on the table of the House 'a 'statement sh9wing the 'pWd 
. ~ a trate  and revenue officers, not below the rank Qf a Naib Tahsildar, in 
Ajrner-Merwara, giving for each officer or Magistrate (i) name, (ii) the 
date ()f'his first appointment as revenue officer or'Magistrate, (ni) whether 
the ap)Jointmentwas made'by open competitiOn, aeleetion througb advel-
tisement, or ,by nomination, (it!) whether the appointment w8IS'made by 
direct recruitment or by pr6Jnotion from' the minilJterial line, and (,,) in 
~a e of direct recruitment, whether the officer recruited was Or was: not 
the son or other relation of some Government ~ n t~r al s«(rvant in active 
se] vice or retired T  ' 

VOTERS IN THE PISANGAN ISTIMRARI AREA FOR MEMBERS OF THE . LEGIS-

LATIVE,'ASSEMBLY. 
" 

290. -Mr. Abdul L&tif..Sabeb Parooldli !,(a) Is it a fact that 
thel'e is no... voter in Pisangan Istimrari area, except the Istimrardar 01 
Pillltngan, for electing. a member from. Ajmer-Merwara for the Legislative 
" ~ . l  T ',' " 

(b) Will o ern ~t please state whether there are many persons 
ill the , ~ an t ll ~r  area other than the Istimrardar o ana~n 

wbe possess qualifications for voting ill the Legislative Assemblyeleetiqll , 

Mr, D. G.Mitchell: (a) and (b). The quali£\cationsfor thef.r.an· 
chise in the Ajmer-Merwara constituency of the Legislatiye Assembly 
are set nut in Part XI of Schedule II to the Legislative Assembly ~

tora'! Rules. The Government of India han no information regatdlng 
the number of persons in the area to which the Honourable )lember 
refers who possess II franchise qualification, 

Mr. PreSident: 'I have to' announce that ~ r. Reddi. who was un-
ayoidahl;-.' absent when his question '-"0. 201 \\"as reached. is now anxious 
to put that question. As I am anxious to' give all facilities to new 
)lembf'rs. I will allow him to put the quef'tion now. 

RESTORATION OF STIPENDS TO MEMBERS OF THE CARNATIC F.UIIT.Y. 

201. *Mr. T. If. Rama.krishna. Reddi: Will Goyernment be pleased 
to state whether they have given' effect to the Resolution passed bv the 
Legislative Assembly and which the GOYernment have themselYeS a ~pted 
?n the floor of the Legislative Assembly on the 22-nd January, 1930, regard-
mg the restoration of stipends to the members of the Car;}atic family who 
·took part in the Don-eo-operation movement? 

Mr. B. B. Bowell: I would refer the Honourable Member to the 
answer given by .me in the House 011, .~~e . 14th, instant to a question 
on the same subJect by the HonouraMp M1tulvl Mohammad Shafee 
Daoodi. ' 

tPor Ilfiswer to Ulis question, see answer to quest.ion No. 282: 
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PROSECUTIONS UNI?En THE J:~ ~  ~~ . . 

104. Mr .. N. Nates& A,yyar:. (a) ~ll GoyerIlllJ.ent plElase .jiltate if 
there has been any proseetttion'iiI'1l1ty of the p 'o ~e  of' India" in con-
ne t ~  with the Child arr a e~ Restraint Act of 1929, and if so, how 
many and 'with what results ~ , ' 

. (b ) Have Goyernment aseertained how many, child, : .rr ~ as 
defined by theAet have been per o~d betw.een 1st. October, 1929, and 
1st· of Apl'il, 1930, in each of the provinces of India' If, not, are Govern-
ment prepared to make ,an inquiry" into the matter and lay the informa-
tion on the table ? 

(c) Are Goveriunl'nt aware of the inten:s{' d at ~l t onandunre t 
which the Act has created among the persons affected thereby in all the 
provinces 1 Are Government prepared to make an inquiry into the 
.matter 1 

The Honourable Mr; H. G. Haig : (a) The Government of India 
~a e received no information regardin.g 'pro e ~t on  .\lpder,t.heAct, and 
It may be presumed that the number IS small. ',' .l. 
, (b) The answer, to the first part lS'in the negatiyJ:' ( e~ent do 

not propose to make an enquiry. Indeed as marriages are' normally not 
registered, it would be impossible to obtain the information. 

'( c) Government do not consider it ne<!essa'ry to inirtitute an inquiry 
, into the feeling on this. matter. 'Certain Bills fUr the amendment of the 
. Act which have been introduced, or of which notices have been given, by 
:Members of this and the other House have been circ1l).a.ted. to Loca.l Gov-
ernments for opinion. . 

MPQINTJIlENl' OF BliSINESSMEN TO GAZETTED POSTS AND TO CoMMITTEES, 

COMMISSIONS, ETO. 

105. Mr. S. C. Mitra: (a) Has the attention of Government been 
drawn to the article under the caption " Why are business men in revolt 
against the Government" published in the Tribune, LaBore, dated the 
2nd July, 1930 1 

(b) Will the Government please state the names of Indian business-
men, if any, appointed since 1928 : 

(i) direct to Gazetted appOintments in the Departments under the 
Government of India in which their knowledge and experi-
ence could prow; u e ~l ; 

(ii) as members of Committees,:Commissions or Delegations of the 
Government of India or of the Imperial Government Y 

{c) ·Will the Governmcnt please state the names .of Committees 
appointed by them since 1925 to inquire into matters of special interest 
to the business community, e.g., banking, exchange, railway rates, tariff, 
coal, etc. ? 

(d) How many 0,£ these o ttee.~, if any, had :rlJd ~"n~ ~o al 
bur;inessmen as their Presidents , 

( 536) 



lt ~ nO ' Jl ~ . 

, The; llo~ ura le 8ir:AJeol'ge Rainy; (a). Yes. 

(b) to (d). The information desired by the Honourable Member is 
~ n  llle t~d and ll ~ . urn ~ed . t9, him ~ ll ,~o r e. l f 

REPUBLICATION OF OO : ".' ~". 

106. lIIr. S. a.Mitra: (a) Is :it a fact th18.t '~ oore'  Family Medi-
cine" if; published under the authority of the Goveriunentof 1ndiaf. 

(b) Is it a fact that its last edition was publisbed about ten years ago' 

(c) When do Government 'jj'ropose to "pu l ~. its he-xt tevised 
edition?, ,  ;  . >:" l·, 

Iii' Frank Noyce : (d) and (b);' Yes. 

(c) o~ern ent will consider the questioft. 

GUM USE:Q ON ENVELOI'ES MADE BY THE SECprurv PRINTING PRESS, 
, ., . ~ . 

107, Mr. S. C. Mitra: (a) Are Govcrnmenta,wa,r.(' that there has been 
a marked changeior t!te ~or e in respect of tlieghm used on em'elopes 
~n e their printing and preParation has been ~derta en by the Security 
Priuting Press, Nasik ROad' ' 

(b) When do Govern,ment propose to remedy the defect 1 

Mr. H. A. BalDS: (a) Some complaints about bad gumming have 
been received. 

(b) The Master, Security Printing Press, was addressed. on the sub-
ject and it is hoped that ther{l will be no ground for further complaints. 

MAXIMUM PENALTY IN RESPECT OF EXCESS LUGGAGE CARRIED BY A RAILWAY 

PASSENGER. 

108. Mr. S. C. Mitra: (a) What is the amount of penalty t a~ a 
railway passenger travelling without a ticket in third class from Calcutia 
t'o Simla has to pay ! ' 

(b) .what is the amount of penalty for ,carrying only two seers of 
luggage in excess of the free allowance, if it is not booked in advance at 
Calcutta and is found to be in tlxcess at Simla T 

( () Do Government propose to consider the ue~ on of allowing a froo 
allowance eyen if the luggage of a passenger is found to be in excess at 
the destination? 

.( d). Do Government propose to consider the question of fixing a 
maXImum for penalty chargeable in respect of excess luggage T 

Mr. A.  A. L: Parsons: (a) The amount of penalty for a third class 
passellger travellmg from Calcutta to Simla without a ticket is two annas 
if the yassenl!er, before heingdetected by a railway se!'vant, notifie.; t~ 
the raIlway servant on duty with the train that he is without it ti.cket 
otnerwiseone rupee.' ", , 

(b) The forfeiture of'i,ihefree aUowance,which fbr It third class 
. passenger would 'amount. in theease, mentioned, to &.6. . 
'(c) ,and (d), No.' '. '" 

, \ 
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PROVISIONS OF A W ATE1\ PIPB ON· TIlE PuTPoBMOl' .. <fila SIMLA" bLW,,"Y 
STATION. 

109. Mr. I. O.Jifitn,': (a) Is it a faet that there is no water.pipe 
on the platform of Simla Railway Station T 

.  . i . 

(b) Is it a fact that the nearest water-pipe is near the engine shed 
beyond the platform. and that it is risky to go to':that water.pipe as it 
involves crossing of lines 1 

(e) ·When do the Government propose to provide a drinking water-
pipe on the platform for the use of passengers , 

Mr. A.  A. L. Parsons: (a) and (b). Yes. 

(c) I am having the matter referred to the 4gent, ~ort  Western 
Railway, and, on receipt of his reply, will communicate with the. Honour-
able ~ e er. 

CoNSTRUCTION· OF A ROAD' BETWEEN NEW DELm· AND RAMJAS AND TIBBU. 
CoLLEGES. 

110. Mr. S. C. JlIitra: (a) Is it·a fact that n6 road has so far been 
'constructed between New Delhi and Ramjas College and Tibbia College 
and are Government aware that the students, etc., have to pass through 
almost a jungle when going from New Delhi t{l the Colleges T 

(b) When do the Government propose to midertake the construction 
of tbat road T 

The Honourable Sir Joseph Bhore: (a) A road is under construr-
tion from the Rohtak road to the Tibbia College, which, when completed, 
will provide a continuous metalled road from New Delhi to the Ramjas 
College. The Tibbia College is already connected by a metalled road to 
New Delhi. . 

(b) Does not arise. 

Loss OF REVENUE oN THE KALKA SIMLA RAILWAY DUE TO PRiVATE ROAD 
MOTOR COMPETITION. 

111. Mr. S. C. Mitra: (a) How much fall in revenue have tha 
Government sufferad during the last two years, as compared with the two 
years, previom; to that, on the Kalka-Simla Railway, on account of 
competition with private road-motors 1 

(b) Is it a a~t that the increasing popularity of road-motors is due 
to absence of smoke and shorter time taken to cover the journey' 

(c) Is it a fact that Government propose to use faster engines on the 
line! If so, when' 

(d) What is the present stage of the Government's proposal to 
electrify the line to remedy the smoke nuisance and to shorten the journey 1 

Mr. A.  A. L. Parsons: (a) The figures for 1929-30 are not at present 
available, but the earnings from passengers carried on the Kalka-Simla 
section during the two years ending 31st ar~  1927, were Rs. 17,41,894, 
and for the two years ending 31st March, 1929,&. 11,63,500. , The ex-
tent to which road motor competition has contributed to the fall in revenue 
cannot be ascertained, but a fairly appreciable amount is due to a reduc-



tieD. of 50-per cent. li:i t ~  ~re  ~  ~pp1 ~( dur n 't e ~9n:t  of J up.e 
to September. .. '., .~ .'. ,  . 

, (b) Various faetors:operate to iilfhietlce intending . passengers in exer-. 
cising their choice between tI'avel' by railway and travel by road-moMr. ' 
The absence of smoke and the duration of the journey are undoubtedly 
eonside1:ations that weigh with passengers. 
, (c) The answer to the first,part of the question is in the negative, and 

the second part does not therefore arise. 

(d) The scheme for electrification ha$ been postponed for the present. 

CASHIERS IN GQVER.NIIEN'l' OF INDIA OFFICES; 

112; 1Ir. B. O. Mitra: (a)ls'it a fact that in view of the special nature 
of the W<lrk of cashiers in 'the Government of India offices, usually senior 
Lower Division men are posted on the duty and are allowed special allow-
ance for it in addition to pay , 

(b) What was the rate of pay (not scale) of the clerks working as 
ea e~ in the various Departments of the Secretariat and Attached 
Offices on the 1st June, 1930" 

(c) Do Government propose to fix a certaU>. minimum of pay below 
which. no one should be· posted 'on this work, which involves speeiat 
responsibility T 

. The Honourable Mr. .~. lIa.ig: (~) Yes. 
(b) The information is being collected and will be supplied to the 

Honourable Member when complete. 
(c) No. The matter is one for the Heads of the Departments eon:. 

eerned and Government have no aoubt that they are alive to the import-
ance of selecting suitable men. .  , 

MIGRATORY ScHOOL FOR SUILA AND. NEW DELHI. 

113. lIIr. S. O. lIIitra: (a) Is ita fact that the Government of India 
have long had under consideration the question of starting a migratory 
.chool for Simla and New Delhi to remoVll-thehardships to which the sons 
and daughters of the Government of India clerla! are put on account of the} 
two places being under different Education Departments and Universities , 

(b) Do Government propose to place Simla in Delhi Provinoefor the 
purpose of education for the present and to keep the point in view when 
considering the -redistribution of Provinces. as recommended by the Simon 
Commission Y 

Sir Prank Noyce: (a) The Honourable Member is referred to the 
reply given to the unstarred question No. 279, asked by Pandit Nilakantha' 
Das on the 21st March, 1930. It is hoped that an early decision. will be 
reached in the matter. . 

(b) No such proposal is.before Government. 

LACK Oll'AN UNORTHODOX Hnmu TIFJ'IN ROOM IN THl!i Crvrr. SECRB'U.RIAT 
BUILDINGS AT SIMLA. 

I  . ,: , .• - "_ . : ' ~ 

114. Mr. S. C .. Mltra·: (a) Is it a fact that in each of the two build· 
ings' of the Imperial Secretariat at New Delhi there is one, sepal."ate l~ 
orth'bdox Hindu tiftin room' .' -' ! 
8CPB(I,A) I: 
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(b) Is it a fact that there is no un-orthodox Hindu tiffin I'Dom in ,&Pl: , 
of the buildings ofth:e CiVi,l Secretariat at Simla T '  , "  ' 

(c) Is it a fact that there is only one Hindu tiffin room ,in Gorton 
Casile at Simla, and .are Government aware that it is extremely dil!ty 
and too small t() cater for the hundreds of Hindu clerks in the building '1 

(d) When do the Government propose to improve the condition of 
th present tiffin room and to provide another for un-orthodox Hindus 
and to relieve the present one of rush ? 

The Honoura.bleSir, Joseph Bhore: (a) Each of the two Secretariat 
buildings in New Delhi has two tiffin rooms for Hindus. They are not 
specifically classed as orthodo.xor unorthodox. 

(h) There are two tiffin rooms for' Hindus jn the Civil Secretariat 
buildings at Simla, one at "Gorton a~tle " and the other 'at 
"Kennedy House "., These also are not specifically classed as ort ~  

or unorthodox. 

(e) As stated in part (b) of the reply, there is only one tiffin room 
for Hindus in " Gorton Castle". It is reported to be suitable fortne" 
purpose; no complaints have been received about its being dirty. ' 

(d) Certain improvements were carriedGllt to this tiffin room in 
1928, and Government do not,propoSe tobnild'any otner tiffin room. ' 

LAYING ON THE TABLE OF FuLL :~ : ~  ,'1X> ~ ~l~ TO WHICH1:¢j.r4erim. 
REPLlE,8 ARE GIVEN IN :m :i<hST INSTANCE: "  • 

115. Mr.' S. c. Miira: (a) Is it a ~t t\lat to iOOrne' of t e ~ lt J~ 
iuAhe ,l4f,gislativ(l' ~ l  ad nt~r ~epl e are given and ~ull r\lplies 
art o u ~ted later only tpthe,I\{em'bers by whom thequel!tioll$ ar~ 
put T' ' , .' ' ,  -.' ,  " ' 

(b) Do Government prOPOSe, for the information of the whole 
House, to la'y'on the table oritne' first daY;Qf the folloWing Session full 
replies ,to all , ,~ .t O  tp ":pich ad interim replie,a Me gjyen in the first 
instance! ,If:not. why not ?  "  , ~ 

, '. . I,. "  . 

:'The lIonourable Sir;Qeorge Rainy: (a) This is so. 
(b) The present practice}s based on aco;nsidered ruling by t~ 

PreSident Sir Frederick WhYte, delivered on 1st March, 1921, which runs 
as follows: 
, ,t-The .... point Mineerns ,the laying on the w.ble of, information supplied' to &, 

¥embel: in{lividually in ~pon e to a question asked by him., It has been rep~ 
to me that inasDlu(·h as allY matter which is laid on the table must also .~ p~d  

in the ASllcmbly'8 pl'oeeedings, the Jaying on the table of all such information, whieh 
~.  often Le of :lJl e e~ n l  eopi()us natp.re, will inevitably' have t.e eff@rt of 
~e1lln,  the prol:pe<1;'gs to, an . ~on 1 'n ~t $e, lind will add greatly .to the ~p l~ 
of eXpeditiously ' '~r lll  t e ~ publleation in print. I have accordingly .decide-i to 
modify thCIJrevious ruling 'on this point and to direct that sueh in·formati&il &hi'll 
only be laid on the table and printed in the proceedings when, in the opiDion 0If ;the 
Membe::- of the Government concerned, it. is 1ik,elv to be of ~enera  publie iJltereBt. 
Where in pursuanc(' of this direction the Deparlment 'Of the' G()\7ermneht edneerned 
decides, not to lay the information on the table, any, Member desiring, to obtain the 
l!IIIa1e 1liInid 'ItppJy to that' DepartmeutfoJ;' a copy ,()f the infOD1l1ltion supplied OJ· tb8 
Member a~l n  1he original 'lu~t on." 

(VidEl Legisla,tiYe ~ e , l , .el at~, Vol. I"pag, e ~)r ~, ,<', ',' 

~~ ~ ~ was re lJ.~ed .by .Sir ~der )  ~ te ()~  ~ t 1 e ,~' ttlt 
1923. It IS, therefore, the establIshed. practIce ()~, Ws l u ~ ~~.J~~( .~ 



ll~ .d'D.ANaJWERS. 

ineeptitm, lUli'lUovernmenf sees rio'reason to depart from it now. I may 
add that copies of such answers are plaeed in the :~, where any other 
~ who isinter,ested can peruse them. 

~ ,ETC. REQUIRED TO FURNISH SECURITY UNDER THE PRESS ORDI-
NANCE. 

'116. Mr. S. C. Mitra : Will Government be pleased to lay on the 
table a statement showing the names of papers, periodicals, monthlies, etc., 
from whom a security under the newly promulgated Press Ordinance was 
dem'lnded and how many of them paid off the security and how many 
have suspended publication asa prote,st , 

The Honourable Mr. B. (I. 'mig : I place a statement on the table. 

The Honourable Member will notice that there are no names shown 
under Bengal. The position in that province is that no security was 
demanded in the ease of newspapers but nine newspa.pers ceased pttbliea-
.. ion following the demand of security from the presses at which they 
were printed. 

Btateme1lt shooJi"fl the action faken by local Govertt.ments under the Indian Prus Ordi7lafICt II oj 
19'0. 

Newspapers. 

i 
I 

I Whether secority ..... I N&m8«-.paperfrom 
Serial • ..m-. security bu., 

I Amount of seeuitydema.n.' deposited orntl'tnlp&per . 
ded or whether reduced ceased publication or did !:a...a.rks. 

No. een~ ·Of not on repreeenta.tion. . not .ta.rt in view of dema.nd i 
for security. : 

2 3 

Ma4nu. 

Ro. 

1 1I.istnapatrika. Kiotna •• 1,000 No representa.tion 

2 Sukhodayam. N. Areot • . 1.000 Do. 

3 Durbar. GGIltur .. 

• Simhapari. Nellore . . 500 No representa.tion 

6 DooabbabMi,. TriohiRopoly . 1,000 'Do. 

6 COngNa .... GIooiavari •• '2.500 Do. 

'7 Swadeoamitran, MadIu .. ll,1iOO Do • 

S Sudandara Sango. Madru 1.000 ~ 

tI I 'Tamil Hadu. Madras 1.000 Do. 

10 I Ten Nadll. ~ .. 1,600 Do. 

11 I Ananda Vabini, IIadru .. 1,(lO() DJI< 

12 . Saruwati, IIadru .. 1.000 Do . 

18 I My Mapr;ine. IIadru . .. 1.000 Do . 

1. Andhra Patrib..)(adru .. 2.000 Do. 

16 Swarajya, )(adru .. 2,600 Do. 

Cea8ed. 

Do. 
I 

. • Notice demaoding security I 
' . .mce witbbeldon ~" . 
oenta.tion. 1 

; Ce&Bed. 
I' 
Do. 

Do. 

.. i Depoeited .ecority. 

..i Ceueoi. 

.. I DepooitedlllJe1lrity 

..I Ceued . 

..\ Do. 

..j Do. 

.. I Do. 

.. f Deposited aeourity. 

··tc-L" 

I 
i 
i 

6 
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Serial 
No. 

1 

, ! ,-" 1 .  , ',' . 

. Natne of newSpaper !rom 
whom security has 
been demanded. 

2 

. j ~~:~r~ ~: ' 
i or no~ ~n, ~pre ~nte.t on. I 

3  , 

.  i 

~' et ~r security ~  • 
deposited or riewspapet; 
ceased" publNatioB or 
did not.tart in view of 
den'lImdfrir llE!Curity.-. '. 

4 

t  . :. t, 

~: . 

5 

: ~ ~
I Madrai'-oo:ltd. 
I R .. 

., I 1,000 No represente.tion 

.. 1 -1,000 Do. .. 

16' Sahiliva Patrika 

l7 Navaea.kti, Madras 

18 Satyagmhi, West Godavari Security demanded by Diet-
. I ' riot ,~te. AJpoWJt 

I 
not reported. .  . 

/'. ,': 

).9 Free Press Bulletin, J!Qm.bay'OOO 

',0 Free Preas Journal, Bombay 600 

1,000 21 , Afte.b newspaper, Bombay 

22 ~ an newspaper, 
Bombay. 

1800 
I 

23 8hraddhanand newspaper, 
Bombay. 

" Hindu Karta.vya newapaper, 
o a ~ . 

2Ii D&i1y Hila1. Bllmbay 

26 Sayanb.1 newspaper, 
Bombay. 

27 Sindhi newspaper, 8ukkur 

28 YoUDg Liberator Dews· 
paper. Bombay. 

29 Sota newspaper. Bombay .• 

30 lfa.bmtta newapaper. 
POODL 

31 Parsi l'atdka Dewapaper. 
Bombay. 

32 Kaliyuga newspaper. Bombay 

33 Workers' Weekly new.-
paper. Bombay. 

34 Nallbat newspaper. Bombay. 

35 Vidyarthi _paper. 
Amalner. East Khandesh. 

lI6 8bri Lokamanya newspaper. 
Bombay. 

37 Kranti newspaper. Bombay 

38 Bajuthan Hind De_paper. 
Bombay. 

39 Afte.b newspaper. Bombay 

2,000 

800 .. 

800 

500 

1.000 

1,000 

2.000 

1.500 

2.000 

2,000 

2,000 

1.000 

1,000 

2.000 

1.000 

2.000 

Bombay. 

No representation 
received. 

Do. 

No rvpreaentatioB 
received. 

40 Praja Bandhu newspaper. 1,000 No representation 
Ahmedabad. received. 

No inform&tion • 

Ceased. 'I' 

Do . 

,Seourity deposited.. 

Do. 

Ceased. 

PaPer not ste.rted. 

Ceased. 

Secvity not depBllited. I 
CommisBiOlltlr 01 PoIioe: 
directed tD ...-:ute the • 
publisber under section 
22(2) of 0rdiDan0e. 

Paper not started. 

Security deposited. 

Ceased. 

Paper DOt started. 

Security deposited. 

Paper DOt started. 

Ceaeed. 

Security not deposited. 
o ..u. oae~ o 'o oe,~ 

quested to proMlO1lte pub-
.. 1isher for po~ the 
paper without deposiiiDg 
the security_ 

Ceased. 

Do. 

Paper not sta,rt,ed. . 

Do. 

Paper not ~.  



•• ' •• ' ,., r  . UN STARRED ~l~1' l, .  ~  . 
.! :.' ." ~,', 1 .,' .. ' .' J" ...".. •• '. •• 

~ ~ __ ~ ~ r~ ~~. ___ ... .~ .. . . ~. .  ...... _ .. _ ... _._ ...... i·· ........ 
. . Whether security w"" 

Name ofilllWBpa-fft)!l1 ' .~ Amount of aecarity de. .  I depoaited or newspaper 
.. al l l' ~ , : " a.nded~"'~ ed l'" eaaedpn~t onordl  .~ 
.~~ . I· oraOtt e~. ,. not.tartiDYiewof4ema.nd 

). " j" '.. ,,' . 1 fot' iieCUrlty. 

2 . 3 i 4 

1 Rs. 
I 

Bom6all-<lontcL 

41 Daub newspaper, Bombay , 1,000 No ~pre entat on 
;. .  , ••. ' . .1 recen,ed. 

42 HindDStan and Prajamitra ! 2,000 Dc. 

..,.pet ~~r~ . ::1 
43 s:r.-,.per, ~ ll,ooo Dc. 

i 

OPaeed. 

,Secarit,r ~~ ted. 

Security not depoaited. 
Notice defied. 

Paper not Iitarted. 

I , 
I 
"j. 

44 )( ....o o lt .~' 1,000 
paper, Bombay. , I , •. ,., , .. " " f· 

.c5 NavjivUl newap&per,. .2,000 No ~tat on I' Notice defied. Action un, I'· 
AhmadatIIKL .  : ' ...... II reoeived. I  . der coniideIation. i 

I Do, ,t 
, .. ' ,j 

2,000 Dc. newspaper, 

47 Hindu Jati newl}l&per, 5,000 No representation. ! Notice served on publisher 1 
Kazaohi. . " ! 8&chana.nd Pherumal in f 

Hyderab&d Jail. He has 
". "., .; .. ><! • .. d i . ·r.;:, ,., > ",.-. applied for "'la-aDBfer ib 

Karachi Prison to enable . 
him to make a.rr&Dgeinenl&' ' 

-:' 

48 Kaliyug newspaper, Bom"-'" 2,000 Dc.' 

49 Prajamat 
Godhra. 

newspaper, <.·l',OOO 

116 NutE Gnjarat newspaper, ': 1,000 Do;.; 
Ahmadabad. 

iii Bombay V&rt&man news· . 1,600 
paper, Bombay. 

Ii2 Torch Bearer newspaper, . i,' 1,500 
Bombay. 

~ . . t:· .. ~ . 
G3 Budenaban newapaper, Surai I 1,000 No representation " r' U.it.eII ~ . 

!iii , The Shakti, Almora 
I 

1:2,000 .( 

11,~ 
116 The Aj, Benares. . •• : 2,000 ,. . 
67 The Pratap, Cawnpore • '13,000 

68 The Bwadhin Praja, .4lmora 3,000 

H The Diatriot Gazette, Asam-I· 'Ii,OOO garb. 

eo LThe Sach, Luckno.. ;1,000 

So far paper continu"", to i  . 
be, pu blished: rt ~ r' 

.• acti?n ullder on ~era~.J j, 

.... tioJl.'" .' ';'" 

: '; ·:;.[Ceased. ... ..• I 

•• 'j ~ ceased -pnbllcatlOni j. 
OIl being WarlJed by Dis· t I: triet-1fjptra'tli that .e.' 

; carity W88 to be taken. 

I 'Ceased. ' -. 

• I c, , .. t 
,,: .. ,,' apernota~., :, f' 
.;'/ Do.! 
I.' 
: Ceased. 
1.:, 

.' ·1 
Do. 

., ,: 

. • Renlt not yet bow". 

.  I . 

'.',;. 
Ceased. 

Dc. 

. Do. 

I Dc. 

·l. 

Result not yet known. 

, 

,'I 
i 

! 

I 
i' 
t· 

t, 

I 
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.  1 N&me of newapapet' from 
8mal i  . whom secQr.ity has 
No. i  . been demanded. 

i 

l.~ Whetaer tMIOIUiiy .... 
AmOllDtoi eOQuity •. ,  . I depoaiW or ~ 

ded or wMthor rMaoedj ceaeedpuWioatioaordid 
or not on repreeentation. I not sta.rt in new of demand 

for security. 

3 i I ________________________________________________________ ~.
1 I 2 'j' . 
~ 

I U"wtd ro " ~~ntd. 

i Re. 

III The Parivartan, Saharanpuri 1,000 
' .. '  ' .. '  I 

112 The Vartman, CawnPore .. i 2,000 

I· 
113 The Chand, ~~ •• l2,OOO 

I },OOO 
115 The Xahattriya l'lJ,ya", 1,000' 

Lncknow. 

16 The Swetambar, jain, Lnok- 1,000 
now. 

, .. , 
P_jab .. 

117 ZamiDdar, L&IIoft 

118 Partl.p, Lahore .. 

69 AkaIi, Auiritsar .. . 

2,500 No rep1'8l8lltation 

2,500 

.. 1 2,500 

70 AaIi Qaumi Dard, Amritsar 2,500 

71 GUll Ghaotal, Lahore . I,lIOO 

72 Haqiqat, Mult&o ;1,500 

73 ar ~ ~ Ra.,.}- 2,000 pUi&i. ... 

7. Shihab, Rawalpindi ..•• 

75 Kirti Urdu, Amritsar 

. 1,000 

5,000 

711 Kin; Gurmnkiu, Amritsar 

77 Deeh Bewak, Jullundur 

, 
"5,000 

6,000 

78 Bande Matr&m, Lahore 3,000 

79 Kirpan &hadar, Amritsar 2,500 

80 \ Jhaog Sial, Gajranwala. .. 

81 Nadhamk, Gajranll'a.ia .. 

82 Ialah. Lyallpur .. .' ..' 

83\ Hariaoa Tilak, Jhajjar, Dis-I 
I trict Rohtak. 

2,500 

2,500 

2,000 

1,500 

1,000 841 Naujiwan, Multan 

86 I AkaIi· teo Pard.,.i, Amritsar 2,000 

86 \ Naaiawan Hioda8tao, Am- 2,000 

i ritar. , .\ • 

I I 

Do. 

Do. 

Do. 

Do. 

~ 

Do. 

n.. 
Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

, 

., 

. ; . 

. , 

.. 

",j .,,' 

Result not yet known. 
• '" '  .  I .;, _" !-", ,~  l 

Security nat ,4I'lpoliteoi. 
The q uelition of ta'king 
ftu1Iw.aQtd.on ,1lJIde&o 00..... . 
deration. 

Result·. ,. .. bo_ .I,. 

Suspended publication. 

eau '~ot yet 1m ...... 

! 

\ 

Do. 

~'. r : 
B....mty has been deposited. 

Ceased. 

Do. 

Do. 

Do. 

Do. 

Do • 

Do. 

Do. 

Do. 

Do. 

-t;. 

.  f 

I 
Secarity has been depoeitod. 
.j 

Ceued 

Do. 

Do. 

Do. 

Do. 

Do.. 

·Do. 

,.' . 

... , Do. 
I 

I 



Name ,of I!e1rBpIIopet from 
I!IitfII ',. wIIom seenrity hu 
No. "-delll&lld.ed. ;' 

1 ,! 2 

'I, 

Amount of aecurity de- i 
m&nded or,..~ teduoed : 
or not on ~tat on. I 

Whether secnrity was 
depositedor new&papet 
ceased publicatiollordid 
not .tart in 'riew of ililmand 

for secnrity. 

4 3 I 
': ' ':" ~~ ':" ~~~~" " ' ' ':" ~'' ' ~ 

87 : People, Lahore .. 

88 i Vir Bha.rat Lahore 

89 I Mi1ap, Lahore .. 

90 Dhammvir, Amilalrt' : 

91 Hamdard, Lahore 

"Be. Punjal>-contd. l' 
1,000 No representation,. 1 Ceased. I 

2,000 Do. . . Secnrity bas reen depoeited.j 

~ooo (No repreeentation 1 Secnrity deposited. 
made.) 

, t;600 Do. .. 'Ceased. I 
1,000 De. Do. 

• ,;",1' 

_I' Rangoon Mail 'Eng1illr N'6WI't;'ooo 
paper., .. "  "  " f 

eea-t. 

~, Bwata!ltnfflt Ta1Dfl NeWl- 2,000 
pap lo,~ 

Do. 

. . ~ . 

~ Wunth&nuThadinaa Bur. 1,000 Do. _0 N8Wllpapilt 
.116 

Ran"P:b. 
PNiohi h madi Ne_ 2,000 ·Do. 
paper, Rangoon. 

it ~ ' l Ne .... ",000 
' ~ 

Do. 

3,000 .• Ceased. 

98 Lokmat, Juhholpore 

99 ~ r, and a 

1,000 No repr.entaiion No. 

~ ~ 

100 The Aaeamiya ,Gauhati 

101 The Janaaakti, Sylhet 

2,000 'ce-.L 

2,000 : '·Do; 

102 The Bylhet Chronicle, BylJietll,OOO 

103 'I'M ~ a a a, Karim.. I 600 
pnl· 

N. W. F. Prot1i7IC1!.. 

104 Sarhad Newspaper, Pesha- 2,000 
war. 

.. 1 Do; 

.. 'j"l!io information. 
,! 
i 
.. i Ceased. 

-r<m :i5a.khtuD N;,w.paper,··'''' 2,600 .. 
" (ltodtlyO l'Iidaw .... 

j. 
/' ." i Do. 

I 

106 K..e.:n' NewspaPer, Peat.&- ' ~,()()() rio. 
war • 

• "", '. Il 

'.0 ,', 

i 
I 

j 
i· 

I 

! 
i 
I 
I 
f 
I , 
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' ' ' ~~~:o :~ a~.:.~.  .. ~  I ' : ount llr t ~. I d:,o:~: ~~  1 L ,--
Serial whom ~e ur t)' b&i!. .' manded w .... beth_ red\1ll8d oeae.d publicatioa or dill e~ 
'No. been demanded.' . or not on, ",~ .. tiOQ,.. not start in vieJo' Gf demand L', 

I I ~~ 

_____ I 2 8 '~ . __ 5 __ ~. 
~~ I 

RB. I 
I 

107 Daily Tej 5,000 ··Io-ed. 
108 HindllstaD Times 5,000 .. i Do. 
109 Arjun " 5,000 I Do. 

110 Hindu Sansar 2,000 In. 
111 Slmddhi Samachar 500 • • l!ecllrity depo ~ 

112 Biyaat 2,000 · ·1 Do. 

113 KiDat .. 2,000 .. i Seellrity...mel on repr~. 

I eentation. 
I 

11' Aljamiat 500 i SecnUiy depoaited. 
I 

11Ii Tej 2,000 • .,. Declaration and ee ll~ 
.  . Y'" filed. New. pa . 
tion for wbiob. ~ .... de-. 

, sired to make declaration. 

116 Paigam.i.Jang 
" 

1,000 Do. 

117 Qamni Gazette .. :2,000 ,,' "/ Do. 

118 Tijarat 2,000 Seellriiy waived, bUt dec. 
l&!atinn DOt e~ made. 
New publioation ~or 'll'hich 
it wsa daoired to make 
declaration. 

119 Shakti 2,000 Do. 

'2,000 Security waived, but deo:. 
l't: 

120 India " 
laration not yet made. 

121 Hukumat . 2,000 .. 1 Seellrity waived. 

I 122 Peshwa 2,000 l' 
" '" Do. 

128 Kh1l'aja School Gazette 2;000 " Do. I . i 
1~ Mahabir 2,000 Do. 

125 New Capital 1.2,000 Po· 

126 I Khabardar j2,000 Do. 
I 

127 Sarvadeohik 12,000 . Do.· 

IJII Maabir·i·Saltanat i 2.000 Do. 

129 Indian Post ·2,000 Do. 

180 Hindustan 2,000 
.1. 

Do. 

131 Fauji Magazine .. 2,000 Do. 

ALLEGED ASSAULT BY POLICE OF WOMEN AND CmLDREN IN C.ALCtJ'rrA, BollBA.Y, 
LUCKNOW, ETC., IN DEALING WITH THE CoNGRESS MOVEMENT. 

117. Mr. 8. C. lllitra: Will Government be pleased to state 
~ e~er it has. come to. their notic.e. t.hat t.h,e pol ~e. in ~al ll  with the 



~ •. - '  ! 
t  i ~ 1 

,O~J,'e~ xnove;Dlent: freelyassa11-lted '8.Ild, wounded several peaceful women 
a~d. l ldr 11 W!th .. alathicba,rge n al ut~a, Bombay, Lucknow and other-
"laces of India , 

The Honourable Mr.·1I;; G. Haig,r"Vhu ' .o ~rn1nent of India t.&hler-
stand that in some places women have received injury in the course of the 
dispersal of crowds. They regret that any injury should have been 110 
caused. 

!  • 

AFnclPATED ~ n " ) u ' ,  ~ AS ~ RESULT O. 
. THE CoNG1m8B MOVEMENT . 

. 118. :Mr. S .. a. ~tra:. Will Government be pleased to state what 
exera e:xp,p.n,\iture "nd what extentof·ff\Uin revenue the Government anti·; 
cipateas a direct result of the Congress movement, and how do they p~ 
pose to n:eet "t ~ ~e t , 

The Honourable Mr. B. G. Baig: No attempt has yet been made 
to estimate the effect of the civil disobedience movement onCetitral and 
Provincial nnances. 

AiR CRAFr. TRAINING' INSTlTUTlON I N INDIA . 
.. 

Il9. Mr. S. C. Mitra: . Will Government be p1ea&ed to state the Jlum-
bpr of in&titutions, ifan)', inlru;lia forthe.tr<\ining o tude~t  in air-craft' 
If none, do o e ~~ent ·propo.se .. to C?pen any in the n~ar fl,lture ,  . .' 

. .; . . . . ; , .  . ~. " .- '.-

. ~e Honou.ra1?le ~ r Joseph ~ ore.: The reply to the first pa;rt of tlur) 
question is "'·NiP'. '  . . '. . 

The reply to the second PlU't is.in the negatiY)l. 
~ ~.' :~ .. ,:.' ','...... -'. ' ...• ~

i ~ . 

DISTluBU'l'ION OF m :MONEY PliD 'BY TID: INDIAN RAILWAY CONFERENCE 
AsSOCIATION TO EMPLOYEES OF T1Q!: GoVERNMENT OF INDIA PREss, SIMLA. 
120. Mr. S.' C. Mitra.: (a) Are o~er~ e t aware that the. Indian 

Rf!.ilway CpnfereDcewhicbgeU.hei.c.wo* qq,ne in the Gov.er.lU.nent ~ (ld a 

,~ , SiQl18.; eyery y;ear, OJ!, pa.yment, sena an· a1)1ount of Us. .250 as donil-
tion or.d tr ut o~. am,ong t ~ emplo"yees of the ~:r(' .  . 

(1' .IB it a18o·;a fact thatthiR money is ootdistributed,to all'~ e ~ 

ployt:e:> but 'Conn.eed silnply' toeertain special favourite bands ,  . 

. .. (c) ~re Government prepared ,to issue instruct;ions to the Con-
trWer that in future this amount is equary distributed a on~ all the em-
ployees who all, more or less, performS. certain amount of work in one 
way or the o~.r t 'v' :: J 

(d) Is it n fact thatifa.f'the tiIne of disbursement of this donation 
an)' e:q:tployee8are on leave, the payment is withheld by the Cashier and' 
not paid to tbem even on their resuming ~ e r duty , ,. 

(e) Will o ern ~nt be pleased to : 

.. (.i ) place . 011 the: tahle ,t ~d llr: e ent list for the last five vears 
and ,state what amount was left undisbursed every ~r ' , 

(ii) whether'it was ever refunded to the Association or to the o ~ 
ernment and if not, why ,not, and ho'* the 1mIount' haS 'been 

,', . aceOlU}ted for'; and 
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(iii) has any information everbeelhlslted f6r rOn ,t e' a ~r~ 
the Controller' of Printing in 'hiS"connection,? If uot, why 
not T 

The Boaoura.ble Sir Joseph Bhore : (a' YAs."," ,r 

(b) No. 

(e) Does not arise. ,  ' 
(d) Men are paid their shares' on their claiming them within a period 

of two months. Men on leave have been paid their shares on retu,rl.l.,to 
dUty even after the expiry of' the ,period: 'There is, hoWever; genera'lly 
a small balance which remains undistribUted.' ," 

, ( e) (i) Government do not proposeto'plaee' the disbursement" lIsts 
on the table. The amounts left undisbl'lrsed 'for the last five years are' as 
follows :' -" , ," .. 

,1925 : 
1926 
1927 
1928 
1929 

"'i,·tRs. A. P. 

:,::'\,1fl, ',8 :,(1 

~"  0 
12 '8 '0' 

,9 4  0 
13'10 0 

, (ii) and (iii) . The Controller, who has" not t erto~ been a ~re of 
the donation or ,o t ~ method of its distribution, is I,eing instructed to 
make an e~ u r  in regard to it and to submit a report. 

QtrAR'ri:RS.urn HOUSE RENT ~O  T1tE ~  ' o ~  OF 'hmIA 
• OFFICES. 

121. Mr. S. o. Mitra: Is it a fact that several peons of the Goverri-
ment of India offices are foreed fu live in one small rooDl; ~d ilso, 
are Government pioepared to consider, the ,question, of, pro ~ JIlore 
quarterS or allowing them house rent to enaole tlIem to get quarters 
~1 ere' ' 

: The B:onottra.b1e Iir J'-phBhon : One roo:in is allott~d to mora 
than one peon only when it is considered that it can suitably accom-
modate more than one man. Govennnent do not prop6se to bUild more 
quartft's for peons at present, Those peons who 8l'e not pi'9vided with 
Government quartel'ii are given house rent allowance instead. ' 

LEAVE APPUED FOR BYTHE EMPLOYEES OF THE GOVERNMENT OF INDiA ~ . 
, SIMLA. 

122. Mr. S. C. Mitra: (a) Will Government be pleased to ptal~e on 
tahle a list of the employees of the Government of India re~ , Simla. who 
during the last three years applied for leave for less than ten days on 
account· of illness and who were asked to submit medical cP}1:ifieates 
although the leave applied for by them was earned and was due to 
topm'i 

(b )Is it also a fact that no such certificates have ever bcen asked for 
to be rr_d;need by the men in the clerieal and accounts section and, if ~o, 
why d~ n t on  exist in various sections in the same Press ? 

,. .',1;i._' [ . 

TIle Honourable Bir Joseph Bhore : I propose· to deal with ques-
tions Nos. 122, 123, 124 and 130 together.. The Control1m' of Printing 
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and Stationery is responsible to Government generally for the efficient 
administration of the Government of India Presses and Government do 
not propose to call for information regarding these administrative details 
'1Vhieh are matters for his 'discretion. ' 

CARRYING 011' HEAvY BUNDLES BY THE PEONS OF TB,E GoVERNMENT OF INDIA 

PRESS, SIMLA.. 

t123. Mr. 8. O. Mitra: Is it a fact that the peonsi'D. the Government 
of India Press. Simla,are forced to carry verY heavy bundles weighing 
over 25, o.r 30. seers every day to the varioUBo:ffices located in different 
and distant places for which purpose the coolie rate is 4,00 8 annlUi per 
trip, al1 ~ if so, a:re Government prepared. to cOlU1iderthe.qnesti,fln of 
i$suing n tru~t ~ t6 engage o~l e  in all! such ,cases in futllre t 

~ '1' o . LISTS FOll THE PRl.NTING AND cir:ERICAL ~O  OF THE Gov-
, ' 1laWMENT Of ,lNDa PRESS, " SIM4&.. 

t 124. Mr. S.C. Mitra: (a) Is it a fact that in the printing and clerical 
'sections of the Government of India Press, Simla, no gradation list has 
yet been maintained, and if' so, why 1 

(b) Are Government prepared 1'0 instruct the Controller of Printing 
to.see that this is done at the earliest possible moment ! 

HOLDING OF ALL HIGHER APPOINTMENTS IN THE GOVEBNJ(ENT OF OOU PREss, 
SIMLA, BY ~ . 

125. Mr. S. O. lWiira: Are Government aware that the majority fif. 
!tlmORt all thc higher allpoint.ments in the Onvet'bment of India p~, t:tiJbltt, 
are held purely by Muhammadans, and of the consequent discontent felt 
hy Sikhs, Christian and Hindu employees, ~  bas been prevailiiigfot 
a long time T Are Government prepared to inq'liire into the matter" 

The Bonoura.ble Sir Joeeph BIiOft :-GoTernmettt have rio worma-
tion of the 'alleged discontent. The supervisory staff of the GoverD-
ment of India Press, Simla, of and below the grade of Assistant Manager, 
are filled by nine Hindus, five u ~ adan  and one Christian. The 
last part of the question does not arise. 

ADDITIONAL DUTIES DONE BY THE PEONS OF THE GoVERNMENT OF INDIA 
~ Snti:.A. 

i26. lttr. ·S.Q. Mitra: Is it a fact that the peons in the Government 
of India Press, Simla, besides their official duties are also forced to per-
form. in addition. the work of firemen and for which purpose they are 
required to attend drills, etc. 1 If the answer to this is in the affirmative, 
.will the Government be pl€ased to state what additional remuneration is 
given tof.hem4<for thiseJttra work required of them, and if not, do Gov-
ernment propose to see their way of appointing a proper fire station staft' 
for the purpose ? 

The Honourable Sir 'Joseph Bhore : Thepeoni in accordance wlth a 
long standing pra t ~ attend tire parade-for abont half an hour once a 
month. NQ e~tra rem.uneration is paid to them. Government do not 
propose to appoint a, separate fire station staff for, the ,purpo~  

tFor an~ te  to this question, see answer to question' No. 122. 
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. ,PISCREP ANCIES ,FOUND IN HIS &CELLE)lCY THE· VICEROY'S PRESS. 

127. Mr. S. ~  Mitra: Are Go,'ernment' aware' that the Examinel:, 
D-iJwrnment Press AecQunts in the course of audit .of accouuts of the PrellS 
of His Excellency the Viceroy, came across some serious discrepancies 
fonnd in the cash and other accounts of the Press, ~  have already 
been brought to'the notice of the Private 'Secretary to His Excellency the 

ero ~' Will Government be pleased to lay on the table a copy of the 
eOlTespondence between the Examiner, Goverument Press . Oll~t~ and the 
l~r ate Secretary to His Excellency the Viceroy and state what action has 
Deen taken against the persons responsible for keeping wrong aCC6unts, dnd 
if not, why not Y 

The 'Honourable Sir Joseph Bhore .: Government are aware that er~ 
tain irregularities were discovered in the course of auditing the accounts 
of the Press of the Private Secretary to His Excellency the Viceroy. A 
thorough enquiry is being made into tpese irregularities, and until this 
is completed it is impossible to say what action will be taken. The 
enquiry has so far gone to show, that there was no entbezzlement of Gov-
ernmimt money and that the defects referred to were' at the most serious 
hregularities'in procedure. Steps hav.ealready been taken to prevent 
the recurrence of these. 

INTRODUCTION OF A PROVIDENTFmmFOR PRESS EMl'l:.OYEES AN'D AMALGA-

MATION OF CERTAIN OF GoVERNMENT PRESSES. 

':128.M:t. S. C.Mitra: "'-iiI o e~~ e'nt~e plea ~d to ~t~  t e~ 
are yet in a position to give their decision regarding the Provident Fuud, 
the rules· of which. have J,ong been. underconsideJ:atiOtf bf tire secretary of 
State for India 1:, If not, ,do.G-oeverIUllent propose t.o expedite ,the matter. f 
Will· Government. be pleased to. state if they intend' amalgainatingwholly 
Gr partially the presses of, the-Govern.m..eDt ,of India at Caleutta and.SimJa 
WIth the Government of l~ PJieSS,Delhi, an(l~  so, ~n T  '  , 

The Bonowoable. Sir . .,Joseph ~ ~ ~~,', lle. Jt n l ' ra n de  

io:r the provident fund.is still under on d~ .t on and the matter is 
l'emg e~ped ted. 

The answer to the' concluding portion of the ql'iestion' is' in the 
negative. 

NUMBER OF EMPL()YEES OF l ~:  CoMMUNITIES IN THE GOVERNMENT 
OF INDIA PRE SS, SIMLA, RECRIDTED DURING THE TIME OF, BA,Bu . .JA ~a  

KHAN, OFFICIATING ASSISTANT MANAGEit. " 

129. Mr. s. C. ,1'4itra : Will Government please lay on the ta.ble a 
state1!lI}Dt showing the number of Hindus, Muhanunadans, Christians and 
~  recruited in all the Industrial Bra nehes of the Government of' Innia 
Press, Simla, since B. Jawahar Khan's appo nt enta~O e at n  Ass;&t-
ant Manager T 

The Honourable Sir Joseph Bhore: Mr. Jawahar Kha,J;l is not 
responsibk for the' reeruitment of tIfe industrial' staff 'of :tfie Govern-
ment of·,.lndiaPress, Simla. Government regret that they cannot under-
take to tlollect the information desired by the Honourable Member as it 
would entail an amount of time and labour disproportionate to the 
result. ' ·. 
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PROMOTIONS IN THE GOVERNMENT' 0lI' INDlA PRBSS; :.Sua..k;i 

tl30. Mr.S. C. ,Mitra: ,Axe Government aware that the;claims of the 
senior men ().f all the branches of the Gov.ernment of India Press, Simla, 
are neglected and that generally promotions to higher grade are given to 
thQse men whowork'in B. Jawahar Khan's Press Jl.fter office hours 7 
, I'·' 

ALLEGATIONS' AGAINST BARU JAWAHAR KHAN, OFFlCIATING ASSISTA. .... T ~

I' GER, GoVERNMENT OF INDIA PRESS, ' SIMLA. 

1 ~. Mr. ~. . :Mitra : (a) Is it a fact that Messrs. Jugdish and 
Abdul Rahim are the seniorplOilt compositors in their branch, but that 
whenever ,an opportunity arises to officiate in the post of section-holder Or 
assistant section-holder the chance is given to a junior compositor? 

(b) Is it a fact that the real owner of the Press known as King eor ~ 

Press is B. .J awahar Khan, the Assistant Manager of the Governmcnt 
Press, Simla ~ If so, was any sanction obtained by the above man ? 

(c) Is it a fact that Nathu Ram, Mechanic and Mistri Nazir of tlle 
~o ern ent Press, Simla, generally repair the machines of George Print-
ing Works on Sundays aftd ot ~ holidays ? 

(d) Is it a fact·that members' of all ran e J ' o ~n ent of India 
Press, particularly compositors are compelled to work in the press owned 
by B. J awahar Khan, after office hours f 

(e) Is it a fact that if any employee of the Government Press, SilnIa, 
refuses to work in the above Press, his time is generally dedncted by B. 
Niliz Mohamed,time-checker, wmois brother-in ... lawof B. Jawahar IChan , 

(f) If the replies' to the above questions are in the affirmative, arc 
Government prepared to inquire into the matter and take necessary actioli f 

The BonourableSirJoseph Bhore: (a) The Controller of PriD.ting 
and Stationery is responsible to Governmel1t generally, for the efficient 
administration of the Government of India Presses and Government do 
not, propo~ to call for information regarding these administrative details 
w hieh are  matters for his discretion. 

(b) to (I). Government have no information, but they are asking 
the COlltroller of Printing and Stationery to enquire into. the allegations 
contained in parts (d) and (e) of the question. ' 

EMPLOYEES OF illFFEKENT, COMMUNlTDCS IN'iLDToAND MONO' 8£cTIONS OJ' 
THE GOVERNMENT OJ' INDIA PREss, SIMLA. 

132. Mr. S. C. Mitra ~ (a) How many permanent Mono and Lino 
Operators are there in Government of India Press, Simla, and what is the 
number of Hindus, Muhammadans, Christians and_Sikhs! 

(b) How lJl8ll:Y apprentices (learners) are therein Mono and Lino 
Branches and what is the number of Hindus, Muhammadans,0hristians 
and Sikhs 1 

(c) How Hlany, Mono and ,Lino permanent operators and learners are 
reeruit€'d ~n  :Mr.'J a:wahar Khan's appointment asl Ofticiating ~nt 
Mariagerand what is the iIUmb€'r of Hindus, u ar ll1 adan ,"and~ r t an  

:~ , Sikhs '1, ,  , ,',·tift", ':_' ,6; ,l'j,:,. " 

. l ~'.: 
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The Honourable Sir Joseph Bhore : 

(a) H\MU&. .lluhammadans. 
7 12 

Cltristiam. 
2 
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Sik'ks. 
1 

(b) and (c). There are no regular apprentices (learners) attached 
to the Lino and Mono Sections. There are a number of employees already 
in the press who have been allowed at various times to learn the opera .. 
tion of these machines. When a permanent incumbent is absent the most 
suitable of these learners is deputed to work on the machine so that when 
pcrtnanent vacancies occur the Manager may have a nucleus from which 
permanent appointments ean be made. Since 1925, the following pre8S 
employees, according to communities, have had an opportunity of learning 
tv work on the machine : ' 

Muhammadans 
Hindus 
Christians 

11 
4 

2 

Out of these two Hindus, ()ne Muhammadan and one Christian have been 
dppointed either to the Lino or Mono Departments. Of the remaining IS" 
learners, one Hindu and one Muhammadan are dead. One Christian left 
the press, and one Hindu was at his own request removed from the LinD 
department. 

EXCESSIVE WORK AT THE O;oVER1OfENT OF .l ~  ON EMPIRE DAY. 
, ..;. .j .: . •  . 

133, Mr.&. a.MOra_: (a) Is it not a fact that under ·theFactoriel 
Act after four or five' ,hours, half an hour resUs compulsory Y .  ' 

(b) Is it not a faet that on 24th May on aecolIDt oithe Empire Day, 
the Government of Ii:Jilia Press W88 entirely elOJled f 

.(c) Is it not aise! that some emplerees of the Press 'wereealledupoll 
by ?tIr. J awahar Khan, Officiating Assistant Manager, to attend the . Press. 
for an urgent work·' ' 

(d) Is'it 110t a fact'that the' members, conc'erned worked from about 
one P.M. to twelve in the night and they were not allowed a single ntrte"~ 

rcat during the time quite contrary to the Factories Act , 

(e) Do Government 'propose t(j""Ilake aninqniry and take action in 
the matter f 

The Honoura.ble Sir Joseph Bhol'e : <a) The Act prescribes periods 
of rest of not less than Qne hour at intervals Dot exceeding-six hours but 
the arrangement may be varied at the request of t ~  emploY,ees concerne:l. 

(b) It was a closed holiday. . 

(c) Yes, under the order9 of the Government of India. 

( d) The answer to· the first part is in the . affirmative and 'to the 
second part in the negative. 

( e) Does not arise. 

~o~ ~ IlJDLlNs . o o o~, Y.ur,D CoNTROLLERS AND ~ 
no:J " l'~l)  OJi THE GBUT lImuN PEtnN8UU :R..ul-w .. y. 
134. Mr. 8. O. JI:itra : With reference to the reply given to Kumar 

Ganga Nand t t l ~ 1!0 b,is starred quC3tion No. 770 in the LegisL'ltive 



,l ~~O  ~ ANSWERS. 

Assembly of the 23:rd S(lpteD;lber, 19~, will Government bilpleased to 
state why, so far, it a ,~not beenfoWld possible to employ on the Great 
Indian en~ RailwaYmQre than ,one Indian as Loco-Foreman, Yard,. 
Controller, a~d no Indian as StatiOiD Superintendent f 

" '-' -,'" 1· . 

Mr. A.  A. L. 'PanonB :  I 'have called for information from the Agent, 
Great Indian Peninsula Railway, and will communicate with the onoul"~ 

able Member on its receipt. 

APPOINTMENT OF ApPRENTICES c;m THE GREAT INDIAN PENINSULA RAILWAY. 

130. Mr. S. O. Mitra. : With reference to the replies to my starred 
questions Nos. ;,38 and 539 put in the Legislative Assembly on'the 16th 
September last in regard. ,to the transportation apprentices on the Great 
Indian Peninsula Railway, will Government be pleased to state if the 
apprentices have completed their training T If so, what appointment'? 
have they been posted to and do Government propose to appoint imme-
diately these qualified recruits ~  Loco Inspectors, Assistant Loco Fl)re-
mm? If not, why not T 

Mr. A. A. L. pa.rsoilB : I am making enquiries from the Agent, 
Great ll1dian Peninsula Railway, and will eommunicate with the Honour-
able Member on receipt of the reply. 

QU..t.LIFiCATIONB FOR POSTS OF HEALTH OFFICERS OP ()~ PORTS AND 
, 'MUNICIPALITIES m' INDiA. "., :  " ,-

136. r.~a aJ. Ibrahim :Rahimtulla and ltIia.n MohamDJ&4 81aall 
Nawas : Will Government pleaSe state if it is a fact that in acoordanee 
with orders issued by the Government of India, persons applying for 
appointment as Health Officer of important ports and municipalities in 
India are required to possess a diploma in Public Health granted in the 
Cuited Kingdom and ,that persons who hold a Public Health Diploma 
of an Indian University are not eligible to hold such appointn:rents f 

, , 

Sir Frank Noyce: No, Sir. Local Governments now possess fuil 
power to make appointments on such terms as they think fit to post.) 
of the kind referred to by the Honourable Member except to the Port 
Health Officerships of Bombay and Aden, which are reserved for offi-
cers of the Indian Medical Service. In the case of these two posts it is 
the practice to select officers. who have specialised in Public Health, but 
no rules have been laid down prescribing the qualifications they should 
possess, 

DISCONTINUANCE OF SUMMER CoNCESSION TICKETS FROM LAHORE TO ~. 

137. Dr. Nnd Lal: (a) Is it a fact that first and second cJw. 
Railway concession tickets, whieh used to be issued in the Summer fro. 
l;ahore to. Simla in some' previous years have been. discontinued thi& 
Summer' If so, why 7. 

(b) If the 8J1ii1Wer to. part (a) be in the affirmative, will GOVeftlJDent 
be pIt-ased to. state whether there has been a decrease se far in the num-
ber of passengers this Summer up to the end of June, 1930, when COID-
pa~ed with the number of ~ who travelled f1lOlll LahON to Simla 
in the same period of the last summer T  ' . 



JIr.A.A. L;PVsons : (~) () e ~ dJl~'et~'t el are,~eul~ l ~l e  
fr()m all N()rtli Westerll "Rallwav statIons to SlIi;lJa-.ilnd not only from 
La;bore-4tRinp1'cvit.lus ear~" !bhi: Jiltf ye* jbe , at~ llar( ed ,over thQ 
Kalka-Simla section during the' hionths 'M JUne' to 'September have not 
been reduced by about 50 per cent. as in .the la t 't ree: ear~:" rr ~ 

latter reduction was purely experimental,and the results· have not justi-
iiedits continuance. 'I; " ' 

(b) The number (\f pas'>engers travelling from Lahore to SlJP.la 
during June, 1929, compare with the'nllmberin June; 1930, as follows 

June; 1929; J1 ne:l~ (). 

First class 11 70 
Second ~la  

Inter class 
Third class 

106 . 

9l. 
,489 

MOTIONS FOR JO ~ . 
~ . .,_7' i..< ,-,-

75 

60 

540 

TREATMENT RECEIV1!D O O~  VoL'i:JNT.EERs:FROli TIil!! POLICE IN 
sma. ' 

lIIr, Preaident : ~ te en n  I received: the following notice for a 
.motion of adjournment from Mr. NehaJ Singh,' 'M.L A. The notice runs 

as follows :" , :,'" ,  '  "  ' ,"" "  , .r "~ "  , ,'. 

S'", r tte t 't t~ent of i71e defiilUe Jl(eror~r"e l.tpu  ~porta 1 e left wWt ~ 
e rJtar ll) d~r 8t(lfwifl.g Order n wlrich the u7Ldersipned proposeB to di6cui1s. 

'To 
The l'eJ'et~~, Legislative e~ J. , l~. 

i. That 011 13th Jhly aftel'nuoD. two European PolieeOl'fuo.ers at lMMlaMaU a8ked 
two Congtess volunteers who were in ~re  poIUllteer8', Ulliform, • aad who were 
informing t.he l,ubJie of meeting to be held, to leave the Mall, 

2. That veluntel'rs responded that they were doing their dUty in a 'peaceful man-
ner, and that AII-peaedul cimens of Simla thl'Y had every right to walk b the 
1IaU. 

3. That ther<.>£ore the police offiee" mentioned above in paragraph 1 pushe.l the 
aforesaid volullteers and beat th('m., ' 

4. That in (~on" l uen e of the unlawful and metcile88 beating, one' of the yolun-
.tears • ~ in, preear ou~ and -langei'ous-, (I(IIlditiOll.. ,  " 

5. That the :l o ~ ent oned W1lawful conduct of the above-mentioned poli('e oJ'li' 
eers agitated the public mind. People in hundJ'eds collected. 

~ T4at 1:4e, aforesaid sad and unla'\ffuloooulTentl(l has, given birth to a serioW! 
politiealalritatlon in '811n111. Til" present very dangeroue condition of the seriou81y 
injured ,-olunteer qas today CBl18Cda ~at seD'8ation anll)as-ju&.med tluipublitl. 
'This preSent condition constitutes a defiBite ma,tter of vrgent public importance within 
titepl!rnew of section '45 of the Manual o'f Business' ann ProCedure, and the uI¥1er-
f;igned hcreby gives notice to the Secretary, Legi8lative Assembly, that be wants to 
ask for leavc to move the Adjoumment of the busincssof'.the day for thepufii6!1e8 
?f discussing the a e~, namely, above described definite matter of urgent public 
JlII portanee. 

, ' .. (S,d.) ~ .  ~. , M.L.A.'·' 

. ' 1 ;'ould like to know what the 'G6Vernmepl have' got; to a~ on. this 
motion.'····· 
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. The Honourable Mr. H. G. Hair (Home Member) : Sir, I should 
like to submit for your consideration whether these events constitute a 
matter of public impor.tance within the DJeaning of the rules. I can 
well understand that Honourable -Members take a special interest in 
(lvents that happen in Simla, of which accounts, p.ossibly s!>mewhat 
exaggerated, are likely to reach them. On that particular pomt as to 
whether the account has been exaggerated or not, I would like to say 
that I received some papers only while I was actually in the House this 
morning and that I have not had time yet to read through them. But 
one point which I think is quite clear from those papers is that neither 
of the volunteers in question can be described in any way as being in a 
dangerous or precarious condition. 

An Honourable Member: What is your evidence , 
The Honourable Mr. H. G. Haig: It is the report of the Deputy 

Commissioner. 
Mr. Gaya Prasad SiDgh (Muzaffarpur cum Champaran : Non-Muham-

madan) : Did he examine the volunteers Y,,,, 
The Honourable Mr. H. G. Haig: I have not been through all the 

papers, but I think it is clear that he sent ~1 Magistrate to examine 
them, and that the volunteers refused to go, or the Congress Committee 
refused to selld them to the hospital, and in the opinion of the Magis-
trate they were not at all in a serious condition, and they woulci not 
agree to be examined by an Assistant Surgeon. 

Well, Sir, I would submit that, though one fully realises tite in-
terest which the House is bound to take in any ineident of this nature 
happening in the place in which they are actually sitting, we should not, 
on that account, lose sight of the true perspective of events. Had this 
happened anywhere else I would submit that it would not be the kind 
of thing which would be regarded as justifying the House in adjourn-
ing its business. I would suggest that the matter might perhapb be 
more conveniently dealt with by the process of question and answer ; 
and if the Honourable Member wishes to put a short notice question on 
the subject, so far as I am concerned, I shall have no objection to 
answering him. 

Mr. Gaya Prasad Singh: Sir, I am very much surprised to see that 
my Honourable friend the liome Member should have been arguing his 
case as a pettifogging lawyer in a third class Deputy Magistrate's 
Court. He takes shelter under the plea that this is not a matter of 
public importance. Sir, it is in pursuance of a policy which has been 
maugurated by the Government of India -that these arrests and these 
merciless beatings are taking place all over the country; and here under 
the very nose of the Government of India, and under the very shadow 
ilf the Viceregal Lodge and this House people are being molested from 
doing things which they have every right as citizens of this country to 

. do. Sir, the other day I myself saw how the volunteers were prevented 
from going to the upper, Mall, and shall have something to say II you 
rule this matter in order. 

:My . Honourable· friend the· Home Member say!! that the wound is 
. not a serious one; the other day, I myself saw the injured volunteers in 
the Congress office. ' .. . 

8CPB(I,,\) I' 
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Mr. President: The question of the seriousness of the wound has 
nothing to do with the constitutional question before the House now. 

Mr. Gaya Prasad' S1ngll: Since the Home Member raised the point 
tba:£ it is not a serious wound, and has quoted the opinion of a very 
eminent doctor, the Deputy Commissioner, who himself had not Seen 
t'he patients, I am entitled to refute, it by saying that I have got in my 
hand, in: original, the certificates of Dr. Mukand Lal, M.B., B.S., who 
d'escribes the condition of one as grave, and I showed the' certificates to 
the Home Member yesterday, and if I may be permitted to read the 
,certificate it will be clear how the condition is. 

Mr. President: I do not think it is necessary at this stage. 

Mr. Gaya Prasad Singh: All right, Sir, then my Honourable friend 
went on to say that the volunteers had declined to go, or the Congress 
people had refused to send them to hospital. I say they believed they 
had ample justification to do so. They have absolutely lost all confi-
dence in Government, and Government officers ; and if they had been 
sent to the hospital, they thought the doctor in charge might have given 
a certificate that the volunteers wt:re not suffering from serious in-
j'nries ....... . 

Lieut.-Colonel H. A. J. Gidney (Nominated: Anglo-Indians) : Ques-
tion. Do not talk about doctors like that. 

Mr. Gaya Prasad. Singh: You are a nominated Member of the 
House and you have no right to question. Please find out your on~t

tuency before you can question an elected Member of the House. I 
am merely saying what the Congress people told me, 

Lieut.-Colonel H. A. J. Gidney: That is crass impertinence on your 
part. How dare you insult the medical profession in this House' I 
shall not tolerate it. Though a nominated Member, my constituency is 
longer than yours and covers all India and Burma. 

Mr. President: Please address the Chair. 

Mr. Oe.ya. Prasad. Singh: Under rule 11 a motion for the adjourn-
ment of the business of the Assembly for the purpose of discussing a 
definite matter of urgent public importance may be made with the con-
sent of the President. I submit this is a definite matter in so far as the 
~er  of the motion refer to a definite incident. I am surprised to hear 
that it is not a matter of public importance The right of the meanest 
citizen to walk on a publIC road is a matter of public importance and 
under what law can he be prevented and assaulted 7  I never expected 
that the Home Member would take snch a light-hearted view of this 
n~ ter. Under rule 12, it must be a specific matter of recent oecur-
tenM. This is a specific maitef of rece1rt oMurrence, and I thetefore 
snbtnit 'that this is a definite matter of utgent public portan ~ in 
fenns of the rule. And not only that, s01De time hack Dr. Varma, the 
~e retar  of the l~ a.l bongress Committee, ~a  nnlaWfliIly aTreSted and 
a:ssaulted on tlie Mall. Sir, the *hole thing takes place in purSuance of 
a policy which has been deliberately adopted b;y the Govertnneritof 
India in order to crush the pr~ent Na.tionalist DlOvelDent, which I think 
they will ne ~r be able to e1'11Bh by their pre ~nt m:ethods, as the feeling 
is permeating the masses. 
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Mr. M. R. Jayakar (Bombay City: Non-Muhammadan Urbau) : Sir, 
without importing heat into the debate, I may say that I do not think 
that the Honourable the Home Member was really serious when he said 
that this was not a matter which fell under the Standing Orders as 
raising a case for a motion for adjournment. The Standing Order lays 
down, Sir, two or three tests; first, the matter must be of recent 
occurrence; secondly, it must be of definite public importance ; and 
thirdly, it must be urgent. I submit, Sir, all these tests are satisfied by 
me facts which have been put befure us. They have been testified to 
by two Members of this House. I may mention, Sir, that sinee the 
House bega;n its sittings, nearly every evening complaints have been 
made to me about the unlawful behaviour of the police--it is nothing 
but unlawful-but I have said to my friends, ., let us get a statement 
from people who have witnessed the unlawful behaviour". Today, Sir, 
tnese facts have been placed before the House by two Honourable 
Members who belong to the House, MlQ they have definitely stated, in 
four or five paragraphs, what they themselves have witnessed and then 
they wind up by saying that : 
"This unlawful occu1'l"ence has given birth to a serious political agitation in 

l l~. The present very dangerons condition of ;the seriously injured volunteer 
has caused a great sensation and hap inflamed the pablic. This present condition 
constitutes a definite matter of urgent public importance within the purview of 
section 45 of the Manual of Business and Procedure." 

I am surprised, Sir, that in a place where the Viceroy resides and when 
this House is sitting, under our very nose if I may say so, these breaches 
of the law are committed by the custodians of law and order, and yet my 
friend the Honourable the Home Member says that this is not a proper, 
matter of which this House can take cognisance. I know the Honour-
able the Home Member, and I have too great a respect for his intelligence. 
to believe that he could have been serious when he argued that this was 
not a matter which the rules made it p08>ible for us to take notice of. 

Dr. Nand Lal (West Punjab: l"on-Muhammadan): Sir, at this 
stage we have to discuss the constitutional question. 1Ve have nothing 
to do with the merits. If this motion is in order, then it deserves to be 
moved. Now, the best test to examine whether the motion is in order or 
not is to look into the provisions of paragraph 44 of the Manual of Business 
alld Procedure, which appears to be the only preventive provision. 
When we examine the provisions of paragraph 44, we find that this 
motion, which is now before the House is in order. The point raised 
by the Honourable the Home Member is this, that the point involved 
in t ~ motion could be raised by means of a short notice question, and 
an answer could be given. Now, Sir, I do not think this is a proper 
answer which will satisfy this side of the House. He has not made out 
a case to prove that this motion does come within any of the clauses of 
paragraph 44. It does not fall under clause (i), which says that not 
more than one such motion shall be made at the same sitting; so this 
c1ause is not applicable. Clause (·ii) says that not more than one matter 
can be discussed  on the same motion ; this is not also applicable. Then 
claUse (iii) says that the motion Iritist not revive discwssion On Ii matter 
which has been discussed in the same Session ; this elause also is not 
applicable. Then comes clause (iv), which says titat a motion must not 
ahtieipate a tnatter which· has been preViously appointed; this is also 
8cPB (tA) 1'2 
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- [-Dr. Nand Lal.] 
not applicable. And lastly clause (v) which says that the motion inust 
not deal with a matter on which a Resolution could not be moved. It 
does not fall within the purview of this clanse either, because a Resolu-
tion could be moyed. This event occurred only on the 13th of this 
month, about three days ago. It is most recent; it is not a belated thing. 

Then on the question of public importance. Volunteer or no 
volunteer, " A " or " B " has got a legitimate right to walk on the Mall 
If he isa volunteer, he is still a subject o-f His Majesty ; he is a citizen 
of this town, and he has every right to walk on the Mall. Why. was he 
pusbed? Therefore, Sir, this is an infringement of a public right, the 

. right of every citizen of this town; and in so far as to whether this is 
a matter . of public importance. I say there can be no two opinions about 
it, that this is a matter of public importance. The matter is urgent, 
because the occurrence took place only three days ago. No wonder, 8 
number of occurrences of a similar type may take place and the public 
may be agitated. No wonder it may strengthen the present civil dis-
o:hedience movement. Consequently, there is no doubt that it is of the 
highest importance. The matter is urgent also, because if it is not dis-
cussed in the House, then it may result in evil consequences. Urgent 
it is, so far as urgency is concerned, and there can be no two opinions 
about it. I do not think any Member of this House will challenge the 
question of urgency so far as this point is concerned. Therefore, the 
matter being one of public importance and it being urgent, because it 
is recent, I submit the motion is perfectly in order according to the 
provisions of paragraph 45 of the Manual. The statement of facts has 
been left with the Secretary ; a proper motion has been moved ; and it 
is. thUS, in keeping with Standing Order 22, and paragraph 46 of the 
Manual of Business and Procedure, and, therefore, it must be accepted. 
I am not going into the merits, but, in passing, I may submit that there· 
is no open challenge to the whole service, I mean the police. Some of 
the police officers are very honest ; nobody can deny that. The present 
motion relates to only those two sergeants or two policemen who have 
infringed the law. The public have got to respect the law ; so the 
Government officials teo have got to respect it, namely, the law. Main-
tenance of law arid order leads to happiness, and disobedience to law 
leads to misery. (Opposition Cheers.) Sir, since this law has been 
infringed by two police officers or two policemen, I submit this motion 
must be allowed to be discussed in this House. 

Mr.O. 'S. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-
)Iuhammadan Rural) : The Honourable the Home Member made a very 
unsatisfactory statement. He did not seriously question that this wa!.'\ 
not a matter of urgent public importance. But he said that this matter 
could be raised by means of a private question ..... . 

The Honourable Mr. H. G. Haig : I said public question, Sir, in this 
House. 

JIr. O. 8.Ra.nga Iyer: Sir, the Honourable the Home Member als() 
stated that he was in possession of certain reports. It . is impossible for 
this House to know all that he has got in his possession, and be said that 
he had so much in his possession that he did not find· time to read 
ihro1ijJh it. Sir, the House is entitled to know what is in his possession 
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and to pass its own opinion. If he satisfies the House, the censure motion 
will be withdrawn. He made out a case not in reference to the motion, 
before the House, but for a motion as to why he did not di8close the 
facts. Now, Sir, the question has become even more urgent, because the 
Home Member has conducted an inquiry into it, and the House is per-
fectly entitled to know what the result of that inquiry i8 in order to offer 
its opinion. If the result of the inquiry is 8atisfactory, then the House 
will be inclined to withdraw the censure motion, but I think, Sir, the 
present motion is quite in order. 

Mr. President: I quite agree with my Honourable friend, Dr. Nand 
Lal, that at this stage we need not go into the details of the case but 
should confine ourselves only to the constitutional issue of the motion 
before the House. 

The matter to which this Moti_on relates is, no doubt, a definite one, 
and also a matter of recent occurrence. But the mere fact of its being 
definite and of recent occurrence is not sufficient for allowing a discussion 
on the motion. It must also be shown that it is "urgent" and of 
" public importance ". 

The action of "pushing" and "beating" by "two European 
Police Officers at Simla" of "two Congress volunteers ", howsoever 
objectionable, unwarranted and undesirable it may be, cannot by any 
stretch of imagination be called" urgent" and of " public importance ". 

Motions for adjournment are meant for obtaining an immediate 
debate on grave and serious matters, which cannot otherwise be imme-
diately and effectively dealt with, and the very object of such motions 
will be lost if they are permitted to assume the character of an ordinary 
course of action of every day occurrence. "The formal moving of the 
adjournment of the House as a tactical method of introducing new 
matter into the day's work has during the nineteenth century been 
gradually but steadily discouraged by the rules of the House", says 
Josep Redlich in his Procedure of the House of Commons. Further on, 
the same author says, " By the present rules such a motion for adjourn-
ment can only be permitted in case of special urgency"; and I am 
anxious that t-he same principle should be established in this House. 
" The Speaker has repeatedly refused to allow a Member to move the 
adjournment of the House ", says Josep Redlich, " on the groun-I that 
the matter proposed to be brought up by him was obviously not important 
or not urgent ". 

Moreover, distinction should also be drawn between matters to be 
discussed in this House and the matters to be discussed in the Provincial 
Councils, and to my mind, it would be too much interference on the part 
of this House as regards provincial affairs if matters for which Provineial 
Governments are responsible are debated in this House by means of the 
extraordinary method 'of motions for adjoul!1lment. It would not be 
right and proper to :condemn the provincial executive behind their backs 
in a place where they cannot defend, explain or justify their conduct. 
The matter refe,rred to in this motion is erta nl~'a provincial matter, 
which is not primarily the concern of the Governor Gen-eral in Council. 

It is stated in May's " Parliamentary Practice ", page 248, that, 
" Motions have also bl'en  rnll'd out of order when it appeared that the auministra-

tiV(\ rosponllibility of the Govl'rnment was not in'l'olved ". 
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[Mr. President.] 
It may also be remarked that according to J osep Redlich, 

" The application must exactly fit the formula: to ask leave to move the ud· 
journment of tbe House for the purpose of discussing a definite matter of urgent 
puhlic importallcE', upen which must follow the statement of the matter referr('d ". 

The application which has been presented by the Honourable Mr. Nehal 
Singh-because of the other Honourable Member, Mr. Panna JJal 
(.Hr. Gaya Prasad Singh:" Rai Bahadur Lala Panna La!.") Rai 
Bahadur Lala Panna Lal, having withdrawn his notice-has also been 
drafted in such a form that it does not' exactly fit the fonnula' in the 
proper form. 

For the above reasons. I am afraid, I must rule the motion out of 
order. 

FIRING INTO AND VIOLATION OF THE SANCTITY OF THE 
SIS-GANJ GURDWARA AT DELHI. 

Mr. President : Notice of another motion for adjournment was 
handed to me when I was coming to this House, on behalf of the 
Honourable Sardar Kartar Singh. I do not know if the Honourable 
Member in charge has got notice, and if so, whether he is ready to deal 
wifu the question. 

The Honourable Mr. H. G. Haig : Notice was on1y handed to me in 
the middle of question time, and I naturally have not been able to give 
such attention to it as I should have liked, but if you are prepared to 
consider the matter now, I would submit certain considerations. 

Mr. President: I have no objection to consider it now. I will read 
the motion: 

" I beg leave to moye an aojonrnment of the House in order to discuss a very 
urgent ann c1efiJ!itc matter of puhlic importance, viz., the very serious and critical 
situatiou arising out of t.he most unsRtiRfactory response of the Government to meet 
the Bikh demand Ii and th(' failure of the Government to redress the legitimate grievances 
of tlw Sikhs TC the firing into the Ri!!·ganj Gurdwara by the police and wounding its 
inmates and cnuRing d:nnage to the Gurdwara and violating its sanctity by entering 
therein witbout taking off tbE'ir ShO(,A OIl the 11th May, 1930." 

I would like to know if the Government have any objection to this motion. 
The Honourable Mr. H. G. Haig: Sir, I rise with some diffidence to 

suggest for consideration certain points in connection with the admiss-
ibility of this motion, for my Honourable friend, Mr. Jayakar, has just 
accused me of not taking a serious view of these matters and has suggested 
that I put forward objections of a frivolous character. I need hardly 
assure you, Sir, nor, I think, the House, that it is very far from my 
intention to raise any objections of a frivolous character, and if I put 
before you eertain considerations, it is not with any desire to avoid 
discussion, but in order that the procedure of the House should not 
depart from recognised and sound lines. 

::tiow, Sir, this motion relates to the sequence of events following on 
the limortunate firing which took place in Delhi on the 6th May and 
I wish to submit that the events to which the Honourable Member' seeka 
to draw attention cannot reaSonably be considered to be matters of 
urgent importance within the meaning of the rules. I have not with me-
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:t.t the moment the ruling bearing on the point, but I referred to them 
two days ago in connection with another motion, and I have no doubt 
that they are very well witilin your recoYeetiou. The firing ~t DeJm 
took place on the 6th May. Subsequent to .that, a magisterial enq.uiq 
into all the events of that day took place, and the results of that 
magisterial enquiry were published, I should say, some three weeks Dir 
a month ago. Further, the matter has engaged the most serious and 
~ " pat et  attention of the Government of India and of His Exeelleney 
the Viceroy himself. Again, some time ago-I regret I have not got the 
dates with me, but certainly it must have been before the commencement 
of this Session-His Excellency the. Viceroy received a deputation, a 
very representative deputation, of Sikh gentlemen to discuss this very 
matter with them. Now, I understand that it is sought to bring forwarcl 
this motion in order to express an opinion on the reply which was then 
given by His Excellency the Viceroy on behalf of his Government. I 
submit, Sir, that if the Honourable Member wished to raise this question 
he had ample opportunity to put down a Resolution at the beginning of 
this Session and that it would not be in accordance with the established 
practice of this Hom:;e'that the matter should now be raised after this 
length of time. 
Dr. Nand La!: Before I may have the honour of availing myself of 

your kind permission to address you on this constitutional question, may . I 
respectfully ask whether any other statement has been annexed to 'this 
motion or not T My information is that another statement contl!ining the 
most recent occurrences and the most recent unhappy incidents, which 
occ1ll'red only a few days ago, and which are expected to occur ou the 1 t~ 

(Laughter.) have been embodied. Lawyers will not misconstrue this. 
Only those who are laymen will not appreciate this. May I most respect-
fully ask whether any statement has been annexed to this motion in addi.-
tion to what has been read out by the learned Chail"f 

M.r. President: If the Honourable Member will resume his seat, 
I will answer his question. The only statement which I have received 
along with the motion which I have just read to the House is the following 
covering letter from the Honourable Member : 

" To the Secretary, e ~lat e Assembly: 

Dear Sir, 
I give notice that I will move an adjournment of the Hou3e in order to dis(,l1S8 the 

:tttached motion whi(,h concerns a vPry urgent and de1inite matter of public im· 
portance. 

I rellUlin, 

Yours faithfully, 

KARTAR SINGH, M.L.A." 

Besides this .statement, I have received no other statement on any a tl ou~ 

this matter. 

Dr. N&nd Lal: Now, I shall avail myself of your kind permi:;sioJil 
and I must obey the Chair. 

Mr. President: The Chair would not compel you to pe~ r. 
(Laughter.) 

. !lr. lIand LaJ: This. being a gift from the Chair to me, I would 
like to avail myself of it. Now, Sir, the Honourable the Home Member, Xi 
his usual eloquent manner and usual intelligent method, has stated hie 
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ease. He has dilated upon one point, namely, that the o ur~n e  took 
place on the 6th May, 1930, and that consequently this motion can never be 
ebaracterisedas one of urgency. In addition to that, he has made a. r~
ference to a subsidiary and collateral point, namely, that there was a Judi-
cial inquiry by a Magistrate. The third subsidiary point that he has re-
ferred to is that the matter was referred to His Excellency the Viceroy 
and that His Excellency was pleased to express his views thereon. My 
humble reply to these is this. If my knowledge of law is not limited and 
if my grammatical construction of the word " urgency " is not inaccurate, 
then I submit that the occurrence of the 6th May is not to be construed 
as a belated occurrence, because in law and in procedure we do not find 
it mentioned that a certain specific period should not pass between the 
date of the occurrence and the date of the motion. I cannot deny that the 
delay should be of a reasonable chaJ:acter. Two months, three months or 
eight months or ten months are a delay which can be construed.as being 
unavoidable. We should take the law and the letter of the provision in a 
reasonable manner. My submission is that, if my construction and my 
view of the word " urgent " is not inaccurate-and I believe it is accurate 
-then this date may be construed as such that it does not violate the idea 
of urgency. Urgency consists of what it will lead to if this motion is not 
discussed. Urgency has nothing to do with the question of time or delay. 
It has to be compared with the COll!'.equences which it will lead to. I very 
respectfully differ from those gentlemen who take a contrary view. Then 
I say that this motion is of a public character. The Sis-gunj is a sacred 
dharamsala belonging to the Sikhs. It is not the property of "  A ", "  B ", 
"  C " or "  D ". It is a public institution which is considered sacred. 
Mr. C. S. Ra.nga. Iyer (Rohilkund and Kumaon Divisions: Non-

Muhammadan Rural) :  I shou!dlike to know if this speech is in order Y 
Mr. President : Most certainly. 

Dr. Nand Lal: The Sikhs are a very loyal community. They 
have produced great soldiers whose loyalty is an established fact. There-
fore this question is of a public character. The Sikhs have taken this 
incident to their hearts. Their sacred place has been ruthlessly violated. 
I know non-Sikhs may not look upon this motion as one of public im-
portance. We have to deal with this question with reference to the 
people to whom it relates. A rule of law may be applicable to community 
"  A  " and community "  A  " will be in a position to say whether it is of 
public importance or not. 

Rai Bahadur S. C. Dutta (Surma Valley cum Shillong: Nou-
Muhammadan) : Will the Honourable gentleman say whether the incident 
is of recent occurrence ? 

Dr. Nand Lal: A question has been put to me whether the oc-
currence is recent. You may take any dictionary and see the meaning' of 
the word" recent ". The incident may have occurred in April or January. 
No date is given nor a specific period is mentioned in order to make an 
event !l recent event. If you turn to any important law book or journal, 
you wIll find therefrom that the phrase "recent occulTimce" does not 
mean that it relates to only an event which occurred two days back or 
two or three weeks back: (An Honourable Member :  " A century back.") 
Therefore, it is recent; it is not belated; it did not Occur two years 
back or ten years back, and therefore it is recent. The word " recent" 
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should be taken in its proper grammatical sense. "Recent" is different 
from" present". (Laughter.) Well, if any Houourable Member of this 
House wishes to enter into a debate with me on the grammatical construc-
tion of the words" recent" and" present ", I am quite prepared to do 
it. (Hear, hear.) 

Mr. B. Das (Orissa Division: Non-Muhammadan) : May I inquire, 
Sir, if there is any time-limit at this stage Y 

Mr. President: It is lIuch an important question I t ll ~ that 
Dr. Nand Lal's speech should not be restricted by any time-limit. 

Mr. D. K. Lahiri Chaudhury (Bengal: Landholders): On a IJoint 
of information, Sir, is the Honourable Member making a speech, or 
making observations on the adjournment motion ~ 

Mr. President: Dr. Nand Lal. 

Dr. Nand La! : Now, Sir, this House ..... 

Mr. C. S. Ranga. Iyer: Sir, in connection with this adjournment 
motion (Several Honourable Members:" Louder please.") I want 
a definite ruling from you whether the Honourable Member can, at this 
stage, bring in matters which are not connected with the motion ........ . 

Mr. President: I think the speech of the Honourable Member is 
quite in order. 

:Mr. Amar Nath Dutt (Burdwan Division: Non-Muhammadan 
Rural) : The Honourable Member should know that Dr. Nand Lal is a 
Doctor of Laws. 

Sir Cowasji Jehangir (Bombay City : on~ u a adan Urban) : 
I rise to a point of order. Is it permitted for one Honourable Member to 
whisper to the President his point of order unlike my Honourable friend, 
Dr. Nand Lal? We have 1I0t heard his point of order. 

Dr. Nand Lal : As, Sir, you are better aware than my humble self, 
when any political question relating to the constitution or rule of law 
arises in any legislative body, primarily it ought to be discussed and 
determined with reference to the procedure of business, or what is called 
the Manual of Business. Is it laid down anywhere in this little book 
(which can be got by heart within two hours) as to what is the meaning 
of the word " recent"? What right have you got, then, to go beyond 
the author of this Manual 1  I am justified, then, in submitting before 
you, Sir, that no definition of the word " recent" is given in this book, 
and therefore the general, and a common sense, definition is applieable. 
When any statute is silent with reference to the definition of a specific 
phrase, then we can take assistance from general applicability and general 
use. So far as the general use and the popular view of the word "re-
cent" is concerned, this occurrence, which took place on the 6th of May, 
1930, was a recent one; and if there is any Honourable Member of thi8 
~ou e who challenges the correctness of my interpretation, he ought to 
CIte some a~lt or t  and not merely make some unsupported assertion. 
Consequently, I submit that the most faithful guide, which has been pro-
vided in this Manual, is section 44. Now since that section does not 
de a~ this. motion, it, thus, deserves to be discussed. Well, if there is any 
flaw in thIS l\1anual regulating the procedure, then the Honourable Mem-
ber, who has moved this motion, is not to blame. He cannot conceive 
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anything beyond the scope of this ~ anual. (An Honourable Member.: 
" No.") If you, Sjr, restrict the meaning of the worq " recent" to 
occurrences which took place yesterday or the day before yesterday or a 
week back, then I would submit to the Honourable and learned Chair that 
you would then infuse some provision into the Manual which is not em-
bodied in it, and I would submit to you then, Sir, that you should 110t 
introduce anything new into this Manual of Procedure. Therefore I sub-
mit, Sir,-and I will now thank you, Sir, for your kind permission to me, 
and will also thank this House, though they interrupted me, for the in-
dulgence they gave to me (Cheers.)-that this motion is in order. T am 
not going into the merits-as the Honourable the Horne Member has made 
some allusion to these things-I am not entitled to go into the merits. I 
am simply discussing the constitutional point whether this motion is in 
order or not. It deserves to be in order; it is of a definite charaeter, 
since the Sis-ganj Gurdwara was the only subject of firing from machine 
guns by way of assertion of strength. This, as the Honourable the Mover 
of this motion says, was u t~ uncalled for, and has violated the sanctity of 
that temple. Therefore, it is of publi!l importance, and of a definite 
character. There is no ambiguity about it. It was also a recent 
occurrence, the incident having taken place on the 30th May 1930. 

The Honourable Mr. H. G. Haig: On the 6th May. 

Dr. Nand Lal: Thank you very u ~t ere the Honourable the 
Horne Member is quite right. And it is urgent, because it may lead tt) 
very undesirable consequences. I had allowed myself to give vent to 
one expectation, though I am sorry that it could be expected, which was 
this, that if some jathashave started and those jathas go on to Delhi on 
the 17th, then some undesirable incidents may occur. Some gentlemen 
associated themselves with the exhibition of laughter when I hinted at 
this. However, the word "urgency" is applicable to the present occur-
rence, to the recent occurrence and to the occurrences which may crop up 
immediately after. If my learned friends will look into the definition, 
they will certainly agree with me. Of course nobody can prevent therq 
from not understanding the reality of the argument. Nobody can prevent 
them from thinking aright or not thinking aright. While thanking the 
Chair again, I may submit that, so far as the constitutional point is con-
cerned, it L" not violated by the fact that there was some sort of inquiry 
or investigation py a Magistrate, who might or might not have erred 
Thereby this constitutional point is not minimised, because some com-
:r;nunication was made to the highest authority. I may mention again 
that the force of this constitutional point is not infringed if there was 
some inquiry by a Magistrate. We have nothing to do with the details. 
We should . examine and discuss the matter within the four corners of 
~: ~ le ~ ,  ,t#e ManuaL I submit, Sir, that the present motion, whic4 
has been so ably reado.ut by the learned Chair, is in order. I submit it 
is urgffi,lt .. 

SNaU.r .a.JW-' I3ae\l (East Punjab: Sikh): Sir, the matter is 
very serious, urgent and important and yet I am aOorry to find my 
IflooouraNe friend, the Bome Member, speaking in a light-hearted 
ma.nner and saying that .the e ~ of 6th May are notlU'gent, nor im-
pei'ta.nt. I submit,$ir, ·ihat my motion deals with the presentseriollfJ 
and difficult situation. I want to discuss the present serious and critical 
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situation arising out of the most unsatisfactory reply of the o: er~nt 
to meet the Sikh demand and the failure of the Government to redress the 
legitimate· grievances of the Sikh regarding the firing into the Sis-ganj 
Gurdwara by the police and wounding its inmates and causing damage 
to the Gurdwara and violalting its sanctity by entering therein without 
taking off their shoes on 6th May, 1930. As regards the importance of 
the events of 6th May, I submit, Sir, that everybody in this House is 
convinced that the events of that day were tragic and of utmost urgent 
importance. Nobody can deny that fact. My Honourable r ~nd the 
Home Member may deny it, but even he, in his heart of hearts, must 
feel that the matter is a very urgent one and the event extremely deplorable. 
Even His Excellency the Viceroy, in his speech, admitted that the in-
cidents were extremely deplorable and regrettable. I submit, Sir, that the 
occurrence of the 6th May caused deep resentment amongst the Sikhs and 
this resentment,. Sir, might perhaps be unknown to my other friends. 
But the Sikhs feel great resentment on that account. For that reason 
they appointed an impartial Committee of Inquiry. 

Mr. President: The Honourable ~ e er is now going into deta l~ 

of the motion. 

Sardar Ka.rtar Singh : I do not want to gc into details. I want to 
submit that a difficult situation had arisen and there was a recent Com-
mittee of Inquiry which recorded its findings. Then, we submitted a 
Resolution to His Excellency the Viceroy and the Government gave us 
a reply which does not respond to our demands. In fact it is no reply 
at all. 

Mr. President: When was this reply given 1 

8a.rda.r Kanar Singh: The reply was written on the 2nd July and 
it reached the S. G. P. C. on the 4th July this year. My Honourable 
friend cannot say that it is not recent, because the reply reached the 
R G. P. C. only on 4th July. Then they met on 7th July and passed a 
Resolution to send a jatka of 100 people to Delhi. That jatka is now on 
its way to Delhi. They will reach there tomorrow and then start an 
Akhand Path there. After the recitation is over, they will hold a meeting 
on 20th July, and then take their decision as to the course of action they 
should take. I submit, Sir, that a very serious situation is going to arise, 
and let the Govern'ment take note of it. A very serious agitation will take 
place unless the Government are agreed to concede the Sikh demands. 
The Government should not think that they can turn a deaf ear to the 
legitimate demands of. the Sikhs. Everybody knows that, from the point 
of view of religion, we feel the most, and I think my Hindu and Muslim 
friends also feel the same on this point. The Honourable the Home Mem-
ber might think it a very ordinary thing going to a place of worship with 
shoes on, but we resent it the most. The police entered the Gurdwara with 
shoes on. 

. ~. rresident : rha,t is not a point of constitution, that is, going 
wIth shoes on. It is .goi:Q.g into details of the motion.. 

. hrdar Xart&rSiDgb : My submission is this, that the demands 
WhICh we made are quite reasonable, and the Government have failed to 
meet those demands, and on aecouDt of the failure of the Government to 
meet those ~e and , which were very legitimate and which were supported 
by the findmgs of a very impartial Committee of Inquiry, and which every 



566 LEGISLATIVE ASSEMBLY. [16TH JULY 1930. 

(Sardar Kartar Singh.] 
reasonable man would think proper, and on account of the failure of the 
Government to appreciate the point of view of the Sikhs, a very serio:us 
situation, which everybody wants to avoid, has arisen, and it is for the Gov-
ernment to ease the situation by taking suitable measures. I have bronght 
forward this motion in order to give a chance to the Government to make 
runends. We have been bringing it to the notice of the Government for 
the last several days, but the Government did not pay any heed to it. 
They thought the matter was not urgent, that the matter was not inl-
portant and that it was not recent. The matter is even now taking place. 
]]ven now people are on their way to that place and they are going to hoW 
.a meeting. There is going to be a big agitation. If you think it is not 
urgent and it is not recent, it will be your duty to face the situation. My 
duty is simply to bring it to your notice. I think the matter is very serious 
and urgent and it should be discussed on the floor of this House so that 
the Government might say what their policy is as regards places of worship. 
Would they avoid a recurrence of such an event in future? Or would 
they not like to punish the wrong doers' Or would they hold a COlll-
mittee of inquiry, consisting of impartial people who would command 
public confidence T These are our demands, and if the Government are 
willing to meet those demands, the situation will be eased. Otherwise the 
situation will become very grave, and will grow grlaver and graver every 
·day. 

This, Sir, is my submission. If still the Government think of the 
matter in a light-hearted manner, let them do so at their own risk. Let 
them have their 0"'11 way. But it is for you, Sir, to decide, you being an 
Indian, you can well imagine the religious feeling of the people of India. 
We feel most on the point of religion, and perhaps the Government do not 
realise the feelings of the people. The situation is really very serious and 
I cannot find enough words to. convey to the Government the seriousness 
-of the situation, the urgency of the matter and its importance. It is a 
matter of utmost public importance, and I think the Government should 
take note of the fact that the matter is very serious, urgent and important 
and they should not· simply brush it aside by saying that the events took 
place on the 6th May and so it is not of recent occurrence. The events 
no doubt did take place on 6th May. It was in the hands of the Govern-
ment to redress those grievances. They, by their inaction to move in the 
matter, have brought about a situation which is much more serious than the 
-events of the 6th May. Therefore I submit, Sir, that the matter being 
urgent and important, the motion should be allowed. 

Mr. President: Does the Honourable Member, Captain Hil's 
"Singh, want to say anything on the motion ? 

(No reply was given by the Honourable Member.) 
I am really very conscious of the religious susceptibilities of the Sikhs on 
this matter. I know that our Sikh friends are strictly a religiously inclined 
people, and like the Mussalmans, anything that touches their religion goeR 
to their hearts. I am also convinced, by the eloquent and learned advocacy 
-of my Honourable friend, Dr. Nand Lal, that it is a matter pi importance 
and that it is a definite matter, but I am very sorry to find t~t even his 
-eloquence could not· convince me of the fact that it is a matter of " recent 
.occurrence ". I am also sorry to say that I am not convinced that this matter 
could not have been brought before the House earlier than it has been done 
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today. This question, I think, is fully covered by the ruling which the 
Chair gave the other day on the motion of Maulvi Mohammad Shafee 
Daoodi. Whatever may be my religious feelings on this question, as I am 
a creature of the constitution, I do not think I will be justified in allowing 
a debate on this motion for adjournment. 

RESOLUTION RE OUTBREAK OF LAWLESSNESS AT DACC.A. 

Mr. President: The first Resolution on the agenda was ballotted 
I P.lI. in the name of Mr. B. Das, but I think he has authorized 

Mr. Neogy to move that Resolution. So I call upon him 
to move it. 

Mr. K. C. Neogy (Dacca Divisi.on : Non-Muhammadan Rural) ; Sir. 
I heg to move the following Resolution : 

" This ~'~(' l  l'eCOmnH'lllls to thp Governor General in Council to publiAh all 
correspondence that has pap-sed between the Government of India. and the Govern-
lIH'nt of Bengal in eOllneetion with the recent outbreak of lawlessness in the City of 
Dacca and its neighbourhood." 

I must, first of all, thank my Honourable friend, Mr. Das for permitting 
me to move this Resolution, which affects me and my constituency very 
vitally. I think I should also thank the ballot box, inanimate as it is, for 
haying displayed a lively appreciation of the importance of this question 
and for having placed it at the top of the ballot list on two successive 
days. Sir, since I came to Simla this time, if there is one slogan with 
which the roof of this House, if not the sky of Simla, has been reverberat-
ing, it is this: " Govern or abdicate". I quite agree that the Govern-
ment must govern and, indeed, Sir, if I am here to-day and if all of' us 
are here to-day, it is for the purpose of helping the lUng's Government 
to be carried on according to the constitution. (Hear, hear.) But I 
lllllst ask in all humility whether it is not a fact that the King's Govern-
ment abdicated in favour of the hooligans for several days and several 
nights in the unhappy city of my birth. Sir, before proceeding further, 
I should like to produce before this House the testimony of an octogenarian 
citizen of Dacca. He is a leading gentleman of the city and his name is 
familiar to every Bengalee--I mean Babu Ananda Chandra Roy, a leader 
of the old generation. From his sick-bed this gentleman addressed the 
following letter to one of the Members of the Executive Council of the 
Government of BengaL He says : 

" FOI' an old man who saw the Sepoy Mutiny of 1857 it is unbelievable that 
under British rule there could be such horrors as looting and burning of houses and 
killing of men in broad day light in the town of Dacca, some times before the very 
eyes of Government officials and tbe Police, who did not care to swp them. I pray 
to you to place before His Excellency the ease of Dacca, which WM in the hands of 
the l"owdies for several days and nights just as we read in history about the sack of 
Delhi by 1I:udirshah. Kindly move to appoint a Committee to a ~ a sifting inquiry 
into the matter, as the popular belief is that Government has apparently allowed t e ~ 

things to be done for the sake of policy and one is belpless 8111 cannot blame the 
people if t e~' aTe driven to these conclusions by the force of circumstances." 

What follows is pathetic: .. 
" Being n moderate of the old school, I have still faith in British justice; 110 

please let me die with the same faith.' Let the Government take prompt actj,on ill 
this Dacca m:ttter at an early date, and for God's sake do not drive these people who 
are yet loyal iIlt(\ the folds of the· extremist agitators." 
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" Only the other day 1 sent 11 lettf'r to niR e~ll ll  the ViCC1'Oy along ~ t  
Maharaja 'fa!-,<or-e giving my whole·hearted support fOr law and order, but I <lid 
110t for a lnontl·nt think at that time thllt I should .be rudely shaken by the local 
aut or t ~ ' b .. haviour ill the present riot here at Dacca." 

Sir, shortly after the news of the disturbances at Dacca percolated 
through the muffled wires, through the censored telegrams, to Caloutta, 
some leading citizens of Calcutta issued a long statement in which they 
ii;ummed up the situation. They pointed out that for one week, if not 
for more, all the courts of law were closed, an'd responsible judicial officers 
could not stir out of their houses. Most of the post offices in the city 
were closed and those that were open could only conduct their work with 
the help of a very small proportion of the staff. There was no regular 
delivery of the mails for all this time. 

Mr. H. A. Sams (Director-General of Posts and Telegraphs) : The 
delivery of mails was discontinued fol' three days only. 

Mr. K. O. Neogy :  I am very much obliged to my Honourf.lhle 
friend for pointing out this to me, bnt even that ought to suffice for the 
purpose of esta blishing the seriousne!>'S of the situation. If for three days 
the mails could not be delivered, is not that fact serious enough? But 
1 maintain that, so far as the smaller post offices are concerned, they did 
not transact any business for very many days after that. My Honour-
able friend must be talking of the Head Post Office of Dacca, which deliver-
ed letters only through the window to people who could reach the post offiee 
by braving the murderers on the way. But what were the authorities 
doing? I may here pause and say that I am going to disappoint my 
Honourable friend the Home :M:ember if he expeeted that I was going to 
raise a communal issne on this occasion. 

TJte Honourable Mr. H. G.Baig (Home Member) :  I am very glad 
indeed to hear that assurance. 

Mr. )t. O. Beogy : Sir, about 60 Indian lives are believed to have 
heen lost at Dacca. I am not going to say how many of them were 
Hindus and how many Muhammadans. That does not matter at all. 
l'roperty worth half a crore  has either been looted, burnt down, or other· 
wise destroyed. And yet what were the authorities doing Y The leaders 
in Calcutta, to whom I have already ref1lrred, point out in their manifesto 
the amazing failure of the executive authorities to take adequate measures 
to cope with the situation . 
•• This seems" lIay they, •• to present a .ttange contrast to the promptitude, 

vigour anu dboplay of force with whieh the movement of dvil disobedience is being met 
by the authorities all over the country." 

Sir I will now quote from another distinguiShed authority. I do 
not kndw whether my Honourable friend cares to read the Bengal news-
papers. :But 1 do hope that he does read the Bengalee, which is edited by 
my esteemed friend, Mr. Sarma. Now, what did Mr. Sarma himself in his 
editorial artiele sayabont the situation' I am quoting lrom my memory, 
but I hope my Honourable friend will correct me if I. am wrong. He said 
that the situation at Dacca had diseredited the Government more than all 
the salt law breakers taken together. This is the testimony of a gentleman 
*h6 ednsidets the preStige of Governnient to be no less dear to him than his 
own. 



OUTBREAK OJ! ~  AT DACCA. 

Sir, may I now, in order to give the House an idea of the seriousness 
0(1£ the situation, give a few extracts from signed statements which I have 
p:ot ,~ t  me and which were made by witnesses who appeared before the 
o()tJidalCommittee of Inquiry. These statements cannot be discredited by 
my Honourable friend, the Home Member, as not having stood the test of 
,cross-examination. I have got with me many signed statements of witnesses 
who have cODie forward and given evidence before the official Committee 
.oflnquiry which is sitting at the present moment at Dacca. I am going 
to cull just a few samples of the evidence which they gave before the Com-
.!Uittee of Inquiry in connection with the Dacca inquiry. I have taken 
these statements at random. I will begin with one person, who lost about 
:ks. 10,000 worth of goods by reason of his shop being looted. He says : 

" ;\Iy IIhop ~ visible frolll the Nawabganj Police Station, and is very close to the 
Pilkhalla B,jttulioll, the headquarters of the Eastern Bengal Frontier Rifles. At the 
time of the incident, I ran to the Nawabganj Police Station and caught hold of the 
feet of the Havildar and entreated him to save my shop. The Havildar said: 'Go 
to the Congres8 and Goklll Babu and take Swaraj.' (CrieB of 'Shame, Shame. ') 
1\iy shop was looted for eight hours, and in spite of entreaties, the Police did not 
,'orne fl)Twar(1 to ~a (' the shop. We know the names of many of these goondas, and 
know filany t~  faee, and we lodged information at the Thana. About a week after 
thl' Police camE', but has not arrested anybody up to now." 

(That is, during one month from incident.) 

Sir, I will trouble the House with a few more extracts, 
and for this reason, that thanks to the policy which the Honourable }Iem-
her has initiated, the Press has been so thoroughly gagged, so thoroughly 
demoralised that the most important points are not being published in the 
newspapers today, although they make a pretence of reporting the pro-
.eeedings· of this Committee. 

The next witness is another shopkeeper who lost goods worth Rs. 1,500: 
, "Four or five policemen were Btanding near the .hop while it was being looted. 
1 call identify the goondas. Police came 7 or 8 days after inforination. No arrests 
ilr !tOU8e ( a)'( lle~ made" 

-although one month has elapsed. 
Then the owner of a medical stores says 
" Noth-eil from a distance 5 or 6 poliee cOllBtables sitting in a verandah on the 

pUblic road opposite tny shop. 'rhe shop was being looted. Police did not permit 
me to enter my shop, nor did they preveilt goond8ll from looting and destroving pro-
perty. Lodged information. No seareh, no arrest ". -

Then I come to another shopkeeper who lost goods worth Rs. 4,000 : 
,  " The shop was inflames. Seeing 5 or 7 policemen standing there, I attempted to 
bring olit wlr:itever aHicles remained in liiy Bhop, but the police prevented me bv 
liayini, " Go to Goiul Babu and tale Swaraj." -

The next man is another shopkeeper who says : 
" Two polieemen passed bJ while shtlp was being looted. I asked them to IlaVII 

our property, but they went away. The police .tation iB two minlltes' walk frem 
my IIhop." 

Another man says the following : 

" The polit'e station is liulJ 5 or 7 milmte8' wali from my shop., When lID" 
shop ~  attacked, I sent my brother through the back door for giving informatioll 't(' 
the, poliee. The Havildar said to my brother, "Why have you come to inform the 
pol ~' Go to thl' Congressmen.' , After much entreaties by my brother the 
1l~ l~all1 on~ to, Lalbagb thana (possibly to. a u~er or authority) aad t~ told 
my btol;Ml, ' We rmte grot ito ot~1l to go. You won't let any police '." 

Here ako there has been no inves·iigation, no searches, no arrests, thou:g1! 
the names of goondas were given in the first information. 
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Mr. President :. Order. order. I have no intention of interrupting 
the Honourable Member, but I believe the Honourable Member knows that 
the discussion of a Resolution shall be strictly limited to the subject of the 
R'8olution. I should like the Honourable Member to let me know how 
tllis discussion is connected with his Resolution which asks Government tQ 
publish all correspondence that passed between the Government of India 
&nd the Government of Bengal. 

Mr. K. C. Neogy : Sir, I submit with very great respect that tliis 
proct'dure is a well-known Parliamentary method of raising a general 
dehate on any point at issue, and it is partly for that reason that I framed 
it in this manner. Apart from that, I wanted to know what aetion the 
Government of India had taken in the matter, having regard to the im-
portance of the incidents that I have· just now alluded to ; and it is for 
the purpose of pointing out to this House the very grave importance of the" 
subj(>ct, that I propose to go into some of the details, so that my HOllOlll"-
able friend may not get up and say that it is after all a matter of provincial 
importance and they cannot be expected to interfere. That is my submi&-
;sion. 

Sir, may I proceed' The next gentleman says : 
"  I was walking along the road and was suddenly set upon byeome goolldas. 

I found 10 or 12 Gurkha or Garhwali military policemen passing. I and four othan 
songht their protection which wa8 refused. I said, " They will kill U8 and you wiD 
not stand by and protect us," One of the Gurkha polieemen replied, "We have 
got no orders to do a.u.ything (HafRlok ko kVM kameko hukm 1Iehi hai.) 

A goonda stnlck me with a lathi. I clasped a Gurkha polieeman and entreated 
him to save my life. The other people accompanying me were also beaten with lathis 
and rods. To my. utter dismay I found that not a single Gurkha raised his little-
finger to protect us, but were marching all the while. We passed the police club-
shouting ~., help, but nobody came to our reseue." 

He had a providential escape through the intervention of a priest of 
a temple near by, who dragged him into the temple somehow while he was 
passing by. 

Another  man who lost goods worth about Rs. 10,000, says : 
" When all my belongings in the shop were being looted, a party of four armed 

Gnrhwali policemen came up in a bU8 and alighted in front of our place. They simply 
said " Hat jav " to the looters, and in spite of my request to them to arrest them, 
they did not arrest them. Even in their very presence the goondas were removing the 
goods of my allop. Those armed policemen told us to leave the place then, else we 
should also lose our lives. Having said this they took U8, viz., my daughter-in-law, my 
brother's son, and myself up into the motor bus, which was stopped at the bend of 
the Chowk. The Magistrate, the City Superintendent, and Sergeants were there. My 
brother's son, Sukhlal Pal, B.Sc., got down there, and told the Sahibs, ' They arf.t 
carrying us to hospital, but there is still a lot of goods in our shop, which is being 
looted still; so pray, post some poliee for protection.' In reply the Magistrate said 
that he couldllot spare any police. And 80 we were carried to the hospital, where I 
am still an indoor patient." 

Here is the Managing Director of a cotton mill. I am not going to 
tire the House with any lengthy extracts from his statement. He says that, 
while looting was going on, he encountered a Sahib in police dress, and he 
stated at the time of looting : 

" Ap kkooski hwi, jaldi lao." 

He saw not only male goo1idas, but also females and children taking 
away: articles from that shop. I may  mention in passing t.hat all the 
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crimes, all the murders, all the looting and all the arson that took place 
were committed in broad daylight. The goondas preferred,the daytime to 
Digh t for the purpose of committing their depredations, because they ~d 

nothing to fear froni anybody. 

Then, Sir, I will skip over many other statements. Now I will come 
to the statement made by a Government official, 0 a lady, Head Mistress in 
charge of the Vernacular Training School, a Government institution. 
Referring to the looting which was being carried on in the neighbourho.o.d, 
she says: 

" Ther" were sev('ral poJiecmclt prf)Rent 011 th(' spot and they were loitering in 
the Iltreet without caring for whllt : ~ going on. I also saw that an iron safewu 
broken wit!> an axe and as soon as the safe was broken, some policemen 0 who were 
arllll'd witl1 j!un!' came forward and fired blank shots as a result of which the goondas 
mOYE'd back. ThE contents of the iron safe werl' currency notea, ete. These were 
th('n hurriedly taken by the policemen, who pocketted them inside their eoats." 

This is the testimo.ny o.f a lady who is also a Go.vernment servant. 

I will no.t tro.uble the Ho.use with any further extracts fro.m her state-
mellt, altho.ugh it is very interesting. Then I will come to. the testimony 
of a ~uropean, Mr. Hodgen, the Agent of the India General Navigation and 
Railwt'y Company, the representative of the steamer services at Dacca. I 
may mention that for several days the steamers earrying passengers did 
not stop at Dacca, such was the seriousness of the situation. He says : 
o 00 "I am tho General Agent of the Badamtali steamer ghat. I am a European. 
~ far as I remember, Btellmers from Barisal arrived at about 11 P.M. on the 24th 
:Mil:", 1[130" All passengers except a very few were booked to Narayanganj that "ery 
night under Illy instructions" 

-because he did not consider it safe for the passengers to alight: 

" oue glontlemal1 with his family stopped ino my office that night. I phoned to 
the police fOl· BGnding armed guards, but got no response that night. I know of one 
ocrnrll'n('(' ju@t outside the station ill the afternoon. One man was fatally wounded and 
two ot pr~ weTC injured. These wounded men wereo sent to the hospital by a boat 
from the stmuner station." 

And here, Sir, let me pause for a moment and pay my tribute o.f admiration 
and thankfulness to this Euro.pean gentleman who by all accounts rendered 
great assistance to. the people in distress. (Dr. Nand Lal : " Hear, hear.") 
Then he says : 

,. On Sunday morning, the 25th, I saw a crowd of Muhammadans collected before 
the ricl' shOll to the east side of the station. The shop is owned by a Hindu. The 
police caDle and went away from the spot. The shop was looted by Muhammadans. 
The Hindu (lwner left the rice shop on Monday morning by boat for Tarpasa and told 
me verbally Lefore his departure thltt Tes; 1.500 in cash and hiR stock of rice had been 
taken away by the looterM. Ko hookiJ'g of pa~ en er  was made from the office aRthe 
clerks were afraid to attend office at night. Barisal steamer was directed to go 1M 
:Narayullganj. Some motor launch services and the Dhaleswari (Manikganj) service 
were stopped for some days. Goods were rebooked to the consignors. I have no gun. 
ThE' .Jallladars and the police of the staUon are unarmed." 

l\Iow, Sir, I come to another Government officer, another lady, the Principal 
of 0 the Government Co.llege fo.r Girls at Dacca. She says : 0 

" Since the 24th to 28th May, the period of the riot, I was here stopping in the 
~ ool premiMes, I ,liil not know \\1I'lt sleep was...... T do not remember "how many 

~ une  0 I phoned to the police to~elld o Jne SOllie pickets to protact this loeality whieh 
18 very lonely .and isolated; but every time I was told either, 0 ' Let J;Ile Ilote m 
down ' or •  N one available '." 0 

8CPB(LA) 0 
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These are the two rep ~  which she got, a~d re e ~rt  was, the case 
of a lady official living with some other ladies who were in her charge in 
thl\t isolated place :  . 

" In the ~ e n  I again phoned to the police offil"er ;  I told him that being .the 
Principal of a Government t tut ~l for women, I .eoul~ natn'l'ally ('la proteet~,. 

but nothing was donI' ,for nH'.. Things, reached thel!' dimax :on the 26th on ~ 

day ubout 1 P.M. a huge J.~JO  ?f ruffians ru ~d towards us from ~. e ~u(' land bUild. 
(This is :l l'fom€"nade mnlllng rIght along the river.) They all carried wIth them dead-
ly WCUpOlls·-<1aggers, llig lathiB and a few guns. In the crowd th!'re were some 
dressed in kWlki ~uropean uniform. Thl' mob rcturnt'd from the directioll of Sadar, 
glJat. All the. time th<,y were hurling their daggers and lathis and shouting. I 
:o.oticeC' . .a mall among them OVlO'r \VhOS<' head an ltmbrella was held by another, anll I 
was told by onc of ll1y servants that he wall--" 

(I do' not propose to give the name here, but he was a prominent man at 
Dacca.) 

. With great difficulty she managed to get a car from a friend of hers 
~or going .to ,some friends. Then she says : 

" As I was gl'tting iuto .tlte car I found a number o!polieelllt'n, po,U("e constables, 
standing nE':ir till-~ar ; whl'n "sked as to why the hooligans were not restrained from 
th!), atroeities they were committing in the to ~, they said' I Mussalman .1-0 n.dchneka 
Mde1l1l1 nehi Jtai, h4mloTt . lea karenge' (That IS, they are not permitted to oppose 
the MU8I'almallEt; what could they do 7) ,  " . 

(.Cries of " Shame, shame.") This is the testimony of a Government &er-
vant, a lady holding a very responsible position, and this has stood t.he test 
of cross-examination by the official Committee of Inquiry. 

Now, I come to a police offi.cer-a retired ~ pe tor of Police: he 
liv(·s with his elder brother \vho is a retired additional Superintendent 
of· Police. The whole family seems to haye served the Police Department 
very loyally, because there is also reference to a nephew of his who was 
personally concerned in these riots and was hurt. He says : 

"  I SAW hooligans Imel fCllwJ!'s and chil,lren earr~ n  looted art ides through lanes 
running along the nortll as well as the south of my house. I also saw 'fwo or thr!'!" 
C(lnst.ables in tll.l\! . .lo(·ality, but a.pparently they were doing nothing." 

This is ·the statement of a retir.ed Inspector of Police and he was making 
the· statement, I dare say, with a sufficient sense of responsibility. He 
gOCH on : 
,. In the afternooll my nephew, a Sub-Inspector ofPolicl', r!'turned from the police 

o~ and stllt!'u that he was attacked although he was going with two armed orderli!'s 
in ,plaiA dress lIm1 with tIll' head ,clerk of the police olliee. Wh!'n they were attacked, 
they gave out., that they were poliue officers and thattiley had revolvers with them. 
OJIC of the liooligans ga\"c asewre blow on the neck of Mohendra and snatehed al'l"ay 
the reyolwr frOltl his waist. The Head Clerk somehow or other got bal'k the revolver 
but was himsclf wilundPd. in the back." 

Then he gives his own opinioa 8S to how far the police arrangements 
,veresufficient and he is perfectly entitled to give his opinion, a retired 
Police Inspector as he is. He says : . 
. ~  persOltallythink that the' police arrangement'1\"u not imfficient lind that if the 
goondas, of ld11!1J! there is.a list mthe police office, had-been arrested at the inception 
and propPr pohet' precantlons taken, the disturbances would not. have ("ontinued so 
long." 

, His nephew also has been examined before this official Committee' 
of mquiry. Hoe' says--1 do not go over the incidents once again ; .' 

" We informed thP Superintendent of Police about the occurrence a~d ~ o ed him' 
~e weunds reee ~ by us. I do not know whether an investigation ~  been started 
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over: this :i.nd, whetqer any ilrre$t 'bas bl'cn ul:lde in this connection. I kuow by face 
tile, man" 'who' snilt,be.l nWn.,.·'the 'revolver 'froin ' me.;' ' 

When he. a ~ th&t he does not know whether an investigation "has been, 
started, it Clearly shows' that he was not even given the opportunity to 
identify tbe assailant" when he said he could do so, and this is #\ police 
officer still in service! This is the way the police authorities at Dac<'a 
have been discharging their responsibility. 

I am afrQ,id I have exhausted all my time. These sickening details 
are too numerous to be dealt with i,n five or six, hours even if I were 00 
get that much indlJ.lgence from you ()n this, occasion. 

While this was the situation in Daeea itself, what was happening 
in t.he neighbourhood T, 'fbe poison spread to the interior. A villa"e a 
very flourishing village, not more than seven miles from the distriot 
headquarters, I mean Rohitpur, was the scene of unheard of goondaism. 
About 118, houses belonging ,to wealthy business men were looted' com-
pletely, even the broomsticks in the houses were not left behind hy the 
looter!> ; and what dill the authorities do? The news of this occurrence 
did not reach the auihorities ~t l three days. Talk of law.aI;ld order ! 
Is this the way to maintain law and order in the country? After three 
days, when the information somehow reached the police authorities, a 
constable was sent from the nearest thana to make ~n tt r tl l.''' l l: l the 
people of Daeca got to know about it and they sent 80me responsible per-
sons to inspect the locality. I have got a detailed report of what they saw 
--I am not going to place it on record" before the House at the pt'esent 
moment ; it may be too tiresome. The most astounding feature of this 
incident at Rohitpur is that the rioters were incited by chaukidars in uni-
form ; they incited them, in the name of Government, to loot the houses 
of Hindus and en~ral lakhs wort.h of property were removed ~ lld deotroyed 
at leisure for two da,Ys together. And when at last the superior adminis-
tra1in: authorities reached that place, the Deputy Inspector General of 
Police, Mr. Craig,  accompanied by the Nawab of Dacca and his Lrother 
Khajeh N'asirullah and the Superintendent of Police, they called to-
gether the famished and oppre8sed people and convened a meeting and 
delivered a speech, and this was the purport of the speech. The Deputy 
Inspf'ctor  General of Police said: "This is ·the result of your harta!. 
Don', do it again. Ask the Congress people to protect you." Then he 
asked the people if they wanted Gandhi Raj or British Raj. Some of the 
people left the meeting in disgust. But others being afraid )f more 
oppression, specially finding a particular perlSon there in whose name these 
oppr('ssions were being committed, said they ant~d British Raj, On this 
Mr. Craig asked them to cry out " British-Raj-ki-Jai" and " Xawab-
Bah.adur-ki-Jai". The people finding that it was really the victtlry of 
Nan-ab Bahadur and British Raj cried out iuagony " British-Raj-ki-Jai " 
and" Nawab Bahadur-ki-Jai". The company left the .place, after arJ'est-
ing some Muhammadans including three Mussalman. ch0wkidars. and 
triUllJphantly entered the city of Daeea, shouting from the launch in the 
rjver ~ur an a, "British a, ~a " and "Nawab-Bahadur-ki-Jai". 
Some Hindus of Dacca living by the ,side of the river, hearing the shouts 
were. first terrified, but .subsequently on inquiry th\lY learnt that Nawab 
Bahadur & Co. Qad rett1rned from Rohitpur and that t e~ was' a serious 
o<,currence ther.e. ,  . " 

~ r, I do not think that I will be justified in taking up any more time 
of this House. I hope I have placed sufficient material", before Honourable 
8CPB(LA) G2 
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Members to enable them to judge of the seriousness of the situa.tion. I 
dar ~a  the Government of India owe to this House a full and frank state-
ment of what they have been doing while thifil state of thingfil was taking 
place in Dacca and its neighbourhood. It won't do for my Honourable 
friend, the Home Member, to say that the Government of India Ill,"e not 
'primarily responsible. If he accedes to my Resolution .by publishing the 
correspondence that passed between this Government and the Bengal Gov-
ernment, we should be in a position to judge as to how far the Government 
of India were discharging their obligations, which have been imposed upon 
them by the Government of India Act for the direction, supervision and 
control over the r~ ne al Governments, particularly in respect of the 
Rcserved subjects, of which law and order happens to be one. 

The Assembly then adjourned for Imnchtill a Quarter to Three of the 
Clock. 

The .Ak<3embly re-assembled after Lunch at a Quarter to ThTee of the 
Clock, Mr. President in the Chair. 

ELECTION OF MEl\fBEHS TO THE GOVERNING BODY OF THE 
INDIAN RESEARCH FUND ASSOCIATION. 

:Mr. President: I have to inform the House that Dr. Zianddin Ahmad 
and Lieut.-Colonel H. A. J. Gidney have been elected to sit on the Gov-
erning Body of the Indian Research Fund Association. 

RESOLUTION RE OUTBREAK OF LAWLE.SSNESS AT DACCA-
cuntd. 

Mr. A. H. Ghuznavi (Dacca Division: Muhammadan Rural) : Sir, 
I had not the least inclination to make a speech on this Resolution of 
my HOD(lUrable friend Mr. Neogy if only he had restricted himself to 
tllf" tfrms of the Resolution. In the Resolution he asks the Governor 
General in Council to publish all correspondence that has pas>'ed between 
the Government of India and the (ffivernment of Bengal in connection 
with the recent ontbrea\r of lawlessness in the City of Dacca and it!'; 
neighbourhood. In mOyillg thf' Resolution, I am very sorry that he has 
brought in a certain amonnt of communal feeling. (An Honourable Mem-
ber :  " Has he ?") (Anothl7r Honourable Member: " No, not at all.") 
At any rate, that is what I have understood from his speech. (Mr. Gaya 
Prasad Singh: "Your understanding is very defective.") From his 
speech, as far as I am able to follow, I find that his grievance is that the 
police in Dacca deliberately did not give my friend's community the pro-
tection that they needed'. Furthermore, so far as I have been able to under-
stand his speech, he went on to say that the lootings continued and that in 
broad daylight, and that when the police protection was asked, the men 
concerned were referred to the Congress. He said, that the lootings conti-
nued from day to day and that the police did> not give them any protec-
'tion, 'at all. There was a certain amount of insinuation that the police were 
conmving at the looting and murder of my Honourable friend's community 
by the Muslims. (An Honourable . errt ~r: "No.") . That charge is 
absolutely u,nfounded. It may be that the police did not give them the pro-
~t on that was needed, but who is responsible for that t How was the 
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poli()e going to give my friend '8 community the protection that they needed 
when the whole city of Dacca was up in arms by continuing the civil dis-
obedience movement' (An Honourable Member: " The cat is out of the 
bag.") (Mr. Amar Nath Dutt :  " Therefore T") Will the Honourable 
Member let me proceed? With the small number of police available in 
Dacca, it was impossible for them to give the protection. Have the police 
been abl'e to give the protection needed by my community? They failed 
to do that in 'the case of my community also, but not, as my Honourable 
friend would say, deliberately; but they were unable, they were help leas, 
and the situation was out of hand. 

Sir, when I got notice of this Resolution, I telegraphed to my consti-
tuency and to the leading men of Daeca to send me a full report of the inci-
dents that had taken place during those days. Here I shall read from the 
testimony of an esteemed Hindu friend of mine. He writes to me to say: 

" Whatever reports have appeared in the press, the impression is abroad th.'tt ill 
Dacca the u~  have done all the mischief and the Hindus have done nothing 

" 
Mind you, this is a Hindu gentleman. (Mr. Gaya Prasad Singh :  " What 
is his name 1 ") I will tell you presently. He goes on to say :  " 'Iii .J 

" This is not orr~ t. Whatever may have been the unfortunate canse of the. out-
break, the lldu~ and the Muslims have both Buffered; and according to the reports 
of very reliablt' Hindus, there has been more. loss of life on the Muslim side than on 
th(' Hindu slde." 

If the Hindus have suffered more loss in property, according to his 
information there were 13 deaths among Muslims and 11 deaths among the 
Hindus. 

Sir, there is another Report which has been sent to me with the co.-
currence of the Nawab of Dacc.a, Khan Bahadur Alauddin, Mr. Srish 
Chandra Cha't'terjee, Mr. P. K. Basu, Khan Bahadur Zahirul-Huq, 
Mr. Kalimuddin Ahmad, Mr. Niamuddin Ahmad, and Khaja Shahabuddin. 
Let us see what that Report says. With your permission I wil'l read only 
a few lines from the various pages of the Report. 

" Of late it has been apparently a disease with those who fancy th., re·establish-
lllPllt of a Hindu India that the iOud lip becomes the truth and the inarticulate truth 
becomes the lie. After reading the accounts published in the Amrita Bazar Patri1ca, 
Ea.,t Bengnl Times, and som\? otl,er orre~ponrl.en e and essays published in those 
journals we eoul,1 not help fl'l'ling that verily we are living in an age of loud lies. 
Unfortunately or fortunately, thl' Muslim Prel!s has Dot yet learnt how to be loud over 
the lie. Thanks tC' the Hindu brains, wealth and influence. 

'I'he loud Hindu Press has marvellously succeeded in surcharging the atmosphere 
with tb .. iJll]l!'('ssion that the city of Hindu brains, wealth and influence of whit'h tbe 
Hindu comllJuui1y liTe 80 proud, was in the grip of lawlessness perpetrated by the 
:\fuslim hoolig:ms at tht' ('onnimn("e of the police and the leaders of the Muslim com· 
nlllnity whic.h i. composed mostly of masons and garriwalas." 

Then, it goes on to say : 

" The whole object of the Hindu Press was to ('onv.,y hi the "I"orld at large that 
the l'resent ot.~ of Dacca have been exclusively an one·sided a1fair and the inno-
.cent Hindus did" not contribute, Bhadralogs as they aTe, anything to the aets of arson, 
pillage, stabbing and murder of which harrowing tales have been told. The Hindus 
had not th., fhimess to notice a single ease of similar and in some eases of more 
bemgul!, mean ano c()wardly atrocities perpetrated by the. Hindn Bhadralogs." 

Then it goes on to say : 

" It is not our interest to minimise or maximise the sbare of contributions to 
the output of lawlessness that either party must have to be crediteo with. We a:It 
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the last persolls to justify the Muslim hOl)ligans, or to minimise the losses the Hindus 
have su1l'errd_ Our aooountwiij epro ~d by tile case recerds. and t~ o p tltl~ l  
It will be com'lu8ivelJr, played .tbat the ar pJ ~ of Da.c:CII,hQoliganllhas ;001'. due: tt) 'tile 
hooligans of .t~ the co/llnlUnities, but not du\? to the MJ¥!lim hooligans alone. as falsely 
represented jn the Press." .,' 

Then, Sir; it further says: 
" Now, we are to traee the Orlglll of .. the present disturbaneeB,bQfore we give the 

details of tIl(' IIpfarious acts of the hootigans.The origin should, be traced to the 
ea~ .1926. ' ,  , ,  , 

Sir, nobody regrets ,more than I do, this estrangement o ~eel , between 
the two communities. Up to 1926, the feelings were one· of the utmoM 
friendliness. We who come from ,the. ,districts (If Dacca. and Mymensingh 
have been very :friendly ,with the Hindus there. What lias happened since 
then, Gpd aloneknpws. The Report of,the Committee :\lOW sitt.ing will 
shortly teU us ~ at the origin of the trouble is. 

This Report says : 
"The r,t.tnck on NRl'anmll MOlIQue WIIS th(' aet ofprovoeation that th(' Hindu 

yolunteers hnd been fouud guilty of in ha\"ing stirred up 1926 riots. Since then the 
COllcord that. Lad existed, before 192.6 between. the twoeon<BlUnitips b:l,8 been shaken 
Ilnd has ne~ en neclining\'ery rapidly and this time' it appears· to have been 
altogether loet.' 'The dietul'ba.nces that fonoWed the independence day pr~e on were 
also tracpd to thc brickbats pelted at the Narinda Mosque and other acU! of. insult 
to the 'Koran fouun thereiri; tha,t had been perpetrated by the Hindu \"olunte('r9. Dur· 
ing those distu'rbancesthe Hindus for the first time showed the examp,le by having 
set fire to OIlP e~'rle shop ann three tea shops beionglllg to Muslims a.t Armauitola, 
Xo llrson W;l, committed by the Muslims then or before. The origin of the present 
troubles can be tract'd 10 differencl'S ~1 l ed bctwl,Jen the Shankharies and ¥uslim Ghar-
,riwalas owl" n 8hankari ,girl run o\"er by a Muslim Goorriwala. The gripvance of the 
Shilllkharies oyer'the girl incident Iell to the desectation of the KAchary mosquE'." 

The Report then goes on to say : 
-f:, . rorod"bet\veen Bangsal and Xawabpur, Ii 'HiIidu boy 

, .... hile playhlg with tups iweidentaTIy hurt a Mus· 
" OIl the' ~. nd :May, on thp 

3 P.M. lim boy of the loealit.y. The father of the Mus· 
lim boy ('hatitiseil til(' Hindu boy, wbo .reported the matte:.: to l:\is father_ He (father 
of the HindI. boy) with some of his 'llleuproceeded 'to 'the plaee o(occurrence and 
seriously ]('bnkpd the Muslim boy's 'father who alao' then bt'came serious and the aIter· 
cation lei! til II l'onl'nunaJ skimdsh: The Hindus of Nawabpur gathered Qn the one 
hand and the Muslims oi Bangsal on the other. Hindu Bhadralogs of the locality at 
onee got up. on the roof of a neighbouring. two storeyed building with brickbats, coal 
pieces and ehela (thoppeil wooden fuel). The Bangs,aI riff-raffs who joined, pro-
ceeded, tOW:1)"(1;, Xawahpur and the brickbats were p~lted at them. This infuriated 
the mob ani! til(' S'kirmish had ended in some misehief perpetrated on the neighbouring 
Hindu houses, before the Police and the Nawab arrived there to make up the situation. 
It is reported by the Hindu Mahllsabha ~ u r  committee tJj.at the house of one Ram 
Kamal Chak!'" .. urt}, pleader, "ab looted and burnt and his cow was slaughtered in his 
Rouse. This, 011 inqujry, frOill Ram Kamal 'Sabu himself, we find to be concocted 
exaggeration. ' , 

,Then it says 
" The ~: d :'liay passed without any incident exeept that at night a Muslim 

who waM th(· gl'1llostha of one Mian '8 tchacco shop, a shop at Nawabpur was stabbed 
at Purana Paltan and on the 24th morning he was found dead. at~rall  it was 
~peeted to ha1fe been caused by some Hindu and they proposed to make a demonstra-
t ~ of, the dtm4.body ~d wanted the appr,,~alo  the Nawab in the prespuee of Babu 
~r a  elumdr*"p.Chattcr;Jeo. pleader. hut thl' .Nawab disapproved o£ the idea.amIaaked 
them to take the corpse out of the morgue and ,bury it without maWn.g a.ny Iriud'Of 
demonstratiolJ, Upon this, Srish Bat>u asked the Nawab to take tbe, eorpse home ,so 
that the rdations of the' "w.nm might havt' 'a last sight of hinl.. The Nawab agreed, ,sad 
they took the corpse .to ?"akirpool, the residence of the victim, with some police, guards 
who left t ~ I'IacI' thInkIng that the corpse would be buried '(tltetE-. But the teIAtie'ni! 

ott 
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wanted to huyc the. janaza (funeral prayer) at the Chawk Mosque with the object. of 
getting more people to pray for the rleceased behind the Imam of the' Mosque WhiCh 
is regarded by the Muslims to be more meritorious in the systelll ofr!!liglOn which 
they profess. So they proceeded to· Chllwk through Nawahpnr, blartlllltr and Babao 
Bazar. 110t jll a pro~r~llll p d (lr deliberatelyprc·nrranged procession, but in an ordi-
nary funeral which does not requirE' any liceD.l!e or police guards to protect. This 
party of not 1l1lOJ'e thai] 20 or 30 men was not authorised to the knowledge of any .Mus· 
lim leader or ltlly of the authorities of thp eity. It is therefore misrepresented by the 
Mahnsabhll T<'lwrters. That was a burial party and as such it din not t:l'ke any lieense 
nor was there all~' poliee order to ~top il. This burial party deliberately misreprl'8ented 
as a pre arr Jl ,~,l J)]'o('essioll reached Bab{)o Bazar in front of the Mitford Hospital, 
when a brickbat was peltcd at the corpse, from the roolllSof one of the two storeyed 
buildings there, bt'longing to and inhabIted by the Hindus ..• Just at that time the Hews 
of two 1lI0re MURlims having been stabbed, one at Mokbara and another near Victoria 
Park, ;;pl'ead throughout the town. "Vhen the dead body of the unfortunate· victim 
reached the pl:'ee where the skirmish over the top had taken plaee,the Hindu ('om-
munity of 1\:nn1bpul' who had already been in temper since the top-skirmish began 
to attack the burial party and pelt at the dead body whereupon a disastrous fight 
ensucd betwcl'u the a 'e~ r  of Nawabpur and the buria.l party ""hieb WU Bub· 
sequently ~t " n t enpd by a detachment froJl] Bangsal 011 tbe rumoul' that the 

lldu~ hall beized tIll' corpse and set fire to it. By this time the information that 
the two :Muslillt tell shops and SOlllC rice gOdOWllS of N uya Bazaar had been set fire 
to by tile B:lsh:tl.mri Hindus furthE'r exaspE'rated them. The Nawabpur volleys of 
brickbats, pelted uoth vertically from the roofs and horizontally against the Muslim 
mob, so deliberately provoked, were replied to by arson committed on fiye or six 
11illclu hOUH('S 011. the spot. The dead body over '¥I'hieh the Kawabpur trouble arose 
was rCllloY,"-d hy the poliep and the conflagration begantJraetically all over the city 
ahllost simultancously. The neIU. was prepared by the Hindu Mahasabha leaders. 
Some time before the present disturbanc'es promoters of the civil disobedience 
movement delivered speeellCs threatening the Muslims for their indifference towards 
the II1llyellleut." . 

Mr. President: The Honourable Member will realize that he has 
already exceeded his time, and I hope he will try to finish soon. " 

Mr. A. H. Ghumavi : Thank you Sir, I will finish very soon. Then, 
Sir, it goes on giving a description of the v..arious incidents that had taken 
place involving looting and arson and it is pointed out that everywhere the 
Muslims have been attacked first. Although in property the Muslims have 
not 10lit' much, because they are poor and have not got much property to 
lose, yet in lives, ali I have shown, they have lost more than the Hindus. 
I will 'not go into the harrowing details, but all that I can say is that, so far 
as I have been able to find out, the police were absolutely helpless, having 
regard to the situation created, as tbe Report says, by the Hindu Maha-
sabha and also by the civil disobedience movement. It was not that the 
police deliberately did not render the assistance that they should have done. 
I have been able, I hope, to demonstrate this fact clearly that not only the 
Hindus, but the Mussalmans also have suffered, and if my friend'8 view 
was to be taken as correct, then the Mussalmans would not ha,e suffered 
either in losli of life or loss of property. With these words, Sir, I oppose 
the Resolution. . 

Mr. S. C. Sen (Calcutta: Non-Muhammadan Urban): Sir, I do 
not think that Mr. Neogy had either raised any question of communal 
.feeling or even hinted at or made any insinuation against any community 
whatever. His motion is for the produetion of certain papers, .~t e 
-,correspondence between the Government of Bengal and the o ern ent~ 

India so that the people might know ~ at stePfil the .Government of India 
.took in ,connection with this matter. e~ was no question of com.n;lUnal 
l¢elingin thematter and I deplore t1~t ldr. Ghuznavi, in his speech, h88 
r-efeq'ed to and· brought. out communal feeling.. Hooligans ,are hooligans 
all over the world, whether Muhammadans, Hindus or eVO:l o ern e~ 
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servants (Hear, hear) wearing the King's uniform (An Honourable Mem-
ber :  " Quite so "), and we all deplore that in this matter, although  the 
hooligans had their innings for over a week, nothing was done by the Gov-
ernment or by their responsible officers, whose duty it is to keep law and 
order. That is the point, Sir. I do not blame the Muhammadans, nor do 
I blame the Hindus, bu!!: I blame the Government officials there for utter 
failure to take a~  proper steps. (Hear, hear.) They boast, Sir, that they 
are here to keep peace and order. They boast that India had not had law 
and order for a considerable time and it is British rule which has enabled 
the people to live in peace. But the incidents at Dacca show clearly what 
we can expect from these men when their turn comes to molest other 
people. 

Mr. A. H. Ghuxnavi : But my community had already been molested 
first. 

Mr. S. C. Sen : I am coming to that. Government art~ quite able 
to take care of themselves and they do not want your help. But they do 
sometimes want help, and on the present occasion it has been said that the 
Government were helpless; there were no police, no adequate means to 
check the lawlessness at Dacca, and it is admitted' that lawlessness continued 
for several days. It would therefore be interesting to know what steps 
the Government took to stop the disturbanees. Da.cca is not a small city, 
it is second in importance in Bengal. The Governor goes there e er~' year 
and stays there for a month. It is the headquarrers of the Divisional Com-
missioner, and also of the Eastern Frontier Rifles--a regiment on whom 
rests at present the task of keeping peace and order throughout Bengal. 
Their services· are re ~ t oned wherever there are disturbances in Bengal ; 
and with all these things, it is idle for Government to pretend that they 
had: not a sufficien't police force at their disposal during the time of the 
disturbances or that they had no means to get together any adequate force 
at that time. 
Dr. A. Suhra.wardy (Burdwan and Presidency Divisions: Mnham-

madan Rural) : They were busy in Chittagong. 

1Ir. S. C. Sen : I will read for my friend's guidance a Press com-
munique published by the Government in the last portion of which it 
says: 

" The police o)'~e now in Daeefl are reported to b{' adequate and every att{'mpt 
is b{'ing mane ~  till' local ofti.eers to restore eonfiden('.e." 

The Honourable Mr. H. G. Haig : Would the Honourable Member 
kindly give the date of that communique ? 
Mr. S. C. Sen : It is dated May the 28th. Thc visit of the Inspector 

General of Police was made there on the 26th with 100 arIlllE'd police and 
100 armed men of the Eastern Frontier Rifles. Now, Sir, it is interesting 
to note what steps the Government usually take and took on similar occa-
sions before. This is not the first occasion when there was communal 
trouble. There have been many before. Sir, just a month before this-
the Dacca riots took place, on the 23rd May-the carters' riot in Calcutta 
took place, some time about the 15th or 16th of April. As soon as that 
rioting took place, His Excellency, Sir Stanley Jackson, came down from 
Darjeeling with his Executive Couneil to look after the matter and he suc-
ceeded in ·putting down the rioting. What, by contrast, was dont' in this 
case. Sir , 
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Mr. A. H. Ghumavi : The police force is a body of great -strength 
ill Calcutta. 

Mr. S. C. Sen : I was referring to the steps which Goyernmcnt did 
take before. In 1926, when there was great communal trouble in Calcutta, 
Lord Lytton, the then Governor of Bengal, did not go to Calcutta but sent 
the Member in charge of the Law and Order Department to look after it, 
but all the same he was abused, if I may use th1:': expression, by aU the local 
newspapers in Calcutta, including I believe, our professing friend, the 
Statesman and Friend of India. (Laughter.) I may mention that from 
a letter which I saw and which was received by a friend of mine from one 
of the Councillors of the Secretary of State's Council, I came to know that 
His M.ajesty the King-Emperor, when this gentleman was given an audience 
by His Majesty, himself inquired why Lord Lytton was not then in Calcutta 
when all these troubles took place. This shows that when a trouble of such 
magnitude takes place, it is the duty of the Governor and of the Goyern-
ment and other Government officials to go to the place to look after the 
matter. A few days before this occurrence, the Inspector General of Police 
was sent to Chittagong and· the Member in charge of 'the Law and Order 
Department in the Government of Bengal was also sent there. Although 
at thi<; time he was at Chit'tagong from where he could have come to Dacca 
within five hours, he did not do so, nor was any step taken to pacify the 
people or quell the disturbance. The rioters went on merrily without let 
or hindrance and, as my friend has said, the Hindus suffered tht' most. I 
do not know whether his case is that they looted themselves. Rohitpur 
village, which i<; about six miles from Dacca, was looted. In this case, the 
official communique says that hundreds of houses belonging to Hindus 
were sacked and burnt, and everything that they contained was looted, 
and that women and children took part in the matter. 

Mr. A. H. Ghuznavi : Similarly, the Mussalmans were also wiped 
off in certain part<; of Dacca. 

Mr. K. C. Neogy : Dill the Honourable ~ e er go down to Dacca 
to satisfy himself ! 

Mr. S. C. Sen : My point is that in this ease the Government of 
Bt>ngal did not take adequate steps to protect the lives and properties of 
the people. Not  only did they not do that, but they also arrested men of 
respectability who were then at Dacca so a~ to prevent them from defend-
ing themselves. Some of the guns were taken away illegally. Although 
their case is that the police force was insufficient and although the Govern-
ment commupique says that, on the arrival of the Inspector General of 
Police, which was on the 25th of May, the authorities considered that the 
police force was adequate, theJ did not do anything. The courts were 
closed and did not open for eight days. The Telegraph and Post Offices 
did not function for that time. Even the steamer companies, belonging to 
Europeans, could not ply, and we are entilled to ask why this state of 
things a~ allowed to be continued at Dacca for such a length of time. I 
do not blame the l\Ius.<;almansat all nor do I blame the Hindus. but I do 
blame the persons whose professed duty it is to pro'tect the lives and 
property of the people of this country, seeing that the people of this country 
are. d ~arrned and therefore they must rely . on the Q.(>vernment to protect 
t e~r lIves and pl"operty. In tht>se circumstances, I support the Resolution 
whIch has been moved by my friend, Mr. Neogy. It is necessary ill the 
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interests of ju,stiee and the good name of the' Government of India to pub-
lish the correspondence to show what steps they took in this matter. The 
Government of Bengal are on their trial ; they have failed to do their 
duty; and it hI for the Government of India to show that they have done 
their duty in this matter. . With these words, Sir, I support the Hesolution. 

Dr. Nand Lal (West Punjab: Non-Muhammadan) : Sir, the Gov-
ernment of India may kindly keep a special note of the fact that all 
of us here are in favour of the maintenance 'of law and order and all of us 
are averse to any act which amounts to the infringement of law. At the 
same time, none of us will be willing to to1ell."'ate any kind of injustice which 
is done to any of the_ Indians in this country. I am not in fa\'our of 
offering any general comment or random remarks. I do concede that some 
of the Government officials do their duty very honestly and conscientiouslJ'. 
Our complaint is againt>1; those who do not realise the weight of their 
responsibility. Sir, you will agree with me when I submit on the floor 
of this House that an .e-ntry into the Government. service is identical to high 
privileges. When Government lServants are entitled to these high pri-
vileges, they .must bear in Blind that they should have grealer toleration, 
greater patience and a greater sense .of duty. I have already said that 
some of tll,em perform their duty honestiyand properIJ'. Our complaint 
here is against those ,Government servants who have failed to do what they 
ought to have done.· To my mind, it is incumbent on every police officer 
to maintain peace and order ; to extend sympathy to those who are wronged ; 
to help those who are really feeling aggrieved and those who have fallen 
viCtims to the atrocious conduct of any person, be he a :Muhammadan, or a 
Hindu or a member of any other nationality. I am not one of t o~ Who 
will allow any communal question or a communal idea to have'its place in, 
this Central Legislature. The Central e~ latllre ought to be above these 
things. The Central ~e lature has to deal with, t o el~o pt  ..... "which 
create harmany, affection and love amongst the vanou!!' sectIon!,;' -Hf the 
people of this countrJ'. But if, as I have already submitted, a wrong is 
done to any person in any corner of this country or in any' province, ,in anJ' 
district. in any village, then it is incumbent upon us to bring it to the 
noti<:(' of the Government of India so that they may take proper action and 
may try to see that the grievances are redressed and the eonfidence of this 
Government is maintained. When confidence is maintained, the natural 
result would be happiness. peace and order. Thus, all of us here and those 
who are outside this Assembly Chamber wi'll enjoy life under the protec-
tion of laW". 

Now, the sad accounts, which have been narrated by my Honourable 
friend ::\11'. Keogy, are very heart-rending and if all of them are true, 
then I must say that a blunder has been committed by those Government 
servants who, instead ofextemling their sympathy towards those people 
who were injured, laughed at them. They cracked jokes at them. People 
were deprived of their property. which is the sinews of life. They were 
crying, lamenting and seeking for sympathy andp,elp. And what did the 
Government servants do T They simpO' told them '(Go to this manor 
t~ man. " My Honourable and learned.fr4lnd 14r. Neogy mentioned those 
~e , and I am not ,gpingtoJ,Ilention the,JUagain. )s, it nnt sad if it is 
-true? It is the saddest thing •. I suhJnit. Shoo"the Government of India 
will kin,plykeepa note 'Of it th,attheywill be l!6SP'lCted when they see. that 
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evetJ' person,; every subject here in this courrfry is treated in such a way 
that he may have no grievance against any Government servant. As I llaid, 
Sir, there are special privileges attached to those who enter Government 
service. On. the other hand, there are also some responsibilities which are 
thrown on their shoulders. One of the responsibilitie:,; is this, that 'they will 
maintain a balance of mind, they will be impartial, they will be just, and 
they will try to see that a good name is given to Government who are their 
employers. If.1 were to be one of the servants of "  A ", I should try to 
see that every act of mine might refiectcredit on my employer and might 
not bring any kind of discredit so far as my employer is concerned. I.n that 
case alone I am a ·good servant, otherwise not. Practically 'my Honourable. 
friend Mr. Neogy's compJaint is against those Government fien:anis who 
really did nor realise the weight of their responsibility as such. There-
fore, my submission is that these accounts, which have been placed before 
this House, deserve full investigation, ,and an impartial enquiry must be 
made and 'if there is any truth in these allegations, the wrongdoers must 
be punished. I believe my Honourable and learned friend was one of the 
Members of the Enquiry o ~ttee. Therefore there must be great ,truth 
in the evidence and statements which he has readout before this House. 
It is quite probable that some of the allegations might be considered as 
exaggeration; as unfortimately, exaggeration is, ~o et e , re ~rted to in 
such cases. But, apart from that, if there is some truth, if there is some 
accuracy. some correctness in these accounts, then I. submit that the Gov-
ernment of India will be pleased to take effective measnres so that an end 
may be put to such things and these thing'S may not recnr. It is unfortu-
nste that a communal question has been introduced. I am averse to it, 
otherwise, I ·would have been ahle to give an an!';wer to my Honolh'Clble 
friend who has associated himself with this communal question. But.Hince 
I am averse to it, I cannot go against my creed. : ~' creed is to be a 
Nationalist, always to see that the rights of Hindus and Muhammadanc are 
safeguarded. Sinee in this affair, since in this :ooeurrence, ,the' rights of 
the public have been ruthlessly yiolated, th",y are entitled to protection, 
they are entitled to be in such a predicament and condition that their pro-
perty and lives are safe and that they are not injured. Since everything 
that hag been narrated is contrary' to what cmght to be, I repeat. and :vou, 
Sir, will kindly permit my repetition, that the Government will be pleased 
to see that these grievances are properly redressed and that proper enquJry 
is made. If some of the Government servants hayc behaved iT; the 
manner in which they have been depicted to haye behayed, then punish-
ment a~' be given to them and that 'punishment may be notified so. that 
jt might eonstitute an object lesson to others so that thE'y a~' comp to 
know that 'certain Government servants had not behaypd properly and so 
they were punished. Thereby the honesty, the impartiality and sanctity 
of the ad n ~trat on of the Government will be mllintained before every 
person in the country. With these remarks I submit t~t I support this 
Resolution, which has been moved by my Honourable friend, Mr. Neogy. 

Mr. Saradindu Mukerjee (Ca.lcntfa Suburbs: Xon-Mub81nmadftn 
Urban) : In rising to support . the Resolution, 'I would like to draw' the 
atientwn of the Hom:mrable the Mover of this Resolution t<Hhe faet that 
the Honourable Member has come to the ron :p .~e to redress his 
Jll'ievanees. He is quite ron~ if he thinks hI! can j;!et any red""ss from 
Government ,ff)l' the r(ln~  tbat havehMn-perpetrated in Dacca. Sir, 
we Sit\\" tllHt' in 1905.06 also theHl)vel'onif'nt, tried thismethl)d,and 
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there was a good deal of rel'ressi/)ll by one eomllmnity, I will not men-
tion who, over the other. The only remedy that was found was the 
establishment of the Anushilan Sa'm-ili and if ~rn ent would per-
mit us to establish !ffich societies in thel>e times, myadviee to my Honour-
able friend would be to try for the same. However, Sir, we are not 
concerned with 19 ~ . \Ve are . now concerned with 1930. 

Dr. A. Sulll-awardy :  W us that not an anarchist organil>ation 1 

Mr. Saradindu Mukerjee : J do not think that the Anushilan Saftliti 
was an anarchist organisation. That society was devoted to physical 
culture and other similar things and my Honourable friend knows per-
fectly well that whenever and wherever a society is founded for the 
purpose of physical culture or similar of the motive, it is bound to be 
declared an anarchist organisation. In Dacca what happened was that, 
first of all, the male members of the families·were arrested and then their 
houses were looted. That shows the hand of Government in it.. 

Mr. A. H. Ghunavi: In what p,lace did you find that' 

Mr. President: Ordpl', order. 

Mr. Saradindu Mukerjee : Sir, my Honourable friend Mr. Ghuznavi 
has introduced a commullal tont' ill (JUl' dir"cussion, which I want to 
avoid. 

Mr. A. H. GhuzDavi : l' ou have Hever )Jeen to Dacca? 

Mr. Saradindu Mukerjee : Yes, I have been. 

Mr. A. B. Ghuzoavi: When! 

Mr. Saradindu Mukerjee: Some months before the occurrence 
of the Dacca riots. 

Mr. A. B. Ghuzna.vi : Had you been there after the occurrence T 

Mr. President: Order, {Jrder. This sort of conversation cannot be 
allowed. 

Mr. O&ya Prasad Singh: The Honourahlf' Member, Mr. Ghuznavi 
himself, had never been to Dacca after the riots. 

Mr. Sa.radindu Mukerjee: I want to place before the House the 
condition of Dacca, as described by Dr. Taylor. He says: 

" Religious quarrels between the Hindus and Muhammadans are of rare occur-
rem'e. These two e11 ~  live ill perfert pf'ace and concord, and a majority of the 
iDiliYiduals helonging to them have f'V(,U overcome their prejudices so far as to smoke 
from the saUlll liOOkllh ". 

Mr. A. H. Ghuznavi : What year was it T 

Mr. Saradindu Mukerjee : That was in 1839. The communities 
were liying quite in peace in those days. What is -the new cause that has 
created this ill feeling and t.his sort of enmity between these two com-
munities T My own submission is that it is onl", the hand of Govern-
ment that is responsible and no one else. I should like to draw your atten-
~ n, Sir, to the Repol'tof the Committee of the Dacca Bar Association 
• consisting of Hindus and Moslems f!'iviugo in detail the state of· com-
munal feeling immediately before this d;sturbance. The Report says: 
"Before th{-re<.>ent disturbances the Dac<.>.a Muhammadan public was not anti, 

Congress, as will appear from the following facts. Muhammadan students hoisted the 
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National' flag on' the Independence Day, 26th January, .1~ . The Hall .was a~o 
brilliantly illuminated on that day. Muhammadan youths JOIned the procea8Ion ~  
camp, out on thnt day to celebrate the Independence Day. There were alii!> pro ea ~  
eon&istinl! ['x('lusively of Muhammadan boys who paraded the streets WIth the cnee 
'Mahatmll Gan9hiji·Ki-Jai', 'Bande Matantm', 'Alla-Ho-Akbar'. lt ~u  there 
was a ra~ On the ~ t  January and ,a communal tum was .sc,mght ~ be .gIven to the 
riotingwhidl follo\ved, it BOon' subsided chiefly through Jomt Hmdn-Muhammadan 
int£'rvention. Mixed batches of Hin<lu and Muslim University volunteers patrolled 
the @tre!ltA at night. Good feelinj?: 11'118 soon restored betwt'en the two communitiel 
by the· wise and patriotic actioll8 ·,ofthe two lleetiOll8, Hindu and Muhammadan, of the 
Dacea public. 

Then. the Mahatma n~u urated his civil Ilisohedienee movement on the 6th of 
April ann laullehed his crusade against the &tIt Law. The movement caught. the 
imagination of the lIIa .. "es. It appealed to the Dacl'li masslJs as it did to the masses 
of the rest of Tndia. The Muhammadan maMes at Daeca did not keep theIl18elves 
aloof from tbe lUQvement. Daily meetinp lI'fJre held in the Coronation Park. These 
eet n ~ werQ lIttcnded. an~ addressed by Muhammadans. There "as a very large 
attendance of the Muhammadan youths at a meeting held to read proscribed literature. 
)fuhammadan ,'olnnteeJ'll WE'nt to Contni to brE'ak the Snit Law. Muhammadan volun-
teers along with th'" Hinous p ~lreted the liquor shops. 'l'he Muhammadan pubJie 
hE'lpl'd the pieln,>t.ers wbtlnever they were ill trouble due to the rnffiani8lll of the goondaa 
and drunkardll. Indeed at thE' predominantl,v Muhammadan quarters such as Kumar-
fuli, lslampur, Sarhibandar, Moula\i Bazar and Nawabgllnj, picketing would have 
been p l~ without the :l~ ~tnn('e of the, Muhammadans of the locality. Cigarettes 
were l.oyeotted by' both HinduR :md Muhammadans spontaneonsly 1\ithout much pro-
paganda. Bil'iIl replaced the cigarettes, by which tlile Muhammadans pro t~d very 
much, as the biri manufacturers are mostly Muhammad&ns. 

" At a meeting of the cloth dealers and tailors and outfitters held at the Dacca 
Bar Association at the instance of the Congre88, the Muhammadan dealers and shop-
keepers mustered strong and a resolution boycotting foreign cloth was unanimously 
carried, two Muhammadans and two Hindus proposing, seconding' and supporting the 
resolution. ' , 

(At this stage Mr_ President vacated the Chair which was taken 
by Nawab Sir Sahibzada Abdul Qaiyum.) 

" Since a long time there had heen two parties amongst the Dace-a ~ u a adan , 

olle led by Khwaja Atikulla, President of the 22 Panchayets of D3.<'ca and the other 
by Byed Abdul Hafeez, President of the Islamia Anjuman. 'fhese two parties held 
~parat" d(' on~trat on  during the Chil Disobediane·e mov6Dll'llt. A tikulla'lI party held 
two meetings at Paltan. The other party also held two such deDlOnstrations one 
at the Coronation Park and the other at Ashan :\IanziL It will, therefore, be seen 
that the clea\'age between the two parties was sharp. Demollstrations aud <,ounter-
demonstrations were held to increase the adherents of each party. The supporters of 
the Pant'hayct party consisted mostly of the tOWlJ people, while those of the Anjuman 
were Muhammadans from the outlying villages .. 

On 15th April, .193(1, a hartal was hcld at Dacca on a ou~t of the arrest of Pandit 
J awaharlal Nehru, President of the Iudian N atiollal Congress. No other Iaartal at 
Dacca had boon so much successful. Both Muhammadans and Hindus E'uthushistically 
joined thc hartal. Both Hindu and Muhammadan shops were closed. Hackney coach 
d'rivers, who are all Ml;hammadans, ceased to ply their carriages on that dav. Then 
there was .an ~ dent at an ar~ Bazar mentioned hereafter. On 5th May, 19-30, there 
was a notICe slgned by both partIes that a mosque had been desecrated bv the Sankba.-
ris and declaring hartal on 6th May, 1930. The Congress also notified that harta! 
would be held on 6th May, 1930, on aecount of the arrest of Dr. Kitchlew. 

.  . ~ ed Abdul Hafeez, re~ dent of the. n. u~an, thereupon issued a notice pro-
hIbItIng.thehartal_ on 6th May, 1930. In t a~ notice he denied that he had ever signed 
any notIce deelanng hartal. In the meantIme Mahatma Gandhi wall arrested and 
hartsl was SI)OntanoonsIy observed at a~ea on that day. Syed Hafeez tried hie 
,l;'tmost to open the ,lIhops, but failed." 

From this; Sir, we find that there was. no sott of communal bitter-
.ness,.so far as Dacca was concerned, immediatelyb<lfore these disturb-
ances_ Alldthenwe suddenly, find that a trivial cause was held to be 
the root cause of these disturbances. We . need not dilatettpon that. It 
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is very easy to see that the whole object was that the stronger party, i.e., 
the Government, 'was trying to create a disturban,ce. in t ~ feelings be-
tween tQe two communities, ISO that the sins of the outrages might be 
placed on the heads of one (If thelSc cOlnmnnities. Sir, big houses were 
burnt down, and there is a House called" Sushila Nibash ", a very big 
house, which was absolutely burnt down. There was a furniture shop, 
which wall only 200 yards from the police station, and that was looted 
and completely burnt down. That shows that the police were not doing 
their duty. My idea is that if there had been an able officer like my 
Honourable friend, Mr. G. S. Dutt, at the helm of public affairs there,. 
instead of at ~ en n , where he kept matters calm by his tact 
and judgment, this trouble would have been stopped in no -time. We 
have seen that when there was a communal disturbance in Calcutta in 
19~ , the place just opposite to Calcntta, i.e:. Howrah, waf; absolutely 
quiet, and only because· there was a judicious Indian officer at the helm 
pf. affairs. So my idea is that, if there had been an able Indian officer 
there ill charge, this trouble would J:tave ceased in a very short time. 
So my submission to Government is that in places where such distnrb-
ances ocrur frequently, they will lry to place officers who e!ljoy public 
confidence. 

, Mr. N. G. Ranga (East Godavari and West Godavari cum Kistna ~ 
Non-Muhammadan Hural) : 8ir, my Honourable friend Mr. Ghuznavi 
gives the pre ~ on, ,,-hich I thillk he :'eally .Joel? .not ~ Jo e, that 
he is yery anxious that there should be dishanllonv and gisc(l,l'd between 
the Hinclus and u ~lJl adan .( t er e, whe;e is''ih'e'l{ecessity for 
him to protest again:,;t a llar111lrs,> quot'ltioTl from, .:Mr. Taylor's book 
stating that a long time ago, ;n le3H, thel'e wab nl) tfoouble at all between 
the Hindus and Muhammadans of l)acoa 1 S<:!condly, be was mention-
ing that the Hindus as well as the Muhammadans had to suffer in that 
unfortunate affair that took plaee ir, Dacca, aut;! he was particularly 
careful to mention the fact that 13 Muhammadans were murdered as 
against 11 Hindus. What does it matter whether there were 13 Mu-
hammadans or 13 Hindus who were mnrder!'d,pl'ovided they were 
IndiallS? Does he mean to sey that, jllllt because a man happells to 
be a :Muhammadan, he ceases to be an Indian' Does he mean to say 
that just because a mischievous Hindu boy in a moment of aberration 
llttacked a Muhammadan boy, all .the Hindus saould be attacked as they 
were in Dacca merely on account of the fact that they were born Hin-
dus T If to-day in Simla one MuhullImad&ngentleman were to be 80 
very imprudent as t<;l attaek a IIindugentlcruan, is that any reason why 
all the Hindus in Simla should go and attack the Muhammadans at 
once ~ Sir, this is a very curious mentality. It is ·the sort of mentality 
which is really standing in the' way of our attaining SW31'aj, a.nd the 
sooner we get ri.i of this mentality tile better ; alll.1 I.am sure that in ~  

more responsible m(1fI1ents my Honourable friend, Mr. Ghuznavi, him-
self will feel that he has committed.a miaotake in giving thisunfortIunate 
iiDpression to the House that he isanAious that there ould ~ trouble 
and diScord between these two great cOlJlmunities who ought to live-in 
peace, a~n  and fraternity. 

~ r, the Honourable Members on the other Hide of the House 
may be doubtful about the aeclll'&cy of the facts that were placed 
before them by my Honourable friend, Mr. Neogy. I can assure them 
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that my Honourable friend "is as responsiQle a person as any 
highly placed official o.n the other side .of the ~ou e. But, at tb,e 
same time, even supposmg that thcy are IDcredulonsabout the facts 
that were stated he'reby Mr. Neogy, they win ~erta nl  not be prepared 
to dispute the facts placed before them by my Honourable frien(l Mr. 
Ghuznavi. He himself has stated that the police force was not enough. 
Why should it be inadequate and insufficient T Dacca is an important 
city, second in importance to Calcutta, so far as Bengal. is c?ncerned,. 
and, why was the police force there not enough' ThIS WIdespread 
trouble was going on bctween these two great communities for well over 
a week. The Government of India and the Government of Bengal 
have not taken care to see that there was adequate police protection pro-
vided for these people who as'kcrl for it. We have seen from the quo-
tation that was given by r~ Neogy that a lady Principal, whose nights 
were disturJ)ed ana who was :lnxiomlto get this protectioll for herself and 
thechildl'en in her custody, was' not given that protection. The police 
were not \villillg" and were not prt'pareJ to go to her re;;cue. Is that the 
way in which Government should be carried on in this country' Y Only the 
other day, we saw the empty boast in the Simon Report that the British 
Army should be kept ill this country in order to maintain peace and in-
order to see that nl) disturbances o~~ ur betweeu these two great com-
munities. Sir. if that is so, if the British are kept on here as an army of 
occupation, ~re was that rl1l~ in that unfortunate place, Dacca, for 
one week and more 1 What happened to this Government T It is clear 
from the facts that have been placed before this House that there was, 
no government at all for that 011e week. Everybody was asking for 
protection, whe1 her )'[uhammadan or Ilindn ; and Mr. Ghuznayi" him-
self has horne testimo'llY to t ~ rnct that }luhalllmadans huve suffered 
considerably in this unhappy episode ; and yet were they given protec-
tio'n Y Were the Hindus given protection' W ~re ladie" given protec-
tion? 'What happened to this Government and where was it f Was 
it drowned in the Ray of Bengal? Or was it consecrated at the altar 
of the Goddess of Sin and all that goeR with it ~ 'l'he Government was 
nO,t there. It only shows that, whenever there is serious trouble between 
these two' great communities ill this cO,untry, this Government does nO,t 
exist ; it does not want to exist or to function. If o'n the other hand 
it were to be a matter of trouble between those peaceful Satyagrahis--
a,nd, I tell you they are harmless o'n the one side and the misehievous 
and hooliganistic and well-armed Government on the other, then I 
can assure you there will be too much exhibition of the -strength of this 
Government. Go to any place,-Cooanada, Rajahmundry, Ramachandra--
pur, Chirala, Guntur, Bezwada, Gudivada, Masulipatam or Nellore-' 
and what dQ you find there 1 You find that there are three times as 
lUany policemen today 88 were to be found in those places before. 
Why is it so 1 Was there any firing incident or any riO,t or auy evi" 
dence to show that the peopl~ were mad enough to quarrel among' them-
selves Y There was absolutely no, such eviqence. Yet this GO,vernment 

o~  itself in all ~t  vilen£'ss, in all its fierceness and displays all its-
bestIal claws only III those places, "fhereas in places where there was 
~reat necessity for the exhibition of its powers,i! is . .l ~ t ~, d, it 
lB not to be discovered. I s t ~t not e d~n e enough to condemn', this 
Government and to, damage its reptltation in the eyes of tliis ~ o'r d y-
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I am very glad really that Mr. Neogy has given this opportunity to 
this House to see this Government in its real and true colours. In thi8 
quarrel at Dacca, many houses were burned down and many people 
were killed and many injured :we Ileed not bother very much about 
tQis ; but some people-I am told their number was large-were re-
duced to such a state of impotency and necessity, that they had to bury 
or burn the bodies of their beloved relatives, who were murdered in that 
unfortunate episode, in the yards of their ow;n housel; : and why' 
Because they were afraid to go to the cremation or burial grounds to 
perform the last necessary religi\1us rites. Sir, a Government which 
does not enable its people to give the very last religious rites to the 
peopl'! who die under itsvel'Y \lose, that Government stands condemned 
and negatived ; it does ,not deserve the name of Government. It may 
be a sort of organizati{ln of people ill the services if. you like, of people 
with vested interests if you like and may be it is a conglomeration of such 
people who are here to scratch one another's backs. in orderto sup-
port one another and in order ,to keep their domination over other 
people, not in the intf)rests of those pimple who are suppressed by it, 
but in the interests of itself. But anyhow it is not a civilised govern-
ment ; nor is it an efficient governinent ; it is an inefficient, barbaric 
and useless form of government. which i!' tuo costly for this country and 
which at the same time fails to discharge its primary functions. On 
the other hand; where it finds it easy. -.... 
The Chairman (Nawab Sir Sahibzada Abdul Qaiyum): There 

are several other Members who want t.o speak on this subject and the 
Honourable Member might therefore concludp his remarks. 

:Mr. N. G. Ranga : I shall close ill five minutes. Sir. In other places 
where it finds it easy to put down its enemies, it does not find it neces-
sary even to show the necessary amouut of patience ~ t has shown 
in Dacca in abundance, or sufficient consideration which it claims to have 
shown in the affairs of Dacca. In all those placeR in the Andhra 
country and in other parts of India where it found its enemies-I call 
them enemies constitutionally, who are indeed' peaceful, harmless aud 
useful-it has shown its fangs llnneeessarily and prematurely and creat-
ed so much trouble and caul>ed so much unhappiness and darnag-c and 
hurt to the feelings and tbe hodieslllJd propertieK of so many people that 
it will not be possible even for the best friend of this Government to Ray 
to its credit that it reallv deserves the name of Government. Therefore 
I heartily commend the "ReSQlution to this House and requeKt each and 
every Member, at least the elected Members of thiK ITouse, to vote' for 
it, in the hope, that hereafter. at least the Government will try to be-
come an efficient Government and will tty to discharge the elementary 
functions for which a Government is established, to enable individuals 
t.o enjoy freedom of speech, freedom of meeting, freedom of movement 
and freedom of social functions, so that it may be pOKsible for the 
future historian to say that this Governmeilt has, at the last llloment at 
loost, tried to justify its own existence by realising its own mistakes 
and its blunders and has come to the conclusion that it should not com-
mit any of those blunders any longer. 

. 1¥Ir. Gay&. Prasad Singh (Muzaffarpur cum Champaran.: N on-Muham-
madan) : Sir, I am surprised that my Honourable friend Mr. Ghuznavi 
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should have taken exception to such a harmless Resolution as the one ~  

is now before the House. What is the Resolution before the House T It 
iii no more than this, that the Government of India may be pleased to pub-
li8h the correspondence that has passed between them and the Government 
of Bengal with regard to the Dacca disturbances. I do not understand, 
how any Member of this :House could take exception, to this. 

Dr. A. Suhra.wardy: What is the object underlying the Resolu-
tion ? 

Mr. Gaya Prasad Singh : Sir, there are two versions with regard to 
the Dacca affair. One version has been put before the House by my 
Honourable friend Mr. Neogy. Mr. Ghuznavi takes exception to some 
of , the remarks made qy Mr. Neogy,-and says that Hindus at some places 
are aggressive, and he has most unfortunately given a communal turn to 
the whole I;lebate, although the Mover scrupulously refrained from doing 
so. Why were my friends of the Moslem Group anxious to see the Report 
of the Sulaiman Committee published with regard to the happenings that 
took place in Peshawar? In tbe same way, I do not understand how any 
Member, whether he belongs to the European Group or to the Central 
Moslem Group or to any Group for the matter of that, can rightly take 
exception to the course which is advocated by my friend Mr. Neogy. My 
friend Mr. Ghuznavi seems to have put himself in the shoes of the Honour-
able the Home Member, with all his responsibility. Let the Honourable 
the Home Member say that the correspondence in question is a confidential 
document and that it cannot be laid before the public. One can under-
stand his position. Those documents will bring out. in true colours the 
nature of the instructions which might have emanated from, the GQvern-
ment of India, or the nature of the suggestiQDs which might -have come 
from the Government of Bengal. That is entirely a matter for the 
Treasury Benches, but I cannot understand how a non-official Member can 
constitute himself as the custodian of the conscience of the Treasury 
Benches, and say that the correspondence that passed between the two 
Governments should not be published. That creates a suspicion. 

Mr. A. H. Ghuznavi :  I never said that. 

Mr. Gaya Prasad Singh: Then why oppose it? The Resolution is 
4 that this Assembly recommends to the Governor General 
P.M. . in Council to publish all correspondence that has passed 

between the Government of India and the Government of Bengal in con-
nection with the recent outbreak of lawlessness in the city of Dacca and its 
neighbourhood, and my friend has thought it proper to oppose it. I should 
like to know on what grounds he has opposed it. 

Dr. A .. Suhrawardy: Mr. Neogy's object was to raise a debate on 
the Dacca dIsturbances, and he has already done it. 

. Mr. Gaya Prasad Singh: Sir, before proceeding further I should 
hke to draw the attention of this House to the statement 'made by 
Mr. Hotson, the Superintendent of Police of Dacca. This statement was 
ad~ bef?re the Government Inquiry Committee at Dacca. In the course 
of. hIS eVIdence in connection with the disturbances at Ban"'shal he says 
thIS: '" 

'~. While the p~l ee were busy, looting and arson were started in the presence of 
the "Itncss nnd Hmdu houses were burnt ". 
8CPH(LA) 

H 
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fMr. Gay. ra ad l1 ~.) , 
Sir there ar,e 'some incidents of Daeca whieb 1 ,Should. like, to,plaee 

e~ J~ t~ ~ ~.o . ' A 'tn~~ .... ~ ri.d,inf. a ~ . ~~e' .t o.,,', ut. '.& l.l.jgh.' .. ~. ~r.e ~ ..... 
treulite',oet:\Yeen the polIce ~nd ~ tan~rao er t J att~. Soon the 
p()lice 'mustered tro~  ~p hegan .tp. la o~:r~e p.~~~~ mereilessly .. 
Can Mr. Ghuzriavi justIfy this t This is an lDeldf)nt. on whIch I hope the 
HoiloBtilble the ROme Memoor 'witltlttow iM)tile-ligHt-; if 1le;eah. I do not 
understand why mv Honourable friend Mr. Ghuznayi should take excep· 
tion to a harm.less COUnie which is .ll ~llte l  the ~ er~ t a 1ie8Qlution, 
and by ()ther Memliers on this side !If the HoQSe. ' 

ThEm, Sir, 'when the mob set flte ,to Hindu hou!!e3, the policefotmed 
a cordon at the entr-AIMe of Bangshal'Street; which ·resulted in preventing 
the HindUs from o ~ to the rescue of theirco-religionilrts and putting 
out the me. On tile might of the 23rd May, a dead body of a Muhammadan 
was, found in Paltan. Nobody knows how he was murdered. Some people 
doubt if he was murdered at aU. But this mysterious murder-was utilised 
by designing persOll8 to excite the Muhammadan mob. It was resolved 
to ea.rry the dead body in a procession onSatarday-thE! 24th May. And 
strange 1:& say the authorities all( ~d suCh ,. R, procession at a time of aeilte· 
tension. Tbe 1'1I0cessionists ineessaJ1tly ct'ied that a Muhammadan had been 
murdered by the Hindus. The motive is' obvious. It was" done; to excite 
the passiAm of the Muhammadanll .. Now. 1 should like the Honourable the 
Home Member to explain :why a public procession Wlli'! allowed to accom-
pauya dead body, which was not even proved to have been a case of 
mUl'der by anyone. . . . .. ' 

nr. A.$ubraWU:dy: Was it a funeral or a processiQll , Are you 
referring to the funeral of the MuhammadaQ who was murdered or to the 
procesSion ? ' 

•. Gaya Pl'B8acllinp : The nonourable Member understands very 
"WlJ: to, what I .am referring. 

Dr. A..'8uhraw&rdy: I am trying my best to do so. 

(At this stage Mr. President resumed the Chair.) 

.1Wr. Ga.f& Prasad ~ n : Xow, Sk, as this procession was passing, 
leotmg started, and :alndu "bopkcepers began to close their shops. But 
unfortuna.tely the door of ~tal' l'Iedical Hall at Babur Bazar was partially 
kept open. And ~o e of the hooligans at once entered the Hall and fatally 
~ ed the proprIetor of the Hall. TIe recognised his aS8llilants and men-' 
tIoned the name of one of them. The man wag arrested,but it is reported 
that he was subsequently released. Can this be u t ~d  , 

Sir, in making these obsetvations, I want to steer clear of all com-
munal ~l n . As has been pointed out by previous. speakers, hooligans 
a!8, hoohgans, whether they a~e ~ ndu  or Muhammadans, and.' to appor-
tlO.n l~e to an! one commnmty ]s far from my intention. The important 
thmg IS the at:t tu~e of the local authorities. Sir, I am going to place a 
few more speCIfic IllStanees before the House, and I should like the Home-
Member  to clear np the n~ dent  if he can. I do not understand why any 
l~o~oura~le M:mber. of thIS House. should. take exception to these incideI\ts, 
"h]ch brmg dlSeredit on the offiCIals, bemg brought to the notice of this. 
U{)use, and get the whole position cleared up. .. 



Then Sir, at. Chawkbazar the shops of Megbu Shaha and Upeo.dn 
Shaha ~e looted arid' t-hese sbOPS ~ t tl the sight of the pOlice 
se<.otiOD. 1 shQUldiike to l'now why the pMiceweteinactive all tile tim., 
and what steps they took to' preVeiit this ~ ' {ir()nI p ad n~. Babu 
RohinI lfurnat Chalraborti WtJ8 l:illed r d~ 'n Surjya: ](UMar Sose; ORe . 
of the Managing Directors of 8 Cotton Mill,aIid fllree othei1l weFe setiously 
il\iut:ed •. The poUee,. heade4 by tbEt white civil ual'd. ,~r ed o~ the 
scene. Not a single MuhammaWui was aJT{l8ted, but the ~.  ~.e Hmdus 
were taken away by the police. The .tragedy of the SItuation IS tbat not 
only did tire police net ·afl"ord 81ty e1feeti-ve proteetiioJl to tile ;HindllB', . but 
the Hindus were hinde'i'ed by their pte e~ from defendiar :themselvelJ 
when attacked by the hooligans.. e "er.~ poliQemell are rePorte4 toha,·e 
been standing neat by, but they did 'notinterfei'e. N9 member Of the 
mob was arrested but 13 Hindus were arrested at Bashabari Lane on . 
Wednesday \he 28'th l ~ , a~t o1:l  no Muhammadan was ~olel ted in that 
Lane on that day or on any other day. 

Sir, it hID> been po nte~ out that t~ was: not eno~p l e. '. From 
the e den~e, which my :aono~ra le fhend Mr., Neogy ~ PIa:eed. before 
the H.use this morning, and from w1,lat I have ~at ered, It will be clear 
to any impa.rtial Jlbserver that there ~ noseriol,lSt dearth of police, but 
it is suspected that the local authorities were given a particUlar kind of 
Insh'uctions on!. to interfere with apartieular course of action, with the 
result that matters have ended in this most unfortunate manner. . . 

Now, Sir, there is 8notbet incident which I should like to place before 
the House. At about 8·45 A..M., the raid at Kayettooly began ; and the 
house of Babu Prosonna Kumar Nandy was attacked. The police were' 
telephoned to by Mr. Abdul Kadiri, Deputy Superintendent of Police, 
but did not come. Two daughters of Prasanna Babu.,.Anindya Bala and 
Amiya Bala, who are students of Class IX of Kamarunnessa High School, 
repulsed the. attack for about half an hour, but had ultimately to gh·e 
way after Anindya Bala had been wounded on the forehead. The Kayettuli 
loot commenced at a quarter to nine, and the' police did not appear before 
11 A.M. This indicates, Sir, that the plea that there was not enough police 
is unfounded. The Superintendent of Police Was phoned to at about 9 
A.M. by Mr. Abdul Kl1diri, Deputy Superintendent of Police from 
Babupura Police. Station. The S. P. 's reply was that no police er~ avail-
able, but it happened that, at t~at very time BabusJagendra Nath Sen, 
balit· Mohan Roy, pleaders, and Mr. P. K. Bose, ~ar at a , were present 
at the Police Office. 1'hey saw t er~ at least 15 Gurkha or arhwali armed 
police and an equal number of ordinary constables, with four or the 
European police officers and three motor buses. The Distriet Magistrate 
was also present there. . 

The Dmrict a~trate of Dacca held 8 peace conference, and' when 
the pe~ conference was being held in the police buildings, the member;; 
of that conference S8.W an incident which was this : 

The membl'!rs of the Peace Committee noticed from the verandah of 
t~e Pol}ce Office a f1re in the direction of :~ ettu1 . In t ~ midst of the 
dIsctiS8!On the, Magistrate :ose and abruptly left· t~~ ~eet n~. That was 
at. about. 10 0 doek. It WIll be seen that at t at~ornent Kayettuli wa. 
beJilg' r'a~ded IUld burnt, hut strange to say ,t4e Magistrate did not go to 
Kayettuh, from' where repeated calls for police help had come, 

B2 
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The raiders, who were concerned i;n the pillage and burning of 
Kayettuli had thus a fr!le hand for over two o~r  and a half. They came 
in batches in motor buses. One bus was relIeved by another. It was 
noticed that one such bus was named" Momin". One private car was 
seen carrying lathis and other weapons and petrol. 

• Mr. President: The Honourable Member has exhausted his time. I 
hope he will try to 'bring his remarks to a dose now. 

Mr. Oaya Prasad Singh: All right, Sir. I ,will give no more inei-
dents. I support the Resolution, and resume my seat. 

The Honourable Mr. B. O. Baig: Sir, I am sorry to have to dis-
appoint my Honourable friend Mr. Ne'ogy ..... . 

Mr. K. C. Neogy: Nothing will disappoint me. I did not expect 
anything. 

The Honourable Mr. H. O.Haig: ...... for I do not wiSh to make 
any complaint .that this subject has been raised to~a  in this House.. My 
Honourable frIend, Mr. Neogy, endeavoured, I thInk, to keep the dISCUS-
SiOli to an issue which I am perfectly prepared to aru.-wer as far 'a;g I can-
the issue, brieft.y, between the GoverDinent and the people. ,In a case of 
this kind, where the origin of the disturbances is communal, it is un-
fortunately not possible to keep out altogether certain references to what 
are obviously the different versions of the story that are believed by the 
different communities. But I shall endeavour to restrict my answer to 
the question of the responsibility of GovernJUent. 

Now, Sir, before I leave this question of communal trouble, I should 
like to say one word With reference to what fen ro~ the Honourable 
Member, Mr. Mukerjee. I understood that he was accusing Government 
of promoting these communal riots. That, Sir, is a charge which I am 
sorry should be made by any Member of this House. The Honourable 
Member, I should have supposed, would remember the efforts made by the 
Government of India, and, in particular, by His Excellency the Viceroy, 
a few years ago, when we were passing through a period of very lament-
able and acute communal trouble. His Excellency the Viceroy made two 
great and powerful appeals to the country which were circulated widely 
all over India, and which, in my judgment, had a very considerable effect 
in producing a far better and calmer atmosphere, and I think that the 
Government might be spared accusations of that "haracter. 

The calie of my Honourable friend, Mr. Neogy, was a different one. 
I do not wish to deny that the situation which arose in Dacca was serious 
and most deplorable. We have heard a number of details to-day .. I can-
not vouch for their accuracy, but the broad picture, no doubt, is true that 
for some days there were very serious disturbances in Dacca, that a number 
of persons were killed and a number of persons were injured, and that 
houses and shops were burnt and looted. I do not for a moment wish to 
deny that general picture. Nothing could be a ~tter of reat~r regret 
to G?vern.ment, for Government are responsible for preserving the peace, 
and ID thIS case, undoubtedly, the peace was seriously broken. I do not, 
therefore, for a moment. deny that there is a case for Government to 
meet. ' 
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Now Sir, the case of Mr. Neogy, if I understood him aright, taking 
it broadly, was that the police deliberately refrained from givill:g such 
assistance as was in their power, and that Government allowed thIS state 
0:1' affairs to continue, I might almost say, as a matter of policy. Well, 
~ r those are very serious accusations. I do not propose to enter into th'=l 
justification for such accusations or into a refutation of them. That is a 
matter which will come up later when the Committee of Enquiry, which 
is now sitting, has reported. But, as one side of the case has been pre-
sented to the Honse, let us, at any rate, see whether there is not some 
other and possibly more probable explanation of the unfortunate develop-
ments that took place in Dacca. It is, I think, common ground that these 
riots broke out very suddenly, and, as far as I know, quite unexpectedly, 
and spread with the most remarkable rapidity. I understand that it was 
on the 24th May that the riots really broke out seriously, and that the 
two days when most of the damage was caused were the 24th and 25th. 
Now, Sir, a good deal of reference has been made during the debate to 
the strength of the police force and whether the police were not in a 
position to restore order at once by vigorous action. We have not got very 
full details of the position, but there is no doubt from the reports I have 
received that the police force in Dacca at the time these riots broke out 
was exceptionally weak. 

Mr. Gaya Prasad Singh: May I know what was the strength of the 
police force then , . 

The Honourable Mr. B. G. Baig :  I am afraid I camlot say. 

Mr. Qaya Prasad Singh : Then how does the Honourable Member say 
that it was inadequate ? 

The Honoura.ble Mr. H. G. IIa.ig : I am giving the report which we 
received from the local officers. It was ent on~d that, though every 
assistance was given by the Eastern Frontier Rifles with its very limited 
forces, the police force was quite inadequate to deal with the situation, 
and I also have a report here which says that it was very unfortunate that 
this serious outbreak should have occurred at a time when the greater 
part of the military police force was absent from Dacca. A point has 
been made of the fact that Dacca is the headquarters of the Eastern 
Frontier Rifles. Well, it is quite clear that the greater part of 1 hat Force 
was absent from Dacca. Honourable Members, I think, can themselves 
conjecture what were the reasons which led to the depletion of the police 
forces in Dacca. They are well aware of the outbreak at Chittagong, ,,,"hich 
rf'quired a very large force for its snppression and for the subsequent 
operations. I do not know whether other portions of the force had Imrl 
t? be drafted into Calcutta, but broadly speaking when you have a pro-
vmce like the province of Bengal in its present deplorably disturbed condi-
tion, the strain on the police and the demand for the limited force avail-
able to Government is very great, and it was undoubtedly due to the dis-
t~lr ed conditions throughout the Presidency of Bengal that when these 
rIOt" broke out in Dacca the police force there was under its normal 
,,1"renjrth. 'That is an important point which I would ask the House to 
bear in mind. Now, Sir, I think some of the statem£'Ilts we have heard 
today bear out that view-that really the police force was not adequate 
for the work they were suddenly confronted with. My Honourable friend. 
Mr. Neogy, mentioned the case of a lady who repeatedly appealed for 
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assistance, and I wassb-uck by the reply which, I understood" she repeated-
ly receiyed-"None available." That, Sir, I think PrlWably ;represents 
the faets. There really was not a sufficient police f{lrce to deal with the 
situation that arose. Well, did the Government of Bengal do nothing on 
this 1 I do not quite know how long it takes to get from Calcutta to 
Dacca but at any rate I have here information that, on the 26th, the 

pe~tor Generai of Police arrived at Dacca with 215 men, and I should 
judge-I do not want to be dogmatic on the subject-that after the 
arrival of the Inspector General of Police with his 215 men on the 26th 
:May, most of the serious trouble was stopped. I do not think that, after 
that date, though no doubt isolated incidents continued, there was anything 
of a SeriOUIlana . widespread nature. 

There is one other point that I should like the House to bear in mind, 
and that is that a very great difficulty always confronts the police when 
dealing with these communal disturbances. It is not as a rule the case of 
a single crowd or mob which has to be dealt with, but experience not only 
in Dacca but in many places, in many large cities throughout India, has 
been that when these communal disturbances start, there are isolated 
assaults in all quarters of the town and when there is any question of 
looting and burning, the looting and burning take place sporadically all 
&ver the town. It, is exceedingly <lifficlllt, to deal with ·thoseconditions 
unless you have a really considerable force, and the only effective way in 
which ~ e  .can. be stoppe.d is by picketing the whole area concerned-I 
mean plcketmg In the offiCIal sense. (Laughter.) , 

Well. Sir, I do not wish to be thought to be giyinga complete answer 
to the charges that haw been made today, for I do not profl'ss to have in 
my posset'sion anything like complete information. 

Mr. N. G. Ranga : When will the Government of India'have COlD-
plete information ? . . 

The Bonour&ble 1Ir. B.G. 1I&ig: I will deal with that in one 
moment. As 1 have alread,-said, the Government of Bengal realised that 
there was a case for the Government to meet, and consequently they ap-
pointed a committee on the 12th June, consisting of a High Conrt Judge 
from Patna and a member of the Board of Reyenue, and I would inyite 
·the attention of the House to the terms of reference .to that CommitteI'. 
'in order te show tbat Government are quite aware of their position and 
of their respensibility. The terms ,of reference to the Committee were to 
inquire into the causes of the disturbances, to: inquire into the incidents 
of tht· disturbances. and to inquire into the .meliliures· taken to deal with 
,them-the causes, the facts and the measures taken bv Government, 
Therefore, the question whieh has been raised by my ~noura le friend 
"M<:lay is. one of the definite points, which has been referred to that Com-
mittee which will report in a short time. 'fhat, Sir, is my an!lwer to any 
'suggestioM taat I should give a reply at once on tbe vari{lus points of 
detail, that I· should ·give an explanation and that I should say whether 
the aclliGntaken w:as adequate or inadequate. That isa matter which is 
"ow uadeir' the cOD.'!ideration of the Committee. 

~ t'~, _ • - . 

Now, Sjr, I come, in conclm;ion, to the actual form of the Resolution 
,which has bet'n inoycd by my Honourable friend. He. has askpd for the 
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pUblication of certain correspondence. Our correspondence with the Gov-
ernment of Bengal has been comparatively limited. '  . 

Mr. President; The Honourable Member has not pressed that point. 
In his speech he did not press that point at all. ' " 

The Honourable Mr. H. G. Haig: Perhaps I should make a brief 
answer on that point,because that forms a<ltually the terms of the Resolu-
tion. To a large extent the correspondence which ·wehaw ad~ t  the 
Government of Bengal represents facts which have already been pl,lblished 
and the republication of which would do no good. To the extent to which 
any views may have either been expressed or suggested in that correspond-
ence, I do ~el quite definitely that it would be undesirable now to publish 
them. All the"e matters are Imming tinder the rcyiew of the Committee, 
and if is undesirable that weshou1d break in upon their labours by the pub-
lication of any tentative or incomplete views. Any views that o el'n ~t 

may have on this subject will have been placed before the Committee, and 
until the, lattprhsl'l reported, ,I do not think it would be wise to publish 
anything which would suggest definite conclu"iollB by Governmwt. I 
'would f?0 furtht'r, Air,' and' urge that, at a time like this, 1l0nouFabie 
,Members should'refrain from making any allegaticms, as I gladly recognise 
that for,the o~t part they have, either ouone fSideor on the other, which 
, might be l el~ (to embitter the situation 'and to embarrass the inquiry. 
, Though the Committee is not a conrt of law, still it is engaged in the sa.e , 
functions a" a court of law. It is endeavouring to ascertain faetl,tand to 
,l101ue to conclusions, and it can only be ,a handicap to ib wOl1k that the 
matters into ~ , it is inquiring ~ onld form the subject of public con-
: trover!)y. I would therefore, Sir, oppose the motion. 

, Several Honourable Members :  I move that the question be now 
'pnt. 

Mr. President: Mr. Neogy. 

Mr. K. C. Neogy: Sir, I promise to be very brief in my reply, and 
I am going to disappoint my Honourable friend, Mr. Ghuznavi, by refusing 
, to 'walk into his parlour. I am notgoj,ngto raise a commuual issue in IqY 
reply, just as I did not in my first speech. :rvJy l onou a l~ r ~nd, Sir, 
mo"tly depended upon second-hand information. While the Dacca riots 
were going on he was for most of the time oscinating between' Aimla, 
D,arjeeling and Calcutta., 

Mr. A. H. Ghuznavi :  I had never been to Darjeeling then. 

Mr. K. C. Neogy : He found no time to go down to his constituency, 
although the most important spot in his constituencY had been ablaze. The 
Honourable Member had very responsible duties to ~ oulder at that moment 
,because the Simon Repol')t was about to be published, and the prop~r 
ahuosphere had to be created for its rece,ption, and I am not sllrprised at 
, t?e t()ne of official responsibility which he adopted in opposing this Resolu-
tIOn. It ~ee  he already feels the weight of the re pon l t~  of Govel-D-
ment l'e"tmg on his shoulders. 

'An Honourable Member : Or he mighthavei e~n' t l. n ~o  the 
Round T.ah1e Conference. 

...11&. K. O.J e~.: Sir, my IfQnourable friend relied on apai'ticular 
1'ersl(jn ofcertaJ,n lDCldents, 1 possess completp papers on each and every 
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incident dealt with by him, but I do not propose to go into them at all. 
My Honourable friend complained about the Hindu papers, but what about 
the Analo-Indian papers what about the Statesman itself ? " , 
Lieut.-Colonel H. A. J. Gidney (Nominated: Anglo-Indians): 

What has the Anglo-Indian got to do in this matter ? 

Mr. K. C. Heogy : Sir, so far as the incident:, at o~ tpur a.re con-
cerned, one may depend certainly upon the verSIOn pubhshed III the 
Statesman. 1\Iy Honourable friend will see ..... . 

Dr. A. Suhrawardy: Who was the reporter T 

Mr. K. C. Heogy: ...... that even a paper like the Statesman does 
not bear out his version in this particular instance. Fortunately for US, 
all the Muhammadans of Dacca are not like my Honourable friend, 
Mr. Ghuznavi (Hear, hear), and I am here to acknowledge that individual 
Muhammadan gentlemen have afforded protection to Hindus in distress 
during these troublous days; and I propose to read out a certain state-
ment made by a Muhammadan plead'er of Dacca which will have some 
interest for my Honourable friend, ·Mr. Haig. The statement is a signed 
one, and I have seen the original in the Bar Library at Dacca. This state-
ment has reference to the point as to whether the police force at the time 
was adequate. 
"On Saturday", says t ~ statement, " returning from Court at about i'i P.M., 

hearing a gTE'at noise coming from the direction of N aya Bazar lllunicipal lIlarket, 
I proceeded toward!! the market. I met some passers-by who told me that a 8hop 
in the market had beeu s('t fire to. I went near the market where butchers' shops 
nre situated. I founo a crowd before the burning shop, and I saw several men going 
with articles of the shops. They were all ~ u a aoan . I fowl(l that a few police, 
ruen with a European offieer coming out of thl' crowd moving leisurely towards the 
west. 

(Sd.) A. F. NURAN-NABI, B.L., 
Pleader, Dacca." 

It is not a question of the insufficiency of the police, it is indifference, it is 
criminal callousness ....... . 

The Honourable Mr. H. G. Ha.ig : These, Sir, are matters whieh will 
come under inquiry by the Committee. 

Mr. K. C. Heogy :  I quite realize that. My Honourable friend hilS 
done a very good service to me by reminding me of the point. What, Sir, 
is the constitution of that Committee? Two members of the Indian Civil 
Service, may be, one is a Judge of the Patna High Court, and the other a 
Member of the Board of Revenue in Bengal. The Honourable gentleman 
knows the nature of the allegations brought forward· in this matter. The 
Honourable Member knows who are suspected to be at the bottom of the 
whole thing. The Honourable Member knows that the bona fides at least 
0.£ the ~,pl authorities, including some I. C. S. gentlemen, are being ques-
honed ..... . 

The Honourable Mr. H. G. H&ig : Does the Honourable Member mean 
to question the b(lllrl ftdfS of the members of the Committee? 

Mr. K. C. Neogy: I have nothing to say personally agai'nst either 
o~ these gentlemen, but the fact that Government could .Dot find members 
for thi., Committee from outside the I. C. S. shows that Government 
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perhaps are not very sincere in their desire to get an unbiassedl'eport. 
(Hear, hear.) The popular impression is that the Committee has ~ne 
down to Dacca with a lot of whitewash, and I am certainly entitled to gIve 
vent to the popular apprehensions in this matter. They do not feel that 
the Committee, which is inquiring into the matter, is doing so with an J e~ 
mind. The action of the authorities, that of the Commissioner of the DIVl-
~ on who was present at Dacca at the time, that of the ~1:r t )lagistrate, 
and all the rest of them belonging to the I. C. S., the conduct of all these 
gentlemen will have to be inquired into, and the Government could not 
make a better choice than selecting two members of that very service to 
constitute the Committee! And what did the people want ¥ The people 
wanted a mixed committee composed of officials and non-officials. The 
Honourable Member might say, " There is a dispute between Hindus and 
Muhammadans, and if Government had appointed a committee composed of 
Hindus, the Muhammadans might object, and vice versa·". But they 
could, if they wanted to avoid non-officials, appoint to the Committee a 
Hindu Judge of a High Court and a Muhammadan Judge of a High Court, 
with the addition of a European Judge if they so liked. Now my Honour-
able friend stated that the points raised here are r~all  in issue before that 
Committee. But he surely missed the point of my Resolution. The Com-
mittee is concerned with an inquiry into the responsibility or otherwise of 
the local officials for the situation created. What I want to know from 
the Government is, what attitude did the Government of India take in this 
matter? Is the attitude of the Government of India also being investigat-
ed by this Committee? Nothing that the Honourable Member read out 
from the terms of reference of this Committee bear him out there. What 
I want to know is, what was the attitude of the Government of India all 
this time' That is certainly quite different from the subject-matter of the 
inquiry, which is to find out the responsibility of the local officials, unless 
of course the Government of India identify themselves thoroughly with the 
local authorities ..... . 

The Honour&ble Mr. H. G. Haig : I do not quite understand what 
the Honourable Member means. If the Local Government were handling 
the matter adequately, there was no occasion for the Government of India 
to intervene. The view of the Government of India wa.,; that the Local 
Government were handling the matter adequately. By appointing this 
Committee of Inquiry, they were doing what was right. 

Mr. K. C. Neogy : Is that what the Honout'able Member wrote down 
to the Government of Bengal. namely, that, " You are doing all that is 
needed for the situation'" That iR exactlv what I want to know. I 
should like to have an answer, Sir. • 

The Hono1l11'ble Mr. H. G. Haig : .An answer to what 1 

Mr. K. C. Meogy : Did the Government of India simply write to the 
Government of Bengal that they were perfectly satisfied about what they 
had done in the matter? Do I take it that the Honourable Member and 
his Government were keeping their eyes and ears shut to the situation in 
Dacca? It is necessary for the purpose of establishing the Honourable 
Member '8 bona fides tl1at the eorrespondence shonld be publi .. hed. I hope 
the Honourable Member realises the seriousness of the aHegRtions that have 
heen levelled against Government. Does the Honourable Member 
know ..... . 
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r., ~ t:~ . ~ Jt .• 1lMhj uru .~ on~~" rope .) : Win you perIUit 
rue, Sir, to. ~ter eneon a pliint j)aformatiQn f 'Will the onollra ~e 
Member grve an assurance to th,H()use t~at, ,after the rj:lpod of thli; 
IlIquiry Com,mittee, he will publlsh the corre,spOIl(lence with t)le Govern-
ment of Bengal on t ~ ~u e t ? 

The Honourable Mr. B. G. Haig :  I am not prepared to give any 
such assurance. ' ' 

An Honourable Member: It will be published after the Round Table 
(',mference has finished its labours. 

Mr. X. C. Neogy : Do I take it, then, that the Government of India 
haye fully approved of what the Government of Bengal have done ~

, not !>ending do"-n any responsible officer to the locality 'f I may' inform 
the Hoilse that not one single soul stirred out ,from narjeeling, neither 
the Chief Secretary nor Mr. Prentice who is lncharge of this portfom), 
, not to p(~a  (If till' Go"pni1)l' himself, " 

Sir, reference was made to a funeral procession. I have the state-
ment of the officer in charge of the cremation ground BtDacca. t~ 

1,Iouse will remember that whereas Ii funeral procession, which startoo 
the rioting, was allowed to be taken through the leading streets of the 
city without any let or hindrance, the Hindus eould not take their dead 
bodies for re~at on to the cremation ground .. And when this officer 
approached the Chairman of the ~ un p ll t , the Chairman sent hiB) 
with a letter to the Thana (the Police Staticm). He says. :  ' 

"  A Muhmmn;t<TAn n ln9p( l'to a~ at the thana then. I delivered the letter 
. to him, and on paroling thl' same, he 'told me: 'You indulge in Swadeshi and shout 
Dande AI atara'11l ; 'why then do ~'ou r.ome to us with a letter from Swadeshiwallah 
SaHs Sarkar (Chairman)," ,  , 

The u ~ln ~ tor then handed over the letter to the officer in charge 
of the thana, who ordered it to be filed and said :  " Y GU won't get any 
police for guardi;ng the l1urning ghat.'" SeTer.aJ. people who had gow' 
, ther!) carrying their dead oodies for cremation were murderously assault, 
et;land one of ~  actually lost his life. Since that incident took place, 
. no Hindu had an~ protection in the matter of carrying the dead bodies 
, to the cremation ground and the dead bodies had to be cremated inside 
their own houses. . Look at this picture and the other. one! A huge 
procession carrying a dead body wa,s allowed to be, prQce.eded with 
'throughout the s1'reets. It -consisted ofse.veral thouSands of people by 
the time it had re~ ed the mosque, 

Then, again, with regard to the question of nad~ uae  of the police 
force. Mention has already been made by myllonourable frieI).d, Mr. 
Sen, about the action of the police in snatching away the guns from 
people who were atte pt ~ to defend themselveswitb their help_ 
Here is the statement of a Government officer. a Lecturer of a Government 
College: ' 

"J, then wet the hoolig:u.ls ~  my ,!;lun ~nd uftN a few shots ~ 'rl' fired the 
ro'~ ft'll ba\'k. J wils wmtmg WIth ·tbe 'gun In hand wben to the relief I found a 
''8''ott 'Anglo-liJ4w,.ofticer' on tee roof ~  my Bouse aecosting me, even though hI' was 
,pointing hili : l'~l er to me. He a.IIkedme to put down. the ,gun which I did; and 
,dt out"t'nt.(~ n  JlltcQ an~' re:)80ning. ,or arguments with me, told me that the I1eputy 
Inspt'!'tOT er ~rl l of Policl' wa3 coming up and that I might tell him anything I 
liked. The lattl'J' U!lII!' Ill' soon afh'l Ilnd to ~' surprise he wanted me to deliver up 
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my ' u ~'J r'  t~ 'would seize, althQugh I pointed out that I was a Government servant 
and fired in self-defence. Th.ere was another gun in the adjacent bouae whicllhe also 
seized. ' , ,. , 

Does the H'Onollfable Member mean to say that, whatever the Com-
mittee '01 Inquiry, may have to say with regard to these incidents, the 
effect of the statements of responsible people liutbose whom I have 
quoted can 'be taken away f What is the use of waiting for the Report 
of this white-walthing Committee ¥ 

Then, .sir, 8Ino1her point has not been investigated. All the burning 
that has been done lhas been done with the help of petrol. Petrol was 
smeared on the door)!, th,.e e.a~ and the rafters of brick-built houses . 
.A. large quantity of ,petrol was required for the, purpO&e. Will the 
Honourable Member make an inquiry and find out as to whether the 
police have'as yet tried todJiseover the source from which this petrol 
came?' It 'has been openly alleged that the petrol was carried in 
I'rivate cars belonging to certain particular persons, and yet no action 
has been taken in this direction. Even if I were to concede, for the 
sake of argument, that the pollee force was inadequate at the time, what 
hu,'c the police done since to arrest the people who were named by the 
aggrieved persons as having been their assailants and having looted 
theil' property T What action has been taken co try and discover and 
seize the looted property T The Honourable Member's case, I take it, 
IS this. that, although the strength of the police was not sufficient when 
the rjots actually took place, it is quite sufficient now. Will the Honour-
able Member find out as to why it is that no serious attempt has been 
made to recover the looted property worth at least 20 to 30 lakhs T  I 
know that in a few instances make-believe searches were made. And 
would it be believed by this House that, before the searches were made, 
people were cautioned by' beat of drum in the City of Dacca that searches 
might take place T This statement has been made by responsible people. 
The Honse can easily imagine what came out of these searches. 

Sir, I am about to close my career in this House ..... 

An Honourable Member : And so say all ! 

Mr. K. C. Neogy :  I may be permitted to say that when I came into 
this Assembly ten years ago I had great confidence, if not in the Goveru-
111ent. at least in the Constitution. God knows that I did not come here 
to adv8llile my' pe1'Sonal interests 'in any way. And when I go ba,ek 
, today, Dlay I tllII this li{ouse ,;that that faith has been rudely shaken by 
the recent ll(~ dent  that I a :~ myself witnessed with my own eyes and 
about which I a~e inade personal inquiries. I feel that it is extremely 
difficult for anyone to do any real service to his country as a Member 
of this House. If I have said anything which might have irritated the 
Honourable Members opposite, it is because I expected a very high 
standard of conduct from the Government which they have failed to 
attain. 

Mr. President : Resolution moved : 

'_' This Assembly leeornmends to the Governor 'General in Co_neil to publish all 
eOrl'('spon,deq,ee that hasplIssed blltween the Government of Innia 3nn the G!lvernment 
of Bengal in ('( nneet ~ with the reeent outbreak of lawlessness in the City of Dacca 
and its neighboDrhood;" 

The question is that that Resolution be adopted. 
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The Assembly divided : 
AYES 29. 

Ayyangar, Mr. K. V. Rangaswami. 
Ayyar, Mr. N. Nateaa. 
Chettiyar, Rao Bahadur P. T. Kuma. 

raswami. 
Chetty, Mr. R. K. Shanmukham. 
Das, Mr. B. 
Dutt, Mr. Amar Nath. 
Dutta, Rai Bahadur S. Co 
Dwe, U. 
Jayakar, Mr. M. lL 
Lahiri Chaudhury:, Mr. D. K. 
Maheshpuri, Mr. G. 
Mukerjee, Mr. Saradindu. 
Munshi, Mr. Jehangir K. 
Nand Lal, Dr. 

N ehal Singh, Mr. 
I:ieogy, Mr. K. C. 
Patil, Rao Bahadur, B. 1.. 
Patil, Rao Bahadur, D. B. 
Ramji, Rao Sahib B. 
Ra:ilga lyer, Mr.C. S. 
Ranga, Mr. N. G. 
Rao, Mr. G .. Sat"otham. 
Reddi, Mr.T. N. Ramakrishna. 
Sahi, Mr. La} Narendra Pratap. 
Sarda, Rai Sahib Harbilas. 
Sen, Mr. S. C. 
Singh, Mr. Gaya Prasad. 

. Sitaramaraju, Mr. B. 
Ventatakrishnayya Chowdry, Mr. P. 

NOES 49. 
Abdul Qaiyum, Nawab Sir 
Alexander, Mr. W. 
Anwar-ul-Azim, Mr. 
Bajpai, Mr. G. S. 
Bajpai, Mr. R. S. 
Banerji, Mr. Rajnarayan. 
Baum, Mr. E. F. 

Sahibzada. 

Bhore, The Honourable Sir Joseph. 
Buss, Mr. L. C. 
Chatterjee, The Revd. J. C. 
Cocke, Sir Hugh. 
Dalal, Dr. R. D. 
Dutt, Mr. G. S. 
Ghuznavi, Mr. A. H. 
Gidney, Lieut.-Colonel H. A. J .• 
Gwynne, Mr. C. W. 
Haig, The Honourable Mr. H. G. 

. Hamilton, Mr. K. L. ]J. 
Heathcote, Mr. t. V. 
Hira Singh Brar, Sardar Bahadur Hono-

rary Captain. 
Howell, Mr. E. B. 
Jawahar Singh, Sardar Bahadur Sardar. 
Koreishi, Mr. A. O. 
Lamb, Mr. W. S. 

The motion was negatived. 

Mitehell, Mr. It G. 
Moore, Mr. Arthur. 
Mukherjee, RBi Bahadur S. C. 
N oyee, Sir Frank. 
Parsons, Mr. A. A. L. 
PilIai, Mr. A. A. 
Rainy, The Honourable Sir George'. 
Rajah, Rao Bahadur M. C. 
Ranmalsinhji, Sardar J. 
Rau, Mr. H. Shankar, 
Sahi, Mr. Ran< Prashad Narayan. 
8ams, Mr. H. A. 
Sarma, Mr. R. S. 
Sehuster, The Honourable Sir George. 
Seatt, Mr . .J. Ramsay. 
Sen; Mr. U. N. 
Sorley, Mr. H. T. 
Stodart, Mr. J. C . 
Studd, Mr. E. 
Suhrawardy, Dr. A. 
Sykes, Mr. E. F. 
Tin Tiit" Mr: 
Turner, Mr. A. C. 
Yamin Khan, Mr. Muhammad. 
Young, Mr. G. M. 



RESOLUTION BE RAILWAY ACCIDENTS. 
lIr. A. B. Ghumavi (Dacca Division: Muhammadan Rural) : Sir, 

I beg to move the following Resolution which stands in my name : 
u 'l'his A88embly recommends to the Governor General in Council that steps be 

taken in aU cases of Railway accidents entailing loss of human lives (1) to illlltitute 
A Coroner's enquiry, (2) to deliver the bodies of the deceased to the relatives concerned 
'8.8 far as practicable, failing that to different social service organisations, and (3) 
to institute· a judicial enquiry by a Committee to be composed of officials and non-
.official5. ' , 

Mr. President: Resolution moved : 
"This Assembly recommends to the Governor General in Council. that steps be 

taken in all caBeS of Railway aceid!'nts entailing loss of human lives (1) to institute 
a Coroner's enquiry, (2) to deliver the bodies of the deceased to the relatives concerned 
.88 far as practicable, failing that to different social service organisations, and (3) 
to institute a judieial enquiry by a Committee to be composed of officials and non-
officials. ' , 

The Assembly then adjourned till Eleven of the Clock on Thursday, 
the 17th July, 1930. 

( 599 ) 
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